1 Oral Answers

RAJYA SABHA

Tuesday, the 6th August, 1974/1St/i Sravana,
1896 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

Advances by Nationalised Banks
Top Five Large Business Houses

*323. 'SHRI N. P. CHAUDHARI SHRI N.

to
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to Questions 2

SHRI HARSH DEO MALAVIYA:
SHRI SARDAR AMJAD ALI:

Will the Minister of FINANCE be pleased
to state:

(a) what is the amount outstanding out of
the amount advanced by the nationalised
hanks to the top five large business houses as
on March 31, 1974; and

(b) what was the amount advanced by the
nationalised banks to the small scale
industries upto the same date?

THE MINISTER OF FINANCE (SHRI

R. CHOUDHURY: SHRIMATI V. B. CHAVAN): (a) and (b) A statement is
MARGARET ALVA: laid on the Tabic of the House.
Statement

According to the lafest avaflah'e information as en the 20th June, 1973
amomts of ontstanding advances from the 14 nationalised banks to the first five lapge

the aggregate
business

houses (rauck | according to their assels as in 1960-70) and to emall scale industwies were as

indicated bolow :—

A, Industrial Growps

Rs, in lakhs

Name of the Group No. of
copoerna
1. Tata .. s . 69 5,001+10 (5,9450+ 16)
2. Birla A » 192 7,726-27 (5,480-17)
3. Martin Burn . .. 23 1,367-62 {273-50)}
4. Mafatlal .. - e 23 2.152-59 (2,424-50) ¢
5. Bangur .. . e o 56 2,962 47 (1,852-03)
ToTAL 303 I8810:05 (15,735-72)t
B. Small Scale Indusiries
Es, in lakhs
No. of units No, of
aceounts
80,647 1,08,274 36,402-00
(23,624) (341,18) (14,80° 00)§

{ The Question was asked on the floor of the House by Sh. N. P. Chaudhari.
1 Figures and percentages within brackets indicate the position as on 18¢h July 1969,
§ Figures and percontages within brackets indicate the position as on J0th June 1969,

L/P(N)20R88—2
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'C, Tota)] outetanding bank credit to sl! borrowers as on 29-6-1873-

[RAJYA SABHA]

to Questions 4

3,515,18 - 00

Amenlsra96d L L . L 1,839,90-00
1 .. As ep 30.6.1069 e e . . 1,822,00+00
L "
g i {£) Percentagoe of nssistance t~ the tive groups tn total ovtstonding R )
) credit to all borrowers as on 29-6-1973 . . N 5-28%
- (8 55%),
- (¥) Percentage ol aseistance to small soale industrice tu total out-
standing oredit 1o all borrowars as on 29-6-1973 .. .. 1¢-389%,
_ (8-08%)@
(#5) Tncrease of assistance from mid 1959 to mid 1073 - = Five Small soale
. . . ST Groups inclustries
L JPC - {Peroentage {Percentage
e ¥ o 2 eAar - . 77 inorease) inoredde)
' ST ! 18-2 14650

SHRI N. P. CHAUDHARI: I would like to
know from the hon. Minister what was the
general condition of, agreement for repayment
of the outstanding loans by the big five
business houses and what steps Government
proposes to take to recover the outstanding
amounts from the five big business houses.

SHRI'Y. B. CHAVAN: I do not know but I
think the agreements are normal agreements
according to the banking procedures and I
think there is nothing like a special procedure.

SHRI N. P. CHAUDHARI: My question
was: What steps Government proposes to take
to recover those amounts?

=l AW T, =i "E
UIE7 | 7077 G0 #2207 7 F90 J27 7,

N AN FeATizd £ 9% | 2N PRz

faerr sifed ol = =50
A7 gwafa - AT F 2 )
AT e ST H T 8

At oo dte A - AT 7 T

21 TIAATA AT ?ﬁ TE SH«
qe@me & £ Fr o agr =z 2w A |
zas1

MR. CHAIRMAN: It is kept in the lobby
half an hour before.

AT gUEM WA FF TET ENl
ATAT | 7T HIS4, AT FF ISR
AT @ @ 7w fare gz maa

TAFTZ IV ZH IR AET A2

AT TIFATTOET - T8 THT AL

SHRI N. P. CHAUDHARI: My specific
question was: What was the general condition
of repayment of the loans and what steps the
Government proposes to take to recover the
amounts from those large business houses?
This has not been replied to by the hon.
Minister, Sir. I want to know what steps the
Government proposes to take to recover those
amounts.

SHRI Y. B. CHAVAN: Sir, I .personally
have not got any Information because on this
question I have no information whether there
were any lapses in the repayment, etc. I have
not got any information on that question.

SHRI N. P. CHAUDHARI: The next part of
my question was "What was the amount
advanced by the nationalised banks to the
small scale industries upto the same date?".
The reply, Sir, is that to 80,547 units they had
advanced a loan of Rs. 364.92 crores and the
balance that was outstandnig against those five
big business houses was Rs. 186 crores. So,
Sir, if no proper step is taken
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against these people, the small-scale units will SHRI Y. B. CHAVAN: If 1 bhave um
not be benefited. So I want to know from the | stood his question, it is based on a »
hon. Minister what further steps the | interpretation of the ligures given. Wi
Government proposes to take so that the | given the toial outstanding credit of (I
benefit of loans by the nationalised banks | tionalised banks. The fourteen nation.
readies the hands of the maximum number of | banks' total outstanding bank credit
people. borvowers as on 20/G/78 s about R
crores. He takes away the hgure fo
SHRI'Y. B. CHAVAN; I am afraid that the | spmallscale industries and infers tho
hon. Member has misunderstood the meaning | whole amount has heen given to the |
of the term "outstanding”. It does not mean dustry. That is not true. The total in
that they are overdue and are not credit 1o trade, credip to industry, o
-pe ate asjux ‘{Utt}i4tiUStuj) 'outu in paid | agriculturists and credit to other |
varices made to them and, therefore, there is | scctors like export and other things. |
no ql:leSti.OIl. of their not paying or not | fure his fear is unfounded. This figs
returning in time. been given to help Members to app
whatever their criticism may be—uwli
centage the five big houses have of 1l
credit given by the banks. I think 1)

SHRI N. P. CHAUDHARIL: My second
question is . ..

MR. CHAIRMAN'": Your second question Member will appreciate that the in
has come already. Please sit down. tion that he has put on these figur
justified,

SHRI N. R. CHOUDHURY: In the state-
ment we have got information about out- SHRI HARSH DEO MALAVIYA: |
standing credit to these big five houses and | Government conducted any enguiry 1
also advances made to small-scale industries. | up whether the large monopoly Lo
We have got another figure of outstanding | lise the loans from the nationali
bank credit to all borrowers as on the same- | for the puropse for which they
dates which are there. As on 29-6-73 we find | vanced, wiz increase in eflicienc

that only Rs. 364.92 crores were advanced to | ¢1ease in the production of privat 1
small-scale industries and, Sir, the total | lrms, and in case they have [ailod y
outstanding bank credit to all borrowers as on | out the desired merease, will e o e
29-6-73 is Rs. 3,515.18 crores. The other | ment ensure that no advance is mud m
figure they say is Rs. 186 crores. from the nationalised banks il il

their loan commitments?

MR. CHAIRMAN: What is the use of

reading all this? Kindly put your question SHRI ¥, B, C HAVAN: As [u 1
now. concerned, 1 can tell one or n a8,
When the credic is provided oo 0=

SHRI N. R. CHOUDHURY: Now, the

. cedures are followed on the b in-
difference between Rs. 36492 lakhs and Rs. drackiots kiven by the Resers of
351518 lakhs goes to big business houses, big o 8 s - 3
) .. . . . ) India where the amount is abave I re.
industrialists, including the big five. This | . L ¥ s s y .

. That jwselfl i an in-built policy b up
figure clearly indicates that the purpose for S il y
. . the credit given and its utllisat nt-
which  the commercial banks  were 3 -
v, in the context of the infla -

nationalised has not been fulfilled. The banks'

. . . ation, we have ordered chat | ild
advancing policy is not directed towards the SN, BT SIEMERRRY RA s
fulfilment of that purpose. In view of this, I form committees, On the conuni the

. ’ .. > Government Director, the repn of
would like to know from the Minister what ; .
. the Reserve Bank of India ani) rair-
steps he proposes to take for augmenting the .
.. . . man and thev have been askod nine
employment position and also production in 1 the ton accounts. The pa ke
ege . H L acery e - rnw Hrse,
the country by mobilising bank resources and | s pRet
by helping the small entrepreneurs is firstly to see that they do no ' un-
’ justified inventories and large i and

secondly to sec that there is » n of
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the credit facilities for
poses.

SHRI HARSH DEO MALAVIYA: Excuse
me, Sir. My question was while large com-
mercial banks give loans to help increase
production, among other things, has there
been an increase in production? Do the large
monopoly houses use the loans for the pur-
poses for which they were advanced? In case
they have not, will the Iron. Minister assure us
that in future they will not get any loan till
they fulfil their commitment, which is
increasing production? This is my concrete
question.

.SHRI Y. B. CHAVAN: It is a good sug-
gestion. That can be considered.

SHRI SARDAR AMJAD ALI: In the state-
ment, the hon. Minister has stated Rs.
15725.72 lakhs as the outstanding credit as on
the 29th June, 1973.:

SHRI'Y. B. CHAVAN: No.

SHRI SARDAR AMJAD ALI: Yes; as on
the 18th July, 1960, it is stated here that . . .

MR. CHAIRMAN: Yes.

SHRI SARDAR AMJAD ALI: In reply to a
Starred Question in the Lok Sabha, the hon.
Finance Minister said that up to June, 1973
Rs. 568.79 crores have been the out-sending
advances to the large industrial louses.
Therefore, if we compare the two figures
given out in the Lok Sabha and the Rajya
Sabha today, it appears that only these five
industrial houses have been paid about one-
third of the total industrial advances made. [
would therefore like to know whether the
policy of credit squeeze which you have
adopted has got any impact upon the
outstanding advances which you are making
to these five industrial houses and also to
others in the private sector.

SHRI Y. B. CHAVAN: Well, Sir, for that
matter, the present figures in this aggregate
form will have to be examined and individual
cases will have to be gone into because the
total figures up to the present period are not
available at the moment.

SHRI BHUPESH GUPTA: According to
the statement, whichever way you look at it, it
appears that 393 concerns belonging to

unproductive pur-

[RAJYA SABHA]

to Questions 8

i lie five top business houses have got Rs. 180
crores, whereas 80547 units have got barely a
little more than twice that amount, not even
twice, less than twice, Rs. 365 crores. May [
know whether in this connection an
investigation has been made in order to find
out the reason for this howling discrepancy in
the allocation of funds or the advance of
funds? Also I should like to know whether it
is not a fact that many people in West Bengal,
including the ruling Congressmen, have made
serious  allegations against the United
Commercial Bank operating in West Bengal,
especially in Calcutta, to the effect that this
bank is making advances to the Birlas and
others under various covers,—whether these
matters have been investigated by the Central
Government and whether the Finance Minister
has ordered an investigation of the allegations
against it. Also 1 should like-to know whether
he is aware that a book has been brought—out
about Bajoria-Jalan wherein it has been stated
with facts and figures that the funds advanced
by the nationalised banks are being utilised,
whereas the internal resources of the
companies concerned are being diverted for
speculative and other profiteering purposes. Is
he aware that one of the new techniques of the
big monopoly houses today is to divert their
resources for speculative and profiteering
purposes, whereas they get money from the
nationalised banks in the name of increasing
production, which they do not carry out?

SHRI Y. B. CHAVAN': Sir, the first part of
the question is about the size of credit to the
small-scale sector and the size of credit to the
five leading houses, and comparing them, it is
certainly very true that they are taking a
sizeable portion of the total credit available.
There is no doubt about it. As compared to
that, the credit given by these 14 nationalised
banks to the small-scale sector appears
smaller. The judgment will have to be based
on what is the rate of increase in both the
areas. | mean, if the lion. Member will please
favour me by looking at the further figures
that are given—increase of assistance from
mid-1969 to mid-1973 . ..

SHRI BHUPESH GUPTA: On a point of
order. Recent Increase there is no guide . . .
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MR. CHAIRMAN: Let him complete.

SHRI Y. B. CHAVAN: I am not justifying.
I am merely putting out the facts. (Interruption
by Shri Bhupesh Gupta) Please listen to me.
When the figures are asked for the entire small
stale sector and for five of them only, I
thought the intention was to know the
relationship between these two. And it is a
very right thing to do. Therefore, I have also
tried to find out the correct position. When I
was coming here to answer this question I also
wanted to satisfy myself as to whether in the
case of these big scale industries there is a rate
of increase sufficiently justifiable in the case
of small scale. I find that there is certainly a
big scope for further making efforts in the
case of small scale industries. But even then in
the five years there is a sufficiently reasonable
rate of increase in the credit given to the small
scale.

SHRI "BHUPESH GUPTA: What about the
other part, the United Commercial Bank,
internal use of its funds by the Bajorias?

SHRI Y. B. CHAVAN: I know some of the
allegations or grievances that were made by
some of the leading Members of this House. I
had discussions with them and I have asked
the Banking Department to go into these
matters. Some of the matters have been looked
into. In some of the matters steps have been
taken. But I do not know about the type of
allegation that he made . . .

SHRI BHUPESH GUPTA: Sir, on a point
of order. This is very unfair. The type of
allegation is what you know . .

MR. CHAIRMAN: He has said. . ..

SHRI BHUPESH GUPTA: I am on pri-
vilege. The type of allegation is given in the
memorandum submitted to him and the Prime
Minister of the country. Can he deny that the
Economic Department of the West Bengal
Pradesh Congress Committee had submitted a
memorandum to the hon'ble “Minister?

MR. CHAIRMAN: He said that. You can-
not take up the whole time of the House.

SHRI BHUPESH GUPTA: I know that I
cannot take up my time because when I try

[6 AUG. 1974]
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to pin down a Minister you always ask me to
sit down. The Chair is to protect us and not
to shield the Minister.

SHRI A. G. KULKARNI: Though the in-
formation given here shows a sizeable per-
centage of increase in the loan granted to the
small scale sector. But the point is looking to
the enormous requirement of funds by the
small scale sector, will there be a further
positive direction by the Finance Ministry 10
the nationalised banks to make further efforts
since he has also heard complaints about the
small scale industrialists? Recently in Poona
when it was complained to the Finance
Minister that the small scale sector is
neglected to the extent that there is an
increase, but there are some positive
directions to be given, may I know, Sir, what
type of direction would the Finance Minister
like to give?

SHRI Y. B. CHAVAN: Certainly a major
point is that I am particularly keen about the
priority sector. I would like to explain to the
honourable House that whenever I get an
opportunity to discuss this matter with the
bank representatives whom I meet quite often
in the different regional meetings also where
we consider the problems of these areas, there
we particularly give emphasis on this
particular point that loans to the agriculturists,
particularly small holders, and credit to the
small sector industries has to be taken care of.
I am prepared to go into the matter again and
give some specific directions.

SHRI SUBRAMANIAN SWAMY: Sir, the
Finance Minister has been quoted by several
newspapers in the past having said that the
nationalised banks have failed to prevent the
giving of loans for big monopoly houses. In
view of that, I would like to ask the Finance
Minister whether he would consider for the
next five years to prevent the nationalised
banks from giving any more money to these
monopoly houses and concentrate entirely on
the small industry leaving the big monopoly
houses to borrow from the non-nationalised
banks?

SHRI Y. B. CHAVAN: I do not think thai
can be the intention of any government.
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SHRI MONORANJAN ROY: The Finance
Minister lias tried to show that the percentage
of total assistance has increased With regard
to the small scale industries. But that
percentage shows the real position: 80,000
units get 10 per cent and only five houses get
5 percent. Compared to the previous years, the
figure for the small-scale units may be higher.
But if you take the total amount distributed
among the 80,000 units and the total amount
distributed among live houses only, you will
see that these five houses get much more
compared to each of the small-scale units. Is it
not a fact? Will you go into this question and
see that the total amount given to the small-
scale industries is more as compared to the
amount given to the big houses?

SHRI Y. B. CHAVAN: I think in this
matter it will be a very wrong comparison.
But certainly I can concede one point, that the
requirement of the small-scale industries
needs to Ire treated on a priority basis. They
need to be given literal consideration, I agree.
But about this comparison of figures, I do not
know how far it will be scientifically correct.

MR. CHAIRMAN: Mr. Goray, last ques-
tion. We have taken 20 minutes on this
question.

SHRI N. G. GORAY: In continuation of
what my colleague asked, I would like to point
out that the discrepancy between the loans
advanced to the small-scale Industry and the
large-scale industry is not completely brought
out by the figures that are given here. These
are only the five top-most houses. If you take
the next category also, the big houses and
medium size houses, perhaps the loans
advanced to them will be much more. The
statement says that 80,000 small-scale units
are getting 8.08 per cent while the five top-
most houses are getting 8.55 per cent. But if
you add, as I told you, some ,of the houses like
Kirloskars and others, perhaps the tilt will be
very clear. That is number one, Number two, I
would like to know from the lion. Minister
another thing. He himself stated that so far as
our industrial output is concerned, the
figures

[RAJYA SABHA]
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were almost static during, last year, which,
means again that in spite of all the advance of
this credit, the increase in production is almost
nil. Therefore, it becomes very obvious that
this particular advance of loans is being
diverted to something else or the production is
not increasing at all. What is  the
explanation?

SHRI Y. B. CHAVAN: Sir, explanations
can be many. One of the explanations can be
what he said, that there is a possibility of
diversion of funds for other purposes. That
is why we have found it necessary to go Into
this question of examining big accounts and
even medium accounts. One of the reasons
may be this. But for the fall in production. I
think we will have to find out some other
reasons as well. The credit requirements will
be of the same size because the prices of raw
materials, the cost of inputs like power, etc.,
are increasing. Therefore, the requirement of
credit cannot just be reduced only because
there is a fall in production.

MR. CHAIRMAN: Next question

. Inspection of Tourist Vehicles

*324. SHRI KHURSHED ALAM
KHAN:f SHRI HARSH DEO
MALAVIYA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Inspection
Cell set up by the Department of Tourism
for the inspection of tourist vehicles and ad
judging the driving habits and skill of tourist
vehicle drivers has not been functioning for
a long time;

(b) whether it is also a fact that due to
non-inspection and lack of effective control,
the maintenance of tourist vehicles and the
standard of performance of the drivers has
deteriorated: and

(c) if so, what steps Government propose*
to take to ensure proper and effective ins
pection of tourist vehicles and testing the

#Tlirquestio i was actual® a ted on the
floor of the House by Shri Khurshed Alam
Khan,
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skill of the drivers of tourist vehicles as a 1
regular feature?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): (a) The Department of Tourism
does not have an exclusive Inspection Cell
tor the purpose of inspecting tourist vehicles
and adjudging the driving habits and skill of
tourist vehicle drivers. The Department
have, however, an Inspection Cell which
inspects not only the Tourist vehicles but
also other tourist facilities, amenities and
services such as Airports, Shops, Hotels and
supplementary accommodation.

It is true that the Inspection Cell of the
Department of Tourism needs to be streng-
thened in order to look after these duties
more effectively. Necessary steps are being
taken to strengthen the Cell.

SHRI KHURSHED ALAM KHAN: Sir,
since road transport is one of the weakest
links of the tourist infra-structure in this
country, I would like to know from the hon.
Minister when this cell was set up and for
how long the post of Director remained va-
cant or was utilised for adjustment to ac-
commodate some other persons doing entire-
ly different work. Also I would like to know
the total number of cars inspected during tliis
period and the total number of drivers who
were given the test during period and were
found much below the acceptable in-
ternational standards.

DR. (SMT) SAROJINI MAHISHI: The
Cell was set up In the Department of
Tourism in the year 1970 and it continued to
work for a period of two years up to July
1972. As the honourable Member himself
knows very well—he was the head of the
Transport Section in the ITDC—the De-
partment of Tourism, with the cooperation of
the ITDC and with the cooperation of the
State Transport authorities and also the En-
forcement Branch of the Traffic Police was
making its best efforts to maintain the safety
margin and also the comfort margin of tourist
cars and luxury cars. Of course, as far as the
number of taxis that were Inspected during
this period is concerned, I have not got the
number now, but | shall
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give the number if the honourable Member
wants. But I am told in Bombay, Delhi, Agra
and Calcutta the inspection was complete
and as a result the Cell diverted ii? attention
towards inspection of the accoir. tnodation
that was available in the country: As the
honourable Mepiber himself knows, the Cell
was headed by a Deputy Director-General
and even today there is a Deputy Director-
General in charge of it.

SHRI HARSH DEO MALAVIYA: May I
know what is the total number of lourist
vehicles which are maintained by the Tourist
Department, and at how many centres are
the\ maintained? And has there been any
time undertaken a check-up to ensure
whether these vehicles are in a working
order or are in jitters?

AN HON. MEMBER: How many lady
drivers are there?

DR. (SMT.) SAROJINI MAHISHI: There
are not many lady drivers on tourist taxis.
They may be driving their own cars.

Sir, the first thing is. the Department of
Tourism has not got its own vehicles for
tourist purposes. For tourist purposes taxis
are maintained by the ITDC. The Depart-
ment does not maintain any such cars for this
purpose. The ITDC maintains these cars,
vehicles, coaches, mini-buses. The total
number of vehicles maintained by the ITDC
is 202 in all and it runs about 17 centres
including two seasonal centres at Srinagar
and Ootacamund.

SHRI
Has
there been ever undertaken a check-up to see
whether these vehicles are in a working

order or not?

HARSH DEO MALAVIYA:

DR. (SMT.) SAROJINI MAHISHI: The
ITDC takes not only remedial measures if
I something wrong is seen in the cars, but also
takes preventive measures to see that the
vehicles are maintained in a proper way. It
has got a very big workshop, as the
honourable Member may be knowing him-
I self, for minor as well as major repairs.

SHRI LAL K. ADVANI: The honourable
Minister has just stated that the ITDC
maintains a fleet of 200 cars, all of them
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Imported special cars, delux cars. Is it a fact
that despite the remedial measures and
preventive measures being taken by the ITDC
for the maintenance of these cars, the ITDC
has incurred a loss of over Rs. 50 lakhs during
the last three years on these cars?

DR. (SMT.) SAROIJINI MAHISHI: The
ITDC has its own centres in 17 places. It has
seasonal centres at two places, as I have already
stated. And the ITDC does not maintain
202 cars. The ITDC maintains 30 coaches, 06
Ambassador cars, 102 tourist taxis, that is
DLZ cars. Where there is no tourist traffic or
during the slack period naturally the ITDC
does not get any profit. And wherever a new
hotel of ITDC is opened, a transport unit Is also
attached to that. But it will not be able to make a
profit immediately. But overall profit of the
ITDC is there. The Transport Section has really
sustained losses.

SHRI LAL K. ADVANI: Sir, please be fair
to me. My point was not the overall profits
and losses of the ITDC. I was enquiring about
the losses incurred, whether it is a fact that
during the last three years the losses have been
over Rs. 50 lakhs.

MR. CHAIRMAN: Could you say some-
thing on this. Madam?

DR. (SMT.) SAROJINI MAHISHI: The
Transport Section has not made a profit. But
in all centres overall profit of the ITDC is
there. And for every new hotel of the ITDC a
transport unit is attached. There is an overall
profit.

SHRI LAL K. ADVANI: Again, Sir, . . .

MR. CHAIRMAN: She is not able to give
the figure. She has said that losses are sus-
tained.
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MR. CHAIRMAN: 1 think she has ans-
wered it. Have you got any thing else to add?

wro (sfmifar) aofoet wfget © 20
AT Tz T wrATfeEe #1139 § TR
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SHRI LOKANATH MISRA: May I know
from the Minister whether it is a fact that the
losses that are incurred by the ITDC are due
to the fact that most of the cars are mainly
used by officers? Is it also a fact that this is
one of the charges against the Chairman,
ITDC, namely, that he was constantly using
these cars, and the CBI is inquiring into his
conduct regarding this?

DR. (SMT.) SAROJINI MAHISHI: It is
wrong to say that the cars are used by the
officers. As regards the second part of his
question, the CBI inquiry is going on .. ..

SHRI RAJNARAIN: For what?
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MR. CHAIRMAN: Let her complete her
sentence.

SHRI RAJNARAIN: For what the inquiry is
going on? This is the question.

MR. CHAIRMAN: This was not the ques-
tion. Shri Amjad Ali.

St AT . IART FEqATE QAT

¥ ST, AT TZ AT | T 797 FIIAE
g ?

SHRI SARDAR AMJAD ALIL I am only
interested to know from the hon. Minister as
to whether in these 200 odd cars in the
possession of the ITDC, there is any lady
driver or conductor. In all the Departments of
the ITDC this discrimination between ladies
and men is not there. Why is this
discrimination shown only in this? To remove
this discrimination, have you any project?

DR. (SMT) SAROJINI MAHISHI: If any
lady driver applies with similar qualifications
and if she qualifies in the test and fulfils all
the conditions necessary for the post, we have
no objection in taking lady drivers.

M/s Kamataka Export House
*325. SHRIJ. S. TILAK:f

SHRI A. G. KULKARNI:

SHRI KALI MUKHERIJEE:

SHRI GURMUKH SINGH MUSA-
FIR:

SHRI KRISHAN KANT:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the enquiry into the actual
supply of stainless steel as permitted by
Government through M/s. Karnataka Export
House to small scale industries In Karnataka
and Maharashtra has been completed;

(b) if so, whether any irregularities have
been detected; and

(c) if the answer to part (b) above be in the
affirmative, what action has been taken
against M/s. Karnataka Export House in this
regard?

THE MINISTER OF COMMERCE (PROF.
D. P. CHATTOPADHYAYA): (2> No, Sir.
Enquiries are still in progress.

+The question was actually askt d on the
floor Of the House by ShjtfJ. 8. Tilak,
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(b) and (c¢) Do not arise.

SHRI J. S. TILAK: Sir, I am surprised to
hear that the inquiry has been going on for
the last two years. It is case in which justice
delayed means justice denied. I would like
to know from the Government whether they
have received any reports from the Regional
Office and, if so, what the findings are up
till now. I would also like to know whether
the Minister would confirm what the
Deputy Minister, Shri A. C. George, had
told in the Rajya Sabha on the 8th May,
1974, that is, that the terms and conditions
applicable to barter cases and the registered
exporters are different. In other words, is
the policy applicable to the registered ex-
porters is also applicable to the barter cases
or not?

PROF. D. P. CHATTOPADHYAYA: Sir,
the problem of M/s Karnataka Export House
has been discussed before also in this
House. Now, Sir, this Export House had the
right under the law then prevailing to nomi-
nate some other small-scale industrial
house. The list of actual users to whom M/s
Karnataka Export House are supposed to
have transferred their licenses has been
circulated to 17 licensing authorities
advising them to adjust these allotments
against the future entitlements to the actual
users which might accrue to them in the
course of die normal policy. If any allottee
does not get his quota of stainless steel, he
must inform his sponsoring authorities. The
licensing authorities should obtain the
performance certificate from the sponsoring
authorities and forward the same to the
Chief Controller of Imports 8¢ Exports. II
out of 17 licensing authorities' reports are
with the Chief Controller of Imports 8c
Exports. . .

SHRI KRISHAN KANT: What have they
said?

PROF. D. P. CHATTOPADHYAYA: ....
and they do not—1 repeat—they do not re-
veal any irregularity having been committed
by M/s Karnataka Export House in the
matter of supply of stainless steel imported
by them under the barter deal. Now, we are
waiting for the reports from six more spon-
soring authorities and, therefore, we say that
the inquiries are still in progress.

[RAJYA SABHA]
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About the (b) part of the question, Sir, the
answer is "Yes". The rules governing the
registered export houses and the barter deals
are different and barter deals are not being
allowed any more.

MR. CHAIRMAN: Yes, Mr. Tilak, put
your second question.

SHRI J. S. TILAK: I would like to know
whether any letter has been sent by the
Government or the Chief Controller of Im-
ports 8c Exports to the baiter dealers in
respect of import of stainless steel and whe-
ther any MP has pursued the matter with you
and whether you have replied to that letter.

PROF. D. P. CHATTOPADHYAYA: To
the first question, Sir, the reply is "Yes".

To the second question, Sir, the reply is,
"Yesll.

MR. CHAIRMAN: Yes, Mr. Kulkarni.

SHRI A. G. KULKARNTI: Sir, Mr. Chatto-
padhyaya has tried to give a reply which is
evasive to mean that the information is being
collected and so on. Here, Sir, there was a
directive from you to the Minister earlier and
Mr. George had agreed to place the
information before the House on the 27th
February. It was your own directive. Then,
Sir, there was another directive from you,
nobody else than you. On the 9th May, Sir,
you had directed Mr. George to place the
information on the Table of the House. This is
what you did.

[Mr. Deputy Chairman in the Chair]

Mr. George said. "Yes, that will be done".
This is what Mr. George said and yet, Sir,
Prof. Chattopadhyaya is saying the informa-
tion is being collected!

MR. DEPUTY CHAIRMAN: Please come
to the question.

SHRI KRISHAN KANT: Sir, kindly allow
some time for this because, Sir, we have been
discussing this several times and nothing is
coming out.

MR. DEPUTY CHAIRMAN: Let him
complete his question.
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SHRI A. G. KULKARNI: Now, coming to a
specific question, Sir, that is, to the query from
Mr. Tilak, Prof. Chattopadhyaya says that
there is a difference in the terms governing the
barter deals and the actual exporters who get a
different  treatment. Now, will Prof.
Chattopadhyaya inform the House whether the
barter deal undertaken by M/s Karnataka
Export House was billed or invoiced by the
MMTC for the supply of stainless steel at Rs.
15,000/- which is to be charged to either
registered Exporter or manufacturer Exporter
and not to those who do barter exports? Is this
not a clear favour? If the Karnataka Export
House had an entitlement against a barter deal

MR. DEPUTY CHAIRMAN: Mr.
karni, you cannot be making a speech.

SHRI A. G. KULKARNI: No, no I am not
making a speech but putting a question.

Kul-

MR. DEPUTY CHAIRMAN:
question has to be short.

SHRI A. G. KULKARNI: Who was res-
ponsible? In this connection, he has also stated
that some 11 Stales have given information. Is
it also a fact that the stainless steel supplied by
the Karnataka Export House was given to
many benami small scale units in Mysore and
ultimately their entitlements went into lakhs of
rupees which further applied for further
entitlement? As per your policy, instead of
giving it on CIF basis ;..

MR. DEPUTY CHAIRMAN: Mr. Kill-
karni, I am sorry, I will ask you to sit down.
You cannot be making a speech. You must
put the question.

SHRI A. G. KULKARNTI: I am asking the
question, Sir.

MR. DEPUTY CHAIRMAN: No, you have
to be precise.

SHRI KRISHAN KANT: Sir, it is a strange
thing . . .

MR. DEPUTY CHAIRMAN: Nothing is
strange. It is a Question Hour.

But the

SHRI KRISHAN KANT: Sir, if you do not
want us to ask the question, tell us we will go
out,

[6 AUG. 1974]

to Questions 22

MR. DEPUTY CHAIRMAN: No, no, I
have not said that, Mr. Krishan Kant. Don't
get into temper and by getting into Lemper
don't think the things will be different.

SHRI KRISHAN KANT: I know why it is
being done.

MR. DEPUTY CHAIRMAN: What do you
know? Don't impute any motives, Mr.
Krishan Kant. I know what I am doing and I
know that the Question Hour is not a Calling
Attention where people can go on giving
background Information. I am not going to
allow that kind of tiling. Now, please put
your question.

SHRI A. G. KULKARNI: My specific was
whether the small-scale units, the benami units
which applied for licences were given licences
on the basis of the bills and invoices made by
M/s Karnataka Export House which were
between Rs. 30,000 to Rs. 40,000, thereby
defrauding the Government by a larger
amount. Have you made any enquiry with
particular reference to Mr. M. M. Sen's
observations that these licences should not be
granted to the Karnataka Export House for
importing stainless steel as in this barter deal
the Karanataka Export, House's total loss was
Rs. 10 lakh while the licences granted were of
Rs. 57.43 lakhs and the licences in the name
of the benami units also amoumed to crores of
rupees? The main point is that without
ascertaining actual loss by Karnataka, the firm
was obliged to a sumptuous helping against
clear noting by Mr. Sen. Why and who is
benefitted? What have you sot to say on this
and also whether the Karnataka Export House
has now started exporting railway scrap now-
a-days?

AN HON. MEMBER: The Minister should
confess now.

PROF. D. P. CHATTOPADHYAYA: Sir, I
have already said that out of 17 licensing
authorities who have been asked to submit the
details whether Karnataka Export House have
or have not transferred their licences either
directly or wunder benami, 11 licensing
authorities have reported back to the Chief
Controller of Imports and Exports and I repeat
what I said that nothing irregular has been
found as yet.
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SHRI A. G. KULKARNI: What about my
second  question? PROF. D. P.
CHATTOPADHYAYA: The

other question that he has asked is whether
the Karnataka Export House has renamed
itself into a new unit. All these are informa-
tions which I have to look into. I have to
look into the documents.

SHRI A. G. KULKARNI: My question Is
whether it is true that as per your red book
policy these small-scale units applied Cor
import of stainless steel on the basis of pri-
ces charged by Karnataka Export House
while they were entitled for the CIF price.
You have also not disclosed the price charg-
ed by the MMTC to Karnataka Export
House. Was it as per actual exporters or as a
barter deal? Why are you shielding, come
out?

PROF. D. P. CHATTOPADHYAYA:
There is no question of shielding. I have laid
before the House all the information
available. The lion. Member is quite aware
that these stainless steel items used to be
sold under a three-tier price formula, one for
registered exporters.

SHRI KRISHAN KANT: What was their
price?

PROF. D. P. CHATTOPADHYAYA:
Their price was cheaper because the whole
rationale of the thing was that this was done
to enable exporters, exporting difncult-to-sell
commodities like low and medium rate
tobacco and ferrosilicon etc. make up their
losses Incurred by them on exporting these
commodities. In order to compensate this
loss, registered export houses used to . . .
(Interruptions.). They used to be given one
price. But there has been a three-price
formula. I am giving you the information.
During July 1971—October 1971 the release
order issued under import policy for
registered exporters was per metric ton Rs.
19690. So was for the second category, that
is, release order issued under import policy
for actual users (machinery manufacturers).
And the same price was there for release
order issued under import policy for the
actual users other than those covered under
columns 2 and S, viz. registered exporters
and actual users (machinery manufacturers).
In October 1972—December 1972, Later
on, the price changed under the

[RAJYA SABHA]
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three categories. For the first category in the
year 1972 the price was per metric ton Rs.
17814. For the second category It was Rs.
18484. For the third category it was Rs.
28,000 per metric ton. Now it is clear from the
figures that preference was given to the first
category, that is, registered exporters, and that
is for, as I said, making up their losses
incurred in exporting difficult-to sell goods
like low and medium grade tobacco, etc.

SHRI KRISHAN KANT: I have very im-

portant questions, Mr. Deputy Chairman. I

hope you will kindly bear with me. The
Minister has given two contradictory replies

just now, one to Mr. Tilak and one to Mr.

Kulkaini. He said that import of stainless steel
was allowed to them as barter dealers and not
as registered exporters. On the other hand he
says now that the concessional price was given
to them as registered exporters. They should
have been given as to actual users in the third
category and not in the first category. That was
the thing that Mr. M. M. Sen pointed out. Sir,
here five points arise out of the replies given
by the honourable Minister to Mr. Tilak and
Mr. Kulkaini. I have got a copy of the barter
agreement here. Stainless steel was not part of
the barter agreement. It only mentions about
priority industries under the red book where
stainless steel is banned. That is my first point.
The second point is about the transfer of three
import entitlements of other companies under
the barter deal. This barter agreement does not
say the transfer can be done. Mr. M. M. Sen,
Chief Controller of Imports and Exports,
mentioned that this transfer cannot be allowed'
because it is a barter deal and it cannot be
treated as a registered export house. Yet it was
allowed. Then my third point is what Mr.
Kulkarni had raised. Only registered export
house could be given concessional stainless
steel. Here the Minister said in reply to Mr.
Tilak that Karnataka house in this deal was as a
barter deal and not as a registered house, why
was this concession rate of hundred per cent—
from Rs. 15,000 to Rs. 28,000—given to them?
To enable them to make money? Not only that,
Sir. A Dblack listed firm of Maddl
Venkataratnam applied for the transfer of
import entitlement to Karnataka
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house on 2nd February 1972 when it was
black-listed; because of the pressure
of Karnataka house on the Minister and
the Ministry. It was transferred. The black-
list period was reduced by one year and
the transfer was allowed to Karnataka house
in 1972. Which is the most important date,
tire date you apply or the date you
permit transfer? Has such a tiring happened
anywhere before or after this. Lastly, Sir,
the lion. Minister in reply to Mr.
Kulkarni's letter says that the conditions for
distribution were not waived but procedural
simplification was done. Sir, according to the
barter deal, it was said that they would nomi-
nate the actual users. The nominated users
will have to apply for a licence for release
order and they will get it according to the
import policy prevailing at that time. Sir,
is it not a fact that this procedural simpli-
fication was not allowed to any other party
before giving it to the Karnataka Export
House? Karnataka Export House was
the first to be allowed this facility and later
on one or two more parties were given this
relaxation. Sir, because of this departure, the
Karnataka Export House earned money to
the tune of two to three crores of rupees
extra. At whose expense? It was at the ex-
pense of the Government. And who was the
Minister at that time? Sir, on 14th November,
1972, in reply to my friend, Mr.
Chandra Shekhar's question that Mr. L. N.
Mishra has given a clean chit to the Kar-
nataka House, Mr. L. N. Mishra, said, "No
special favours have been shown, and I have
already said that whatever decision has been
taken was taken by my earlier Minister and
not by me." Sir, I want to know this. This
simplification ~was done by whom?
These changes were done by whom—by Mr.
Bhagat or bv Mr. L. N. Mishra, who was the
Minister from 27th June, 1970 to 5th
February, 1973? Under whose period was
this simplification done? Antl who gained
money out of this thing? (Interruptions).

PROF. D. P. CHATTOPADHYAYA: Sir,
I would like to state very clearly and
categorically that no aspersion should be
cast on any of my predecessors in this Min-
istry. I would like to put it on record that it
should not be. Sir, he has referred to s*5
many facts and figures, spread over so many
years. Unless I go into the archives of the
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Commerce Ministry, I cannot give all ans-
wers ...

SHRI KRISHAN KANT: But, Mr. Deputy
Chairman, Sir, he has given all the figures in
his own reply and today he says this . . .

SHRI CHANDRA SHEKHAR: Mr. Deputy
Chairman, Sir, I shall very humbly submit to
yuu that this is not the matter of going into the
archives of the Commerce MiniMiy. This
question has been agitated in this House for
(he last two or three years. I shall like your
directive on this point. I do not want to enter
into any conlrovcisy. I do not want to cast any
aspersion against any person. I shall like your
guidance and the guidance of the Leader of the
House also, who is fortunately sitting here. If
such questions are raised time and again and if
the Members want to know information from
the Minister, and if the Member's information
which is valid and correct is countered by the
Ministers on the floor of the House, is the
Member entitled to know the vera-titv of the
statement of the Minister or noi? And if the
Minister wilfully or by sheer chance has
indulged in this extravagance, is it not his duty
to come before the House and apologise for
his mistake?

Mi'. Deputy Chairman, Sir, I shall fully
abide by the ruling that you give. It is , true
that the Question Hour is to seek information
but it is the hour to give information also. If the
Members ask information and it is consistently
denied, and if their information is countered
without any veracity or without facts, then,
what is the way out? I shall like your ruling on
this point. I do not want to enter into this
controversy. This is a definite point of order
and I shall like your ruling.

SHRI BHUPESH GUPTA: During the
Question Hour, questions are to be asked, not
to be replied.

SHRI CHANDRA SHEKHAR: I have
nothing to say about that. My specific point is
that this question has been agitated in this
House for the last three years. If the answers
do not come from the Minister, whether from
Mr. Chattopadhyaya or from Mr. L. N. Mishra
or from any Minister, what is the remedy open
for us?
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MR. DEPUTY CHAIRMAN: You see, the
Question Hour is meant . . .

SHRI BHUPESH GUPTA: Sir, in this
respect a very important tradition has been
established by the Chairman, namely, that ' you
can ask any questions but diey need not be
replied. You can ask any number of questions
but they need not be answer-ed.

MR. DEPUTY CHAIRMAN: The Ques-
tion Hour is meant to elicit information from
the Government. But, 1 would also say that if
Members were to turn this into a kind of
discussion, it is impossible to get an answer
trum the Ministers because thereby you
would only be providing an oppoi tunity to
them to pick at the wrong ends. Therefore, 1
would request the Members to be more
pointed in their questions.

SHRI CHANDRA SHEKHAR: Five
pointed questions were put. What is the
reply™ Let him give the answers.

PROF. D. P. CHATTOPADHYAYA:
Kindh bear with me. [ am answering.

Sir, I would humbly say that I only said
that since hon. Members have asked
numerous questions and each of the questions
is a studied question, so to answer these
questions satisfactorily I have to look into
the papers extensively.

MR. DEPUTY CHAIRMAN: Do you

want notice?

PROF. D' P. CHATTOPADHYAYA:
let me finish. I am not ending.

DR. K. MATHEW KURIAN: Sir, on a
point of order.

PROF. D. P. CHATTOPADHYAYA: 1

am not yielding.

I have only submitted that a lot of in-
formation has to be obtained to answer these
questions. I may very humbly submit that I
am prepared to give any information that the
hon. Member is interested in.

The second point which I want to reply is
that I have not withheld any information.
One of the hon. Members, Shri A. G.
Kulkarni, sent me a list of questions. I have
answered all those questions.

[RAJYA SABHA]
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SHRI A. G. KULKARNI: I am sending
you the list for the last three years.

DR. K. MATHEW KURIAN: On a point
of order, Sir.

PROF. D. P. CHATTOPADHYAYA: Let
me finish.

When he sent me the questions, I sent him
elaborate answers. All those answers are
with him. I am speaking on the floor of the
House and taking lull responsibility that any
question on this matter given to me will be
answered and answered in ex-tenso.

SHRI A. G. KULKARNI: On a point of
order, Sir.

MR. DEPUTY CHAIRMAN: Mr.
Mathew Kurian has raised the point of order
first. Yes, Mr. Kurian.

DR. K. MATHEW KURIAN: Sir, this
question has been agitating the minds of
many Members during the laslt two or Thrce
years. The Minister has in some Department
or the other or in some section or the other
lull facts about this case. This is a case which
has been thrashed out on several occasions. |
would like to know why the Minister has not
come prepared and with full facts so as to be
able to answer all the questions raised by
Shri A. G. Kulkarni and Shri Krishan Kant.
The information is available with the
Ministry. Win is it that he deliberately did
not come prepared? 1 would say that this is
because IK wanted to shield one of the most
corrupt Ministers.

MR. DEPUTY CHAIRMAN: Now, do
not go into the motives.

DR. K. MATHEW KURIAN: Shri L. N.
ilishra should be sacked. That is lire only
solution of die problem.

MR. DEPUTY CHAIRMAN: That is not
a point of order.

DR. K. MATHEW KURIAN: Why should
the Minister shield the corrupt Minister? He
should be sacked.

o wFTEET wret o q Al giaq
WITH FEAT ATZAT § JAT W12 & aorrq |
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He has not come prepared.

PROF. D. P. CFIATTOPADHYAYA: Sir,
1 have come prepared.

SHRI KRISHAN KANT: Sir, allow us a
liali-an-hour discussion.
St @Y T - F qE T AW A
AT ¥ 7% & F1F I9F wgwHl o v oo
feoar, St @A T HATMT F wAT 9, IR
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fao ag famm o1 @y 210
Interruptions

I'ROF. D. P. CHATTOPADHYAYA: It
is h baseless thing. It is absolutely a baseless
and wild allegation.

SHRI A. G. KULKARNI: Sir, on a point of
ordtr. Mr. Chattopadhyaya has stated
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here that he has officially replied. The last
letter he has sent to me is dated 20th July
and he has given me such a statement for two
times. Every time he is nobbling out from one
accusation to the other to find defence. I am
prepared to place all these replies on the Table
of the House. If I do that, will he be prepared
to examine these replies through a Committee
of Members of Parliament? 1 give an
assurance that I will keep all these papers on
the Table of the House?

MR. DEPUTY CHAIRMAN: That is not a
point of order.

SHRI A. G. KULKARNI: Mr. Deputy
Chairman, if he is ready, I am prepared to
keep all the papers on the Table of the
House.

MR. DEPUTY CHAIRMAN: Question
Hour is over.

PROF. D. P. CHATTOPADHYAYA: Sir, it
is for you to take any decision. I have said,
any question on Karnataka Export House I am
prepared to answer. | was about to answer . . .
(Interruptions). T would only like to say that
in die last one year or so we have taken
certain penal measures against the Karnataka
Export House. Transfer of licences to the
Karnataka Export House has been stopped
with effect from 12th March, 1973.

SHRI KRISHAN KANT: Sir, the question
is not against the Karnataka Export
House . .. (Interruptions).

MR. DEPUTY CHAIRMAN: Yes,
Question Hour is over.

PROF. D. P. CHATTOPADHYAYA: Till
now no violation has been brought to ray
notice.

MR. DEPUTY CHAIRMAN: The Question
Hour is over.

the

WRITTEN ANSWERS TO QUESTIONS
Hessian prices

*S28. SHRIMATI SUSHILA
SHANKAR ADIVAREKAR:
SHRIMATI SUMITRA G. KUL-
KARNI:

Will the Minister of COMMERCE be
pleased to state:
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(a) whether Government have asked the
jute Industry to reduce the prevailing prices of]
hessian in return for a reduction of export
duty on hessian;

(c) what is the reaction of the industry
gard;

(c) what is the reaction of the industry to the
proposal; and

(d). what will be the estimated increase in
the quantum of export of hessian during the
current year as a Jesuit of this measure?

THE MINISTER OF COMMERCE,
(PROF. D. P. CHATTOPADHYAYA): (a)
to (d) No, Sir. Government had in fact raised
the export duties on hessian in March, 1974.
There has been an abnormal rise in hessian
prices on account of an imbalance between
production and demand as also speculation in
the market. Government have conveyed their
concern to the jute industry and trade over this
abnormal rise in hessian prices.

[RAJYA SABHA]

Reduction in Price of Aviation Fuel

*327. SHRI GIAN CHAND TOTU: Will
Uie Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Indian Airlines
is demanding a reduction in dre price of
aviation fuel; and

(b) whether any survey has been made of
the class of persons who travel by air and their
capacity to afford the present enhanced fares
in order to determine the plea for reduction in
the price of aviation fuel?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) Such a request has been made by Indian
Airlines, and the matter is under examination.

(b) No such survey has been conducted in
recent years but Indian Airlines keeps in
mind the ability of the travelling public to
afford this mode of travel.

*328. yTransjerred to the Hth August,
1974.]

to Questions 32

Lease lor Indian Air Lines Office Building

4329. SHRI MONORANIJAN ROY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that nearly Rs. 7
lakhs was paid by Indian Airlines as lease
money for securing about 19,000 sq. ft. of
space for its office in Kanchenjunga Building
on Barakhamba Road, New Delhi;

(b) whether it is also a fact that a lease al a
monthly rent <of Rs. 60,000 was signed and
about Rs. 3.5 lakhs was paid as advance
money to the owners and subsequently about
Rs. 3.5 lakhs was paid as rent till March last;

and

(c) if so, whether the Central Bureau of
Investigations have conducted enquiry into
the affairs; if so, what are the details there

of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) and (b) Indian Airlines have taken on lease
18,947 sq. ft. of space in Kanchenjunga at 18,
Barakhamba Road, New Delhi. They have
paid in advance Rs. 3.75 lakhs in all as six
months' rent to be adjusted in twelve months
and one month's rent as security deposit

(c) This Ministry is not aware of any C.B.1,
enquiry in this regard.

afrt aamt w1 frata
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(=) @ faai= & T4y E-é - (a) what is the year-wise export of Iron
. ~ o .. | ore, manganese and raw chromite during
afz AR A TAT FAT FT g T fAar l the last three years; and
fraeE F farwy srpardi v af g 7 . :
{b) whether ihe exports have gone down;
T[Export of mincral ores it so, the reasons therefor and the action

taken to step up the ex 157
“4%0. SHRI S. C. ANGRF: 1 pup ports?]

SHRI O. P, TYAGI: | aifors wenera & FeaEt (W Qo dte
SHRI B. 5. SHEKHAWAT: ) - (%) oF faEen ww g
DR. RAMKRIPAT SINHA: (&) vy waer 5 faul 7
SHRI D. N. DWIVEDI: ; FHT € & | g A1 ag AfF § fF o
Will the Minister of COMMERCE be | 78 & faam #1 fafeafia frar wnd a
pleased to state: ] o9 qv Sfagy 1T o
faaTw
) W:Wﬁoe’i.
¥eq  F0 To
ad A1E WAFE AT ATFF FoAT HHTEE
e 7= G I C TR
1971-72 208,80  111.84 11.85 10.72 0.85 1.80
1972-73 213,90 112,74 9.12 9.36 1.16 3.10
1973-74% 243,90 145 G0 8.35 10.06 2,00 5.00

1-[TI-1E. DEPUTY MINISTER IN THE (b} Expart of manganese ore has declined.
MINISTRY OF COMMERCE (SHRY A. €. | It is Govermiwent's policy to regulate and
GEORGE): (a) A statemcent i laid on the f restricy the export of this item.
Table of the House. 'l

Statement
' Quantity Lakh Tonnes
Value— Ra, Uiorss
Tron Ore Mangancse Ore Raw Chromite
Yoar ——— A~ —y f'"""_""""'__' —-—) --*-——~—--\
Qty. Value Qty. Value Qty.  Valve
1971.72 y . 208-80 111-84 11-85 1052 085 1-80
1972-73 . . 215-80 1z.74 912 436 1-16 3-10
1973.74* . - 24400 14500 8-35 1006 2-00 5-00
N *Provisional,

t ] Evglish translation.
M/P(N)20RE5—3
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Publishing of Chairman's Speeches as
Paid Advertisements in Newspapers

1*244. SHRI N. G. GORAY:
SHRI MULKA GOVINDA REDDY:

Will the Minister of FINANCE be pleased
to state:

(a) whether Government's attention has
been drawn to a recent decision of the Stand-
ing Conference .of Public Enterprises to the
effect that the practice of publishing speeches
of Chairman of public sector enterprise-- as
[>;iild advertisements in newspapers be
discontinued;

(b) it so, whether Government have accep-
ted the decision; and

(c) it urn, iln. reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c) A statement is laid on
the Table of the House.

Statement

The question of discontinuance by public
sector enterprises of their Chairman's
addresses to the Boards of Directors in
newspapers as paid advertisements has been
under consideration of the Government for
some time. The Government are of the view
that the benefits accruing to the enterprises
are not commensurate with the expenditure
incurred and that the money thus saved could
be more profitably used in high-lighting the
performance of the enterprises through
brochures/pamphelts  for circulation to
interested groups of opinion makers and
general public and also in organising Press
conferences on special occasions. The
Standing Conference of Public Enterprises
has also expressed itself in favour of
discontinuance of the practice of publication
of speeches of Chaitraa.n of the enterprises.
The public enterprises have been accordingly
advised to discontinue this practice and
instead hold Press conference on special
occasions, aprat from printing small hand-
outs for limited -circulation, if so desired, and
also publishing the Chairman's speech in the
Annual Report of the undertaking itself.
{*[Transferred from the 1st August, 1974]

[RAJYA SABHA]

to Question* 36

Traffic Officer of Indian Airlines
Arrested for Smuggling Activities

*3M. DR. K. MATHEW KURIAN: Will
the Minister of FINANCE be pleased to state:

(a) whether it is a fact that a Traffic Officer
of the Indian Airlines has recently been
apprehended by the Customs authorities mi
charges ot sending smuggled wrist watches
worth Rs. 71,000 from Bombay to Madras;

(b) if so,' what are the details therefor; and

(<) what action lias been taken by Govern-
ment against the official involved in this case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir.

(b) and (c¢) On 10-4-74 one suit-case which
arrived from Bombay to Madras by Indian
Airlines flight No. IC-109 and which was not
claimed by anyone was on suspicion opened
and examined. It was found to contain 523
wrist watches of foreign origin valued at Rs.
71470. later on the same day one passenger by
name S. L. Malhotra who arrived from
Bombav by Indian Airlines flight No. IC-171
claimed the said suit-case. Shri Malhotra was
arrested on 11-4-74 and released on bail.
Further investigation revealed that there was
prima-facii evidence against on B. L. Kalucha,
Traffii Officer, Indian Airlines. Bombay to
indicate that he managed to send the said
suitcase surreptitiously to Madras. Kalucha
was therefore arrested on 26-4-74 and re-
manded to judicial custody. He was later
released on bail. Further investigations are in
progress.

Release of Woollen Rags Seized by Customs
Authorities

*332. SHRI SHYAM LAL GUPTA: Will
the Minister of FINANCE be pleased to refer
to the answer to Unstarred Question 25 given
in the Rajya Sabha on the 19th February,
1974 and state:

(a) whether bales of woollen rags seized by
the Customs authorities have been released or
are proposed to be released;
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(b) if nor, the reasons therefor; and
(c) what is the number of bales of woollen
rags at present with tire Customs autho

rities?

THE 'MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b) The Government have
decided that consignments of rags imported
by State Trading Corporation and sold on
high-seas to other importers may U allowed to
be mutilated in the docks prior to clearance if
they have not been mutilated abroad as per the
new definition of rags as laid down in the ITC
Public Notice No. 164/73 dated 17-9-1973.

(c) The present position at Bombay port
regarding consignments of rags shipped after
17-9-1973 is as folio

1. Bales covered b\ new licences pending
clearance subject! to mutilation in port area:
3973 Approx.

2. Bales covered I>v new licences pending
for various Customs processes such as exa-
mination and analytical test etc. 7045 Approx.

1. M. I. Loan lo India

*333 SHRI PRAKASH VIR SHASTRI:
SHRI B. S. SHEKHAWAT: SHRI V.
K. SAKHI.ECHA:

Will the Minister of FINANCE be pleased
to refer to the answer to Unstarred Ouestion
94 given in the Rajya Sabha on the 23rd Iuh;
197-1 and state the purpose for which a
rupees 221.40 crores loan has been drawn bv
the Government of India from the
International Monetary Fund?

THE MINISTER 01 FINANCE (SHRI
y.B the swm ft Rs.221.42
crores, (equivaleit to SDRs 2% million) drawn
from t lie International Monetary Fund was to
assist Government in meeting the impact on
India's balance of pavrnents of the steep
increase in the prices of various imported
commodities which are required for the
development of the economy.

[6 AUG. 1974]

to Question 38
Enquiry against some Export Houses
*3.H4. SHRI AG. KULKARNI

SHRI KALI MUKHERIJEE:

SHRI J.S. TILAK:

SHRI GURMUKH SINGH MUS-
AFIR;
SHRI KRISHAN KANT:

Will the Minister of COMMERCE be
pleased to state:

(al whethei Government have recently
conducted am enquiry into complaints
regarding malpractices indulged in by the two
Expo) t Houses, Reliance Trading Corporation
and R.K. Machine Tools; and

i.b) if. so, what is the outcome thereof and
action taken against the defaulting firms?

THE, DEPU FY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) M/s. Reliance Trading
Corporation and R.K. Machine Tools, do not
fall in the category of "Export /louses".

(b) Does not arise.
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tfRemoval of Indian Airlines employees
from service during the lock-out

*835. SHRI JAGDISH JOSHI:
SHRI GUNANAND THAKUR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of persons removed from
service in connection with the lock out in
Indian Airlines last year; and

(b) the number of those who have been
allowed to resume duty alongwith the number
of those who have not been allowed to resume
duty despite their request in this regard?]

qdzw wre Anre faaraw @& (s
TwagTg) o (F) ATmAET & wrae |
tfegm mrvage & fpdt o sdandr &
AFET T AFT ZEAT AAT F

(@) ‘afa aft & weada "W
ATH 14,442 FHATRAT & 17 F ATAEAET
AR &1 4% 471 15 FHATNAT /1 BT FL
oo AT FHATL FTH T AT9d AT 9g F |
faedt Y =17 *1, e wr av arfo
e w1 waer fFm, wawfy & 7 e
&1 fwar

fITHE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ] BAHADUR):
(a) No employee of Indian Air-lints lias been

removed from service in connection with the
lock-out.

(b) 14,442 eni))lo\ees belonging to the
"workmen" category were locked out. All
excepting 15 have resumed duty. No one who
has requested to be allowed to rejoin duty has
been refused permission to do so."]

Goods seized around West Coast
Area
*336. SHRIS. A. KHAJA MOHIDEEN:
SHRI SWAISINGH SISODIA:

SHRI MAHENDRA
BAHADUR SINGH:

SHRIMATI LAKSHMI
KUMARI CHUNDAWAT:

WiU the Minister of FINANCE be

tf ] English

[RAJYA SABHA]

to Questions 40

pleased to state what are the details of the
smuggled contraband goods seized by the
Customs authorities around West Coast area
during the financial yeat 1973-74?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
CANESH): The details of smuggled goods
.seized by the Customs authorities around
West Coast area during the financial year
1973-74 are as under: —

- {Value in
: lakhe of
Rupess)

God .. .. . C L "
Bilver . e . o
Watches .. ... .. 166
Syrthetio Fabries and Yarn 1,553
Velicles and Vessels .. . 182
978

2,962

Gther goods ., o

ToTAL

T A F JINAT § WA T
TAeET ¢ fow w
337, it File wATC g ¢
ft w3l fag e .
wt Fro ®o qIF
=Y GRAWT QA :
Far faw oA ug T &7 9T w ¥y
fw:
(%) woardt ga & fe e Imei
R WUTHA oA ST TEET & a9
fom % § *
(@) 77 ofi ¥ ¥ weix @ foay

frad s ¥ foeey oar § ofte gwR T
wew § ;AR Tt e,

(n) = o TR T IO
¥ 79 oL fardlg s qer &7

translation.
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+[ Vacant posts of

Chairman/.Managing Director in Public (a) the names of the public sector
Sector Undertakings undertakings where the posts of Chairman or
Managing Director are lying vacant;

4337. SHRIV. K. SAKHLECHA:
(b) since when each of these posts is lving
SHRI B. S. SHEKHAWAT: SHRI D. | vacant and the reasons therefor: and

K. PATEL: SHRI SUBRAMANIAN (c) whether this has adversely affected the
performance of these undertakings?]

SWAMY: . . .
faw dama § Tew Har (sh
Will the Minister at FINANCE be pleas-' ed | ®o ®T%o awt) : (%) & () g famam

to state: . HITATTA 97 TR FzaT AT &
e s R e L LI SN |19 ¥
..‘,'

T IgAHT F e wrgwr sfereferi-gotaE woas waa gava frima——
T 18WI R T @ a7 IR e § 1 @ 93 3 avay & fam fg P -

LT, o T MY, 7Y BN FT

(1) wae frkod, frgeard el e 9877 3-11-1973 & a3 wafe o
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§[ 1 English translation,
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(4) wawa frzas, e srafer  ag 9z fed qzard sl o i g
#for=n fafaze AN AA 97 3-7-1974 W1 foaw gar 41
i fao qifaam ww s qavar 7
0% = T a7 A aie Hafe-
T 9% Afqavsa w1 (afeaaiy A
AT AT AT A E

srery s 99 faaws w97 fom 2@ & st st § sl gag o7 29
o & e ama dr vz w1 frafer smare a2 avarits w77 & far sgeas it 9 o= w7
A AT #

${THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
K. BR. GANFSH® {a) o (¢} A statement iy [atel om the Table oi the MHouse

Statement

Qut of 118 posts of Chicf Executives—{uiltime (haliman o Marnaging Direcior—
in public enterprises there are at present onlsy four posts, which are vacant.  The
relesant particulars regarding  these posts nee indicalal below ;

(1) Managing Diccoror, Hindustan Phovs Wil Mania- The post is viennt sinee 31 11973 when
faoturing Company 144, the previous inddnihont ramatirely retive
. The Ministey of Indmstrinl Devolnpyent
i J han selectod o person i the vasaney
anicd the sppointinent is belng progsssed witd,
the  Appoiitments  Conuittes  of ghe

Cabinet

(2) Managing Dirsotar, Nationn! Textile Corporation. This post was combiged with thay ol
Uhaitman till 4001974, whop o plirts
timo Chairinon was appaintesd oug regujar
hasic. The Wanisery  of Tnduatrial Dis wlivpe
ment liwve solested o porway and the
poopaml s being procesed  with e
Appointments Cotnmnittos of the Cabinet.

(3) Chai -oum-Managing Dirsobar, Export Crodit The Ministry of Commeres huivo obtained the
and G tee Corporntion. approval of the Appointments Covamiittee
. of the Cabinet to il ap the Fadanoy.

The selected porson is likoly tor juin the
post shortly,

) llnﬁﬂs Director, Hindastan Organic Chemicals The post beesme  vacast on T-0-1974 on
Limit the expiry of the topure of the previois
tneumbent, The Ministry of Petrulenm
& Chemieals lins selceted & porson and the
" 4 propossl in boing  processsd  with  the

Appointuents Conmittos of the Cahinet,

In all cases where the post of Chaivmanos Managing Director falls vacant interim
arrangements  are  made  and  necessarvsteps me also iniaced w fll up the

post
on regular bagis as early as possible.]

1 1 English translation.
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Development of Gopalpur-on-Sea as a
Tourist centre

*538. SHRI L. MAHAPATRO: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state what steps
Government have taken and how much
funds have been allocated for the develop-
ment of Gopalpur-on-Sea (Orissa) as a
tourist centre?

THE MINISTER OE STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.)
SAROIJINI
MAHISHI): Due to constraint on resoui* ces
necessitating a selective approach, it has not
been possible to earmark any funds «n the
Central Sector for the development  of
facilities a* Gopalpur-on-sea.

Asian Development Bank meeting at
Kuala Lumpur

*339. SHRI S. KTMARAN:

SHRI INDRADEEP MXHA:
SHRI BHUPESH GUPTA:

SHRI YOGENDRA SHARMA.
SHRI JAGIJIT SINGH ANAND:

Will the Minister of FINANCE be pleased
to slate:

fa) whether ii is a fact that at the- recent
Kuala Lumpur meeting of the Asian
Development Bank., the U.S. Treasury
Secretary, Mr. George Shulu, made the
following proposals:

(i) greater opportunities for the .flow of
private capital from the United States and
other developed countries to the
developing countries; and

(i1) better market facilities in the de-
veloping countries for the exports from
the developed countries;

(b) whether it is also a fact that the U. S.
proposals were not in conformity with the
Declaration of the Sixth Special U.N.
General Assembly  Session oft the
Establishment of a New Economic
Order;

[ 6 AUG. 1974]

to Questions 46

(c) what proposals, if any, the Indian
Delegation put forward at that meeting; and

(d) what steps India has taken to previa the
Asian Development Bank loans going
disproportionately to Taiwan, South Vietnam
(Saigon) South Korea and Philippines?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): (a) At the Se\enth Annual
Meeting of Asian Development Bank held in
Kuala Lumpur in April, 1974, the U.S.
Treasury Secrelan stressed the importance of
private capital aid flows and suggested I that
the ADB should Encourage the creation of
stable conditions for investment. He did not
make the proposal stated in part (a) (ii).

(b) No, Sir.

fc-i the Indian Delegation put forward tli*
following main proposals:

(i) (he Bank should adopt new lending
poiicif. appropriate to* tin- new interna-
imn.tl rcunoiiiH situation;

(i) suitable measures should be taken to
counter the acjver&e effects of global
inflation on the balance of payments of the
poor developing countries;

(iii) the Bank should encourage projects
aimed at achieving greater self-reliance in
energy and other critical sectors.

(d) Loans are approved by the Bank's Board
of Directors primarily on economic
considerations. India has a representative on
this Board who functions in accordance with

our political and economic interests in  this
region.
Yarn Control
*340. SHRI BHOLA PRASAD:
SHRIMATI SUSHILA
SHANKAR ADIVAREKAR:
SHRIMATI SUMITRA G.
KULKARNTI:
SHRI B. P. NAGARAJA
MURTHY*
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Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have any proposal
under their consideration to re-impose control
on production and distribution of cotton yarn;
and

(b) if so, the details of the decision, if any,
taken in this regard and the steps taken to
ensure required supply oi cotton yarn to small
weavers including handloom weavers?

THE MINISTER OK COMMERCE (PROF.
D. P. CHATTOPADHYAYA): (a) and (b) A
statement is laid on the Table of die House.

Statement

Under the present orders, production control
is exercised to ensure adequate production of
hank yarn which is. consumed by handloom
weavers. Each mill is required to pack hank
yam for civil consumption, at not less than 110
per cent of the month 1) average proportion of
such yarn to total production packed b) the
mill in 1972. There is no statutory control on
distribution but in order to ensure supply of
yarn to actual users in the decentralised sector,
the Textile Commissioner exercises the power
to allot the required quantities of yarn directly

from mills to associations, cooperative
societies, State Corporations etc.,
recommended by the concerned State
Governments. A scheme of voluntary

discipline of prices has also been enforced by
the Indian Cotton Mills Federation in April,
1974. Under this scheme, mills are required to
maintain prices prevailing on the 28th March,
1974. The scheme has had stabilising effect on
prices and is now in_ force till Slst August,
1974. The situation is, however being watched
closely and such action as may be warranted
will be taken from time to time to make cotton
yarn available to weavers at reasonable prices.

Export drive for tea

¢ S41. SHRI B. P. NAGARAJA MUR
THY: Will the Minister of COMMERCE be
pleased to »tate:

[RAJYASABHA]

to QuesHona 48

(a) whether it is a fact that Government
have recently launched an export drive tor
tea;

(b) whether delegations have also been sent
abroad in this regard; and

(c) if so, the details regarding their per-
[oimance in this regard?

I DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) Yes, Sir. Government are
sttengthening the measures for increasing the
foreign exchange earnings from tea.

(li. Yes, Sir.

\u Indian delegation attended the
Intergovernmental Group on Tea under
F.A.O. at Rome in June. 1974. During
the meeting it was agreed to examine in
depth u multi-di .1 approach with
a lieu- to increasing tea consumption, and
improvjng the real price of tea. A three-
uKmbei delegation also visited Algeria,
Tunisia and Libya in March-April, 1974. rhe
delegation assessed the nature of the demand
for Indian Tea.

Smuggling activities hi Daman Island

SHRIMATI MAIMOONA SUL-
TAN: Will the Ministet of FINANCE be
pleased to state:

(@  whether Government's attention has
Irawn to a THUS item which appear
ed in the 'BLITZ' of June 1, 1974, cap-
tioned  "StaugglerV  Treasure  Island"
revealing that the island Of Daman has
lately turned into a smugglers Paradise;

'hi ii so, whether Government have made
any investigations into the allegations and
what are the results thereof?

I lit MINISTER OF STATE IN THE
MINIS! RY OF FINANCE (SHRI K. R.
GANESH): (a) The Government have seen the
news item in the 'BLITZ' June 1, 1974 under
the caption "Smugglers' Trea-sure Island."

(b) 1"« 1island of Daman has been
known for smuggling Activities right from
T'oittionesi; clays. It is true that .large
stale smuggling of foreign goods .takes
place in this area and the operations are
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very clearly organised. The extent of
smuggling reported in the news item is,
however, exaggerated. On the export side,
there have been a few seizures of pulses
totalling- to Rs. 63,700/- during 1973-74.
According to the Intelligence reports received
from time to time, the smuggling of
foodgrains, narcotics etc. is negligible.

However Customs authorities are seized of
the situation and the following measures have
been taken t0 combat smuggling:

(1) Intensification of sea-patrolling along
the sea coast to meet the challenges of
large-scale landing by by the Arab dhows.

(2) Effective road checks, supply of
additional equipment and arms to Customs
staff.

(3) Help from the Police and co-
ordination with various State Government
agencies is sought and obtained.

(4) Help from the Indian Navy is sought
who spare their launches for undertaking
anti-smuggling operations.

* (5 Checks On titie  business
transactions in regard to export of
Silver.

(6) Special training to officers of Cus-
toms for anti-smuggling work.

(7) Launching of prosecutions in big
cases of seizures and arrests of persons
involved.

(8) Periodical raids of shops
consumer goods are displayed.

where

(9) In order to build up - an anti-
smuggling fleet an order of 20 launches
has been placed in Norway in the first
instance.

Situation is kept under constant review.
One Company of Central Reserve Police has
recently been ordered to proceed to Daman|
area.

Indian Busiucss Houses trying to take over
foreign companies operating in India

*34S.DR. Z, A. AHMAD:
SHRIL. MAHAPATRO:

6 AUG. 1974 ]

SHRI INDRADEEP SINHA:

to Questions 50

SHRI BHUPESH GUPTA:
SHRI S. G. SARDESAL

Will the Minister of FINANCE be-pleased
to state;

(a) whether it is a fact that in view of the
enforcement of Section 29 of Foreign
Exchange Regulation Act, 1973 some Indian
business houses are trying to take ova control
ol the foreign companies operating in India
and/or their branches;

(b) whether Government are also aware of
the fact that attempts are being made to take
over control of such companies and their
branches through payment in foreign currency,
which  these Indian  concerns  have
accumulated in foreign countries:

whether Government have laid clown any
guidelines to prevent such take-over by large
business houses and/or individuals; and

(d) if so, what are the guidelines in this
regard?

THE MINISTER 08 FINANCE (SHRI V.
B. CHAVAN): (a) A number of non-residents
have sought the permission of the Reserve
Bank of India for the transfer of the shares
held by them in Indian companies and/or sale
of their Indian assets to Indian individuals and
business houses.

(b) While Government has no specific
information about such cases, whenever these
come to Government's notice, appropriate
action is taken.

(c) and (d) Sale of shares in Indian
companies and sale of their Indian assets by
non-residents require the permission of the
Reserve Bank 6£ India under Foreign
Exchange Regulation Act.

Production of controUed cloth

*544. SHRI SANAT KUMAR RAHA: Will
the Minister of COMMERCE be pleased to
state what is the estimated production of
controlled cloth upto June 30, 1974?

THE MINISTER OF COMMERCE (PROF
D. P. CHATTOPADHYAYA): A
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total quantity of£ 172 million square metres of
controlled cloth was produced during the
period April—June, 1974.

Indo-Finnish trade agreement

*345. SHRI V.V. SWAMINATHAN": Will
the Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that an Indo-Finnish
accord on trade promotion has been signed;
and

(b) if so, what are the main features
thereof?

THE DEPUTY MINISTER IN [IHE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) An understanding by
way of Exchange of letters was reached during
visit of the Minister of Commerce to Finland
in May, 1974 for the establishment of an Indo
Finnish Joint Commission between the
Government of India and the Government of
Finland. The Commission shall identify areas
of cooperation between the two countries and
recommend suitable measures Eoi
strengthening the relations between the two
countries.

Newsprint from Soviet Union

*346. SHRI B. D. BARMAN:
SHRI JAGIJIT SINGH ANAND:
SHRI NIREN GHOSH:

Will the Minister of COMMERCE be
pleased to state:

is a fact that recent 1\ the
of U.S.S.R. have offered a
newsprint to the Govern-

(a) whether it
Government
fresh quota of
ment of India;

(b) if so, what are the details thercof?

(c) what is Government's decision thereon;
and

(d) whether the price per ton of the~
Soviet newsprint is higher than the
price-quoted by Canada; if so, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a)to(c) The exporters of

[RAJYA SABHA]
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newsprint in the USSR have offered to supply
23000 tonnes of newsprint for shipment
during July—December, 1974 to STC for
which a contract has heen signed. There is an
offer for further sup-pi)' of 22,000 tonnes for
shipment during January—May, 1975 for
which prices have to he negotiated later in
the year.

(d) flic CIF price of the Soviet newsprint is
slightly higher than the Canadian price
contracted earlier. Price of newsprint depends
upon many factors relating to world supply
and demand of newsprint. Two important
provisions in this context in the Soviet
Contracts are firm prices and absence of
price escalation.

Decline in textile exports

*347. SHRI S. G. SARDESAIL: Will the
Minister of COMMERCE he pleased
to
state:

(a) whether it is a fact that the export
of textiles suffered a sharp decline during
tire last few months! and

(b) if so, the details thereof and
ins therefor?

THE MINISTER OF COMMERCE (PROF.
D. P. CHATTOPADHYAYA):
(a) There has been a fall in the monthly rate of
export of cotton textiles since January, 1974.

the

(b) The falling trend in the international
prices of cotton textiles following a bumper
crop in the USA, and the rise in domestic
cotton prices have adversely affected the
competitive position of our cotton textiles.

Construction of Tourist Reception
Centre at Jaipur and Tourist Bungalow at
Ranakpur

*348. SHRIMATI LAKSHMI KUMARI
CHUNDAWAT: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) what is the progress in respect of the
completion of the Tourist Reception Centre at
Jaipur;

(b) when it is likely to be completed; and
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(c) whether Government have made any
provision for construction of Tourist Bun-
galow at Ranakpur during the current plan
period?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT.  SAROJINI
MAHISHI): (a) and (b) Nearly 50 percent of
the work in respect off construction of the
Reception Centre is complete. It is proposed to
enlarge ii into a bigger tourist complex namely
a Tourist Reception Centre-cum-Motel. The
proposed outlay for the new complex would
be Rs. 135 lakhs whereas the original outlay
for the Tourist Reception Centre was Rs.
12.25 lakhs. The enlarged project is due for
completion by September, 1976.

(c) There is no proposal at present to put up
a Tourist Bungalow at Ranakpur in the
public sector.

Purchase of second-hand Caravelles

*349. SHRI K. CHANDRASEKHARAN:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the number of
second-hand Caravelles that have been
purchased by the Indian Airlines so far?

THE MINISTER OF TOURISM AND
C1V1l. AVIA riON (SHRI RAJ BAHA-
DUR): No second-hand Caravelle aircraft has
been, purchased by Indian Airlines. However,
the Corporation has taken three used
Caravelles on lease from M/s. Airbus Industrie
of France for a period of 18 months ending
May '75 at a monthly rate of 25,000 per
aircraft to tide over tile light fleet position.

*350. [Transferred to the 22nd August,
1974.]

House for STC Chairman

»35L SHRI BANARSI DAS: Will the
Minister of COMMERCE be pleased to state:

(a) whether it is a fact that the State Trading
Corporation has taken a house on a monthly
rent of Rs. 2,100 for the use of its Chairman;

[6 AUG. 1974]
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(b, whether it. is .ilso a fact that the house
belongs to the wife of the Chairman;

(c) whether STC is paying 25 per cent of
the electricity bill of the premises and if. so,
the reasons therefor; and

(d) whether similai facilities were granted
to any of its former Chairman?

IHE DEPOT* MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE): (a) to (c¢) No. Sir. The question of
renting a house for the Chairman STC has
not been finalised.

(d) Residential accommodation and other
facilities were provided to the former
Chairman STC according to the rules laid
down by the Government in this be half.

Five days a week for Jute mills in
West Bengal

738. SHRI IBRAHIM KALANIYA: Will
the* Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that jute mills
in West Bengal wire asked by tire Gov
ernment of West bengal to work onlv
five da\s ;i week due to power rationing;
anil

(b) if so, the esiimated loss in produc-
tion as result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.C.
GEORGE)? (a) The West Bengal Government
is reportedly finalizing a scheme of rationing
power supply to the industries.

(b) It is too early to make an assessment of
the impact thereof.

Cotton purchase by C. C. I.

739. SHRI DEORAO PATIL: Will the
Minister of COMMERCE be pleased to
slate:

(a) the target for purchase of raw cotton
fixed in the current year by the Cotton
Corporation of India; and

(b) the estimated import of raw cotton in
1974-75?
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(b) if so, what are the details thereof; and

(c) by when it is likely to be opened?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (c) Currently, the State
Bank of Bikaner and Jaipur, a subsidiary of
the State Bank of India, is holding a licence
for opening an office at Rewari, Gurgaon
district, Haryana. The office is expected to be
opened as soon as the arrangements for
securing premises, posting of staff etc., are
completed.

(*Set up of All India Handloom Board
245. SHRIL. MAHAPATRO:
SHRI S. KUMARAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have decided to
convert All India Handloom Board into a
statutory organisation; and

(b) if so, what are the reasons therefor and
what steps Government have taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No decision to this effect has
been taken so far.

(b) Does not arise. However, the High-
powered Study Team on Handloom Industry
has recommended, in its report submitted on
the 20th July, 1974, that a high-powered
statutory All India Handloom Board is
necessary, but that till such time as it is made
statutory, the present Board must be made
effective. The recommendations of the Team
are still to be examined.

12 NooN
PAPERS LAID ON THE TABLE

Notifications of the Ministry of
Commerce

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
CEORGE): Sir, I beg to lay on the Table.

transferred from the 25th July, 1974.
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I. A copy (in English and Hindi) of the-
Ministry of Commerce Notification S.O. No.
449, dated the 1st February, 1974, publish
ing the Viscose Staple Fibre Distribution
(Second Amendment) Control Order, 1973,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955, together
with a statement (in English and Hindi)
giving reasons lor delay in laying the
notification. [Placed in Library. See No.
LT—8151/74].

II. A copy each (in English and Hindi)
of the following Notifications of the Minis
try of Commerce, under sub-section (3) of
section 17 of the Export (Quality Control)
and Inspection Act, 1963:—

(1) Notification S.O. No. 1164, dated the
11th May. 1974. publishing the Export of
Dried Fish (Inspection) Amendment
Rules, 1974.

(i1) Notification S.O. No. 1165, dated the
11th May, 1974, publishing the Export of
Jute Products (Quality Control and
Inspection) Amendment Rules, 1974.

(lii) Notification S.O. No. 1166, dated the
11th May. 1974, publishing the Export of
Steel Tubes and Tubulars (Quality Control
and Inspection) Amendment Rules, 1974.

(iv) Notification S.O. No. 1167, dated the
11th May, 1974, publishing the Export of
Pesticides and  their = Formulations
(Inspection) Amendment Rules, 1974.

(v) Notification S.O. No. 1168, dated the
11th May, 1974, publishing the Export of
Ceramic Products (Inspection) Amendment
Rules, 1974.

(vi) Notification S.O. No. 1169, dated the
11th May. 1974, publishing the Export of
Vinyl Film and Sheeting (Inspection)
Amendment Rules, 1974.

(vii) Notification S.0. No. 1170, dated
the 11th May, 1974, publishing the Export
of Rubber Gloves for Electrical Purposes
(Inspection) Amendment Rules,

1974.
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No specific target for pur-
chase of cotton by Cotton Corporation of
India has been fixed.

(b) On present analysis, it is estimated
that 4-5 lac bales of cotton may have to be
imported during 1971-75 cotton year, to
supplement domestic supplies. However
actual imports will depend on the size of the
new crop, the prices of imported cot-urn and
availability of foreign exchange, etc.

Policy on sick textile mills

740. SHRI SANAT KUMAR RAHA:
Will the Minister of COMMERCE he
pleased to state:

(a) the details of the policy regarding the
take-over of sick textile mills in the country.

(b) the number of State textile corpora-
tions in the country and the unit of textile
mills under them;

(c) the number of mills under the control
of National Textile Corporation; and

(d) what is the co-relationship between
the Central and State Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) The cases of textile mills,
which have closed down or are likely to close
down, due to financial difficulties, ! are
examined individually, in constitution with
the State Governments concerned. An
investigation Committee is  generally
appointed under Industries (Development tc
Regulation) Act, 1951, for the purpose of
making a full and complete investigation into
the affairs of each Mill. Based on the report
of the Investigation Committee, the
management of a mill may be taken over, if it
is lound that it can be made economically
viable within a reasonable time after injection
df limited funds. In the case of mills which
have been lying closed for more than three
months and which can he restarted with
reasonable inputs, the management of the

[ RAJYA SABHA ]
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mills may be taken over without appointing'an
Investigation Committee, In addition to it, the
management of 46 textile mills has vested in
the Central Government under the provisions
of the Sick Textile Undertakings (Taking over
of Management) Act, 1972. Section 2(d) of
this Act defines sick textile
undertakings.

(b). The number of State Textile Corpo-
rations in the country is 7. The number of
textile mills under them is GO.

(¢) The number of mills under the control
of the National Textile Corporation is 39. In
addition, 4 mills are under management <il
individuals or Boards of Management.

(d) The State Textile Corporations are
wholly owned undertakings of the State
Governments, while the National Textile
Corporation is wholly owned by the Central
Government. Funds required for working
capital and modernisation etc., for
undertakings under Government management,
are generally provided in the shape of loans by
die National Textile Corporation and the State

Government/State Textile Corporation
concerned in the ratio of 51:49.
= 7

741 4t wwEme - s faa
WAT TF I F7 97 w09 R

(F) ¥ #7017 217 g =qq
F7 AT ATA T FATIAT £

() afz g1, &1 92 # f¥aey

FYT ST _!X-T‘:' 25T AT THT ? - u'r_r
() = % g7 frw o g7
war ora & faEe g ?
tHExpenditure Tax

711. SHRI RAJNARAIN: Will the Min-
ister of FINANCE be pleased to state:

(a) whether expenditure tax is likely to be
re-introduced by Government;

+[ ] English translation.
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(b) if so the number of times this tax
was imposed and re-imposed; and

(c) the basis on which this tax is proposed
to be levied again?]

faret warem & Tvm 5T (St w o mwe
wiw) - (%) feeEm tar owd v
arErT & fasrendm &80 )

+[THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) There is no such proposal
tinder consideration by the Government at
present.

(b) and (c) ' Do not arise.]

WITA ™ 999 &7 957

742. Y WYIW wwrw A o F G
W4T 27 79T 1973 FT O9F 4T HF
ATTTET W9 327 & 27w 3o & A
qIT 47 FATT ®1 F97 F497 ¥ ¢

(%) =0 @w7 WTATT ATAT | B9F
w1 q fFar 2 A

(&) =77 & A fred 2o ger &1
AFT & fA wewT A a5 B
TMEE!

t[Value of Indian rupee
742. SHRI O. P. TYAGI: Will the Minister
of I'INANCE be pleased to refer to the
answer to Starred Question No. "27 given in

tire Rajya Sabha on the 27th November, 1973
and state:

(a) the value of rupee in the Indian market
at present; and

(b) what steps are being taken by Go-
vernment to check the steady decline in the
value of rupee?]

farer st (it oo ) (7))
oA Frudl ® agEd g1 72 &1 A fedr g
T wrtew w7 ofEr wfemard st 0 59 21
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ST 2, W AT ' o fw oW
AT A 2 | wiEw aref @t
FAATE TTHAAT Ho7 9% 0% (1949=
100) FT #iF AW 9%, Aqq9-9%
1974 %7 wafy % fao qrem w97 &7
e 29. 8 G FzAT 4T |

(@) &= d WAl # | w0
frafas w73 w7 7% afeq =@ & qex
7 2 At well w1 Iwd & fae w5
IEIT § | HATH AT AT TEAATT T §F
ae drat w1 faaen s At o 57
A F fad w1 waan 7 efaa qeq Ay
gFIA /9 T TEA g A9 @
Z ) e FE AR FEAT AT HIHAT T
frsaor &g & 1 wraers gy wiafraw €
FTAAT B UEA T ACAF FTC I F AW
fra s #7 afaferr smen 77 F fao
A4, 1974 # UF woARw Ard GHar
a7 | qEETT F 7o qErenifa-faind aie-
AT & WA F €T § 217 | AT AO3T AT
fra & forad @raiot 97 3% FUE, d99
T WAL &4 AT ATFAAT IO HI -
fea1 Faat #7177 ufafram qgzag a9 §
50 ufaur qur &1 wfaard =5 & aa7 s0d
ST A @ Y w5 A vt afgm
359 9 A1 & it grer wivan sy
FUA A FT SAF7AT F AT | THH AeTAT
Tl T gwE g fFar o g o
1974-75 ® 136 w42 o7 F ufafem
AT FZE 1A w0 F s
T 1974-75 % a9z § uambay afn 7=
drafy war @ oF | 07 A ¥ K
afg 7%, 441 gra fad o ard o &
At Fart wv © Frg i o eI
g

fITHE MINISTER OF FINANCE (SHRI

Y. B. CHAVAN): (a) The internal purchasing
power of a currency is bound to

fl ] English translation.
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decline in a period of rising prices and the
Indian rupee is no exception to this rule. The
value of the rupee as measured by the AH
India Industrial Workers' Consumer Price
Index (1949=100) was 29.8 paise for the
period January—May 1974.

(hi 1 he Government have taken a number
of sups for controlling the price level and
thereby checking the decline in the
value of the rupee. A net-work of fair
price shops/ration shops is being maintained
to distribute foodgrains and certain
other items of consumption at reasonable
prices. Pi ice control is being exercised over
a number of other essential commodities.
An Ordinance was issued in June 1974 to
ensure more effective enforcement of
the provisions of tire Essential
Commodities Act. As part of their anti-
inflationary drive, ihe Government have
recently promulgated three Ordinances
providing for restrictions on dividends,
compulsory deposit by salary and wage
earners of additional emoluments and 50 'per

cent of additional D.A., and also for
compulsory deposits bv the higher income
groups, including self-employed
persons. Moreover, a  Supplementary

Budget has been presented so as to raise addi-

tional resources of Rs. 136 crores in
1974-75 and keep deficit financing
within  the limits envisaged in the 1974-75

budget. The Government have also taken
steps to further tighten bank credit by
raising the Bank Rate, etc.]

knitwear  for  West
European markets

743. SHRI B. P. NAGARAJA MURTHY:
Will the Minister of COMMERCE be
pleased to state:

Indian

(a) whether it is a fact that Indian woollen
knitwear have vast scope in the markets of
West European Countries; and

(b) whether anv study in this regard has
been made and if so, the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes Sir, however, the de-
mand being for highly sophisticated gar-
ments write' India is not manufacturing at

[RAJYA SABHA]
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present and the uncompetitive price are the
two hurdles coming in the way of large scale
exports of Indian woollen knitwear to West
European markets.

(b) A five-member delegation of the Wool
and Woollen Export Promotion Council
visited nine West European countries during
October-November, 1973, in order to explore
the possibility of finding markets for woollen
knitwear in General Currency areas. The
delegation has submitted a report to the
Government and it is under consideration of
the Government.

ICMF representation pf Textile Exports

744. SHRI BABUBHAI M. CHINAIL: Will
the Minister of COMMERCE be pleased to
state:

(a) whether there has been any fall in
exports of textile recently; and

(b) if so, whether Government have re-
ceived any representation from the Indian
Cotton Mills Federation in this Tegard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) There has been some fall in
the monthly rate of exports of cotton textiles
since January, 1974. However, exports during
the period January—June, 1974 have been
worth Rs. 118.98 crores as against Rs. 78.79
crores during the corresponding period in
1978.

(b) The Indian Cotton Mills' Federation and
the Cotton Textiles Export Promotion Council
have made some joint suggestions to
Government tor boosting cotton textile
exports. These are under active consideration
and a decision is expected to be taken shortly.

Cost factor of coffee production

745> SHRI BABUBHAI M. CHINAI: Will
the Minister of COMMERCE be pleased to
Stale:

(a) whether there is any proposal under
Government's consideration to study the cost
factor of coffee production: and
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(b) whether Government propose to appoint
a committee in this regard and if so, what are
the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) For going into the cost of production of
coffee, Government have decided to appoint a
committee consisting of the representatives of
tin.' Ministries of Commerce and Finance,
and Coffee Board,

R. B. I.study of Working of Cotton Tex-
tile Mills

746. SHRJ X. G. GORAY: Will the Min-
ister of FINANCE he pleased to state:

(a) whether it is a fact that the Reserve
Bank which recently made sludy of the top
38 cotton textile mills has lound that

Carosa proiits
' peroentagn

"JI s I .‘;Il"'
'!‘P-Tl-.'.".‘

1. Al twlowurion 16 10

2 Cot{on *extilos 9

Details of the profits of these 38 cotton
textile mills disclosed in the above study are
as follows:

Grosas Profit o4 od
Prof
Profit

s before Tax
after tax
iz %) |-G

Praolits retaiped i

Devaluation of rupee in relation to
Roubk

747. SHRI N. G. GORAY: Will the Win
ister of FINANCE be pleased to state;

[6 AUG. 1974]
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these mills have been making disproportion-
ately high profits lately; and

(b) if so, what are the details in this regard?

THE MINISTER OF FINANCE (SHRI V.
R. CHAVAN): (a) and (b) The Reserve Bank
of India made a study of 350 large public
limited companies, each with a paid up capital
of Rs. 1 crore and above, with a view to
making a quick assessment of the trends in
value of production, sales, profitability, assets
lormation and the pattern oi financing asset
formation in the year 1!>72-73. This study
included 38 cotton textile com panics also.

On the question of profitability, the study h i
noted that amongst all industries, the industry
group which fared better in 1972-73 in terms
of return on total capital i mployed margin on
net sales and return on shareholder's capital
was cotton textiles.

The details of the ratios are given below.

Profits after
tAX a8 peroeptage

Gross profits
a8 peroentage

aof votal of net worth
capital emploved
—_ — —— ———h
Th19TLE2 197293 197102 187278
[ -1 10-6 -0 a-7
2 H-8 -5 17 90

(a) whether it is a fact that Rupee has been
devalued in relation to Rouble since May 1,
1974; and

(b) if so, what are the reasons for this
unilateral devaluation?

THE MINISTER OF FINANCE (SHRI V. B.
CHAVAN- (a) and (b) No, Sir. There in no
devaluation of the Rupee in i elation to the
Rouble. However, the State Bank of the
USSR has been periodically announcing
revised Rouble-Rupee exchange rates for non-
commercial transactions, particularly since 1st
March, 1974. The matter lias been taken up
for clarification and discussion with  the
USSR authorities.
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+[Numbn ot hotels constructed during
1973-74

748. SHRI RAJ NARAIN: Will the Minister

of TOURISM AND CIVIL AVIATION

be pleased to state:

(a) the number of hotels constructed by the
India Tourism Development Corporation
during the year 1973-74;

(b) what is the amount o£ money spent by
the Corporation on the construction of these
hotels in that year; and

(c) what is the amount of foreign exchange
earned by these hotels during that year?]

gzt HIT AT faRA St 4 T
Wt : (STo s il wni)
(%) 1973-74 & T W@ 94
frarg e &1 ‘areIondr gXed 9T @Y
Tar 4qr |

(&) 27.67 @ ¥E |

(7) 1.31 sT@ETE (1973-74

£ qfmms sy & 79 )

-j-iTHE MINISTER OF STATE IN TFIE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT. SAROJINI
MAHISHI): (a) The Varanasi Hotel of the
India Tourism Development , Corporation
was completed durnig 1973-74.

(b) Rs. 27.67 lakhs.

(c) Rs." 1.31 lakhs

(for the period of operation during 1973-

74).
t[ ] English translation.
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Officers  of  Public Undertakings
drawing more than Fs. 1500/- p.m.

749. SHRI D. K. PATEL:
SHRI SUBRAMANIAN SWAMY:
SHRIV. K. SAKHLECHA:
SHRI B. S. SHEKHAWAT:

Will the Minister of FINANCE be pleased
to state die number of officers in Public
Undertakings who are getting a salary of Rs.
1500/- p.m. or more, with concessional rent
facilities/free rent accommodation and car
allowance facilities?

THE MINISTER OF STATE IN THE
MINISTRY Of FINANCE (SHRI K. R.
GANESH): In respect of those persons ap-
pointed by the Government of India to top
posts in the public sector undertakings, the
terms and conditions of their appointment are
fixed by Government. These posts include
Chairmanships, Managing Directorships,
fulltime Directorships and General Managers
of constituent units. In i .spect of these posts,
the pay scale varies according to the size of
the company. House Rent Allowance is fixed
with reference to the cities. Current rates of
House Rent Allowance are as follows:—

(i) Calcutta and Madras: 25% of basic
pay;
(ii) Bombay and Delhi: 30% of basic
pay; and
(iii) In other places at Central Govern-
ment rates.

Chairmen and Functional Directors are also
permitted use of company cars on payment of
Rs. 100 p.m. for small cars and Rs. 150/-p.m.
for big cars. Restrictions are also placed on
the personal use of the car.

In respect of other appointments, powers
have been delegated to the individual comp-
anies to recruit and to fix various terms and
conditions. However, Government have
issued general guidelines to the companies
covering House Rent Allowance, Conveyance
Allowance and use of Company cars.
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Sale of perfumes and tea at
International Airports

750. SHRI SHYAMLAL GUPTA : Will
the Minister of TOURISM and CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the sale of the
Indian perfumes and tea through dutyfree
shops at the international airports at Bombay,
Calcutta, Madras and Delhi, declined to
almost zero during 1972-7;%;

(b) if so the reasons for the decline in the
popularity of these items; and

(c) the steps contemplated by Government
to popularise these commodities among
tourists?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SMT. SAROJINI
MAHISHI): (a) No, Sir.

The sale of Indian tea and perfumes
through duty-free shops was introduced only
in April, 1972 and since then the sales turn-

over has been encouraging as shown
below:—
Year Toa Perfumoes
Ra. s,
1972-73 e .. TLA1T-00 0 1,661-00
1973-74 . 28,004-00  3,540-00

(b) Does not arise.

(c) With a view to popularising these
commodities amongst tourists and to in.
crease the sales, these items are prominently
displayed in the duty-free shops. The sales
staff at these shops have also been instructed
to make special effects to sell these
commodities.

Distribution of common varieties cloth
in rural areas

751. SHRI SHYAMLAL GUPTA : Will
the Minister of COMMERCE be pleased to
state:

(a) whether some time back the Central
Government asked the State Governments to
take effective steps for the distribution of
common varieties of cloth in rural areas
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through co-operatives to meet the rural
cloth needs;

(b) if so, which of the State Governments
have taken necessary measures to implement
the suggestion made by the Central
Government and the reasons for not imple-
menting the suggestion by other State
Governments, if any;

(c) the extent to which the demand fot
cloth in rural areas is likely to be met as a
result thereof; and

(d) whether any assessment has been made
of the existing consumer cooperatives with
regard to their adequacy or otherwise to take
up the additional responsibility of distributing
the cloth in rural areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) As per Textile Com-
mission's Notification, dated the 9th October,
1972, controlled cloth is to be distributed
through five channels, viz. (i) mills' own retail
shops, (ii) Super Bazars in the co-operative
sector, (iii) National Cooperative Consumers'
Federation (NCCF) and the chains ol co-
operative institutions affiliated to them (iv)
Fair Price Shops run under the aegis of the
State Governments, and (v) any other agency
in the co-operative sector specified by the
State Govt, concerned. For sale through Super
Bazars and Fair Price Shops, the NCCF acts
as a coordinating and procurement agency.
Thus, the bulk of controlled cloth is being
distributed through the cooperative channels.

Following the doubling of the quantum of
controlled cloth from 400 million square
metres to 800 million square metres per
annum, from 1st April, 1974, discussions
have been held with the State Governments
and the NCCF and guidelines have been
evolved lor ensuring that the increased sup-
ply of controlled cloth is effectively distri-
buted.

(c) This cannot be estimated precisely.

(d) No such assessment has been made In
the Central Government. However, the State
Governments and the NCCF are coordinating
their programme of action in order to ensure
the availability of funds and organisational
strengthening for this purpose.
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Cloth merchants' scheme for cheap cloth

752. SHRI SHYAMLAL GUPTA : Will the
Minister of COMMERCE be pleased to state:

(a) whether the Federation of All India
Cloth Merchants Association has submitted
any scheme to Government for sale of cheap
variety of cloth; and

(b) if so, the details of the scheme and what
decision has been taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) Yes, Sir.

(b) The following suggestions were made by
the Federation of All India Cloth Merchants'
Association with regard to the distribution of
controlled cloth.

(i) Standard varieties of cloth in each
category, with suitable variations in width in
construction and piece lengths will be
produced to suit requirements of various
regions.

(i) Unnecessary processing would be
discouraged and a distinguishing thread of a
suitable colour will be inserted on any of the
selvedge of the cloth to distinguish it 'from
non-controlled cloth.

(iii) The Federation will work as an Apex
body of various textile trade associations for
distribution of controlled cloth to semi-
wholesale level. Thereafter, cloth will be
distributed through approved retailers who
may be approved by the local textile trade
association with the help of Civil Supplies
Department  and social service
organisations.

(iv) Mills should stamp 3 per cent higher
prices and deliver goods f.o.r. destination.
Until this is agreed to, the Federation would
keep 3 per cent for freight equalisation fund
and expenses of the Apex body.

(v) The retailer will be allowed a
maximum margin of 9 per cent. The balance
margin between ex-mill and retail prices,
will be distributed amongst other channels.

[RAJYA SABHAJ
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The question of reducing the varieties of
cloth is under consideration. It has not been
found possible to accept the other suggestions
made by the Federation.

A.P.C. recommendation on floor price

of jute

753. SHRI SHYAMLAL GUPTA : Will the
Minister of COMMERCE be pleased to state:

(a) whether the floor prices of raw jute fixed
by Government arc in accordance with the
ones recommended by the Agricultural Prices
Commission;

(b) it not, comparative prices fixed by
Government and the ones recommended by
Agricultural Prices Commission; and

(c) the reasons for variation in prices?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) and (c) Do not arise.
Newsprint from Finland

754.  SHRIMATI SUSHILA
SHANKAR ADIVAREKAR:

SHRIMATI SUMITRA G. KUL-

KARNI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Finland has agreed to incre
ase the supply of newsprint to India;

(b) if so the details of the agreement in this
tegard; and

(c) the extent to which the shortage of
newsprint is likely to be overcome thereby.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) (a) to (c) S. T. C. has been in touch
with suppliers in Finland for increased supply
of newsprint. No agreement has, however,
been reached in this behalf so far.

Cash aid for export of man-made
fabrics
755. SHRI NIREN GHOSH: Will the
Minister of COMMERCE be pleased to state:
(a) what is the percentage of cash aid for
export of man-made fabrics;

(b) what are the various other facilities
given to exporting units;



69 Written Answers

(c) the total amount of money in cash aid
and various other facilities given to exporters
during the last three years; and

(d) die total quantity and value of exports
of man-made fabrics during the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) There is no scheme for cash
assistance by Government on exports of man-
made fabrics. However, State Trading
Corporation had been providing cash
assistance. This has ceased from 1-4-
1974.

(b) A statement is attached.

(¢) The amounts distributed on exports of
fabrics during the last three years is given
below:

1971-72 Ra. 107-06 lakhs
1972.73 Rs. 119323 lakhs
1973-74 Ra. 70808 lakhs

Statement

The various other facilities given to exporting unils as
Trade Control Vol.
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Other facilities given arc mentioned in reply
to (b) above.

(d) The total exports of all man-made fibre
fabrics during the last three years is given
below:

Quantity Value
(metre) (Hs, lakhs)

1971-72 A A 250-28 T49-44

1972.73 . e 252-30 0069- 48

1973-74 718:00 2,688-00
(Provisional)

Confirmed figures of exports for entire yea*
1973-74 have not yet been received from
Director General Commercial Intelligence and
Statistics.

given in
II are as [ollows:

the Import

Replenishment  allowed on exports

Yarn/Fibre

(a) Fabrios - .+ 1+2 Kgs of yarn

() Hosiery and Embroidered

(¢) Gorments . ..

11, Drawback of duties as scheduled

Indo-Senegal trade Agreement
756. SHRI V. V. SWAMINATHAN: Will

the Minister of COMMERCE be pleased to
state:

(a) whether Indo-Senegal five-year trade
agreement has been signed in May, 1974; and

125 Kgs, of yarn

1-30 Kys of yarn

Dyes & Chemicals  Polyester Fib/ Metallic
Fib/Laminated

sheeta

895 of f.o.b, valve 1-895of f.o.b. value

Do. Do.
09, of f.o.b, value Do,
(Inclusive of trim-
mings and embellish-
ments),

rutes announced from time to time,
(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) A trade agreement
between India and Senegal was signed on
22nd May, 1974. The agreement has to be
approved by the respective Governments
before it is made public and comes into force.
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Priority credit to textile mills

757. SHRI K. L. N. PRASAD'; Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the textile
mills producing controlled varieties of cloth
and cloth for export are to be given priority
by scheduled commercial banks in the
matter of bank credit; and

(b) whether any directions have been
issued by the Reserve Bank of India to the
commercial banks in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
CEORGE): (a) and (b) The credit require-
ments of mills producing controlled varie-
ties of cloth and cloth for export are given
special ~ attention by the scheduled
commercial banks.

Effect of nuclear test on Indo-Canada
trade

758. SHRI K. L. N. PRASAD: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that due to the
nuclear test by India, Canada has threatened
to stop the shipment of industrial
commodities to India;

(b) if so, to what extent the trade between
the two countries has suffered;

(c) whether the trade agreements signed
between the two countries in November,
1973 has been affected; and

(d) if so, to what extent and what steps
are being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Reacting to India's peaceful
nuclear experiment on the 18th May, 1974,
die Canadian Foreign Minister announced,
at a press conference in Ottawa on the 22nd
May 1974, the suspension of aid and
equipment to India in the field of nuclear
cooperation, pending bilateral discussions.
While Canada has suspended further
supplies in the field of nuclear energy
development, its assistance to India in the
areas of food, fertilizers and

agricultural development remains unaffected.
As regards assistance in other fields,
Government of Canada have asked that all
proposed contracts for which Canadian
financing is intended under existing loan
arrangements should first be submitted to ihc
Canadian International Development Agency
for review.

(b) The Canadian decision does not affect
India's exports to Canada and non-aid financed
imports (except imports of nuclear equipment
and material) from Canada. As for aid
financed imports from Canada, it is not
possible to assess at this stage to what extent
they have been affected.

(c) No trade agreement was signed between
the two countries in November, 1973.

(d) Does not arise.

Cashew Industry

759. SHRIMATI SARASWATI
PRADHAN:
SHRIMATI SUSHILA SHANKAR
ADIVAREKAR:
SHRIMATI SUMITRA G. KUL-
KARNI:

Will the Minister of COMMERCE be
pleased to state:

(a) the quantity d: cashew produced and
processed in die country in 1973;

(b) tile foreign exchange earned from the
export of cashew in that year; and

(c) what are the details of the protection
given by Government to cashew plantations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C.
GEORGE): (a) The quantity of raw
cashewnuts produced in the country was
1,40,000 tonnes approximately out of which
the quantity purchased in the organised sector
was estimated to be between 70,000  and
1,00,000 tonnes.

(b) The net foieign exchange earned from
export of cashew kernels after deducting the
value of imports is estimated to be Rs. 45.41
crores.
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(c) For development of Cashew planta-
li(i!is. both in the private and departmental
sectors, the Government of India had taken
up a package programme on Cashew with
the following components in the Fourth Five
Year Plan.

Private plantations.

(1) Vegetative propagation of cashew trees
under which the cashew air layers were
provided to the growers at 50 per cent cost.

(i) Laying out demonstration plots to
popularise the improved package of practices
under which the entire expenditure was met
by the Centre which is Rs. 300 per plot 0.8
ha. each.

(iii)  Prophylactic ~ plant  protection
measures on cashew under which the
cultivators were given Rs. 25 per acre to
meet the cost of plant protection
chemicals.

Departmental plantations.

(i) Scheme for adoption Ol prophylactic
plant protection measures on cashew.

(i)  Special
on
Cashew.

Packages  Programme

In the Fifth Plan all the above measures,
except the Scheme on Prophylactic Plant
Protection measures, are being continued.

Rubber Industry

7fi0.  SHRIMATI SARASWATI
PRADHAN:
SHRIMATI SUSHILA
SHANKAR ADIVAREKAR:
SHRIMATI SUMITRA G.
KULKARNI:

Will the Minister of
be
pleased to state the foreign exchange
earnings during the year 1975 from the
export of rubber?

COMMERCE

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE; (SHRI A. C.
GEORGE): Rs. 105.7 lakhs.

[6 AUG. 1974]
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Receipt  of Foreign Exchange by
Asboka Hotel

761. SHRIMATI SARASWATI PRA-
DHAN: Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the foreign exchange contents of the
total receipts of the Ashoka Hotel and Central
public sector hotels during each of the last
five years; and

(b) the total yearly expenditure in foreign
exchange incurred by the hotels during the
same period and the break-up of this
expenditure on (i) payments for services; (ii)
imports of capital goods and (iii) other
imports?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SHRIMATI SAROJINI
MAHISHI): (a) The management of hotel was
taken over by the India Tourism Development
Corporation, a public sector undertaking, in
March, 1970. A statement showing the total
receipts and the foreign exchange content for
the years 1970-71 to 1973-74 in respect of all
hotels being run by the Corporation is
attached. [See appendix LXXXIX,
Annexure No. 36].

(b) A statement is attached. [See Appendix
LXXXIX, Annexure No. 37].

Indian goods export by air

762. SHRI V. V. SWAMINATHAN: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government have set up a
committee to study the problems of exports of
Indian goods by air;

(b) if so, what would be the composition of
the committee and what are its terms  of
reference; and

(c) the time by when the committee is
likely to submit its report?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) The Standing Coordination Committee
for promotion of exports by air
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(SCOPE-AIR) set up under the Chairmanship
of Additional Secretary, Ministry of
Commerce consists of representative drawn
from Departments/Organisations such as
Central Board of Excise and Customs,
Ministry of Tourism and Civil Aviation,
International Airports Authority of India Air
India, Indian Airlines, State Trading
Corporation and Air Cargo Agents Association
of India.

The terms of reference of this Commit tee
are as follows:—

(i) To examine all problems relating to
space and freight rate in respect of Air
exports;

(ii)) To implement the recommendations
contained in the Report of the Working
Group on Air Cargo. (A Working Group
was set up in the Ministry of Commerce
sometime ago and the Group submitted a
report);

(iii) To set up Air Cargo processing
facilities at four International Ports for
facilitating quick handling of Air Cargo;

(iv) Activating on a continual basis
various authorities concerned with a view
to promoting country's exports.

(c) Since it is a Standing Coordination
Committee for continual action for meeting
operational difficulties as and when they arise
the submission of any specific report does
not arise.

Construction of Airports during Fourth
and Fifth Year Plan Periods

76», SHRI V.V. SWAMINATHAN: Will
the Minister o>f TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what is the target for the first year of the
Fifth Five Year Plan for the construction of
airports and expansion of existing airports in
the country; and

(b) whether the target for theFourth Plan has

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RA<J BAHA-
DUR)": (a) During 1974-75 the International
Airports Authority of India proposes to

[RAJYA SABHA]

to Questions 76
take up a number of development works
al the four international airports. These

include:—

Delhi (i) Initial work connected with the
construction of one international module and

(i) Completion of extension of the in-
ternational arrival hall.

Bombay (i) Initial work connected with the
construction of a new-international terminal
building and

(ii) Extension of the existing terminal
building.

Madras. Extension of terminal building

Calcutta. Modifications and air-conditioning
of the terminal building.

In regard to other domestic airports, the
programme of the Civil Aviation Department
includes':—

(i) Completion of Barapani aerodrome and
initial work on a new aerodrome at Hubli.

(i1) Expansion and modifications of terminal
buildings at Raipur and Bangalore
aerodromes.

(iii) Strengthening of runways, taxi-tracks,
aprons etc. at Gauhati, Port Blair, Trivandrum,
Mohanbari, Agartala Ah-medabad, Keshed,
Porbandar, Jabalpur, Aurangabad, Jaipur,
Udaipur and Khaju-raho aerodromes.

(iv) Construction of wireless transmitting
station, remote receiving station and control
tower for Palam.

(b) The information is being collected and
will be laid on the table of the House in due
course.

Construction of Tourist Hotels in Tamil
Nadu

764. SHRI V.V. SWAMINATHAN: Will
the Minister of TOURISM AND CIVIL

ful AVIATION be pleased to state:

(a) whether the target for first year of Fifth
Five Year Plan regarding construction tourist
hotels in the Tamil Nadu State has been
finalised; and

(b) if so, the details thereof?

“the same and what is the shortf:
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): (a) and (b) The annual plan for
1974-75, of the India Tourism Development
Corporation a public sector undertaking, docs
not envisage construction of a hotel in
Tamil Nadu.

However, the Department of Tourism has
approved 18 hotel projects in the private
sector in the Tamil Nadu State from the point
of view of their suitability for foreign
tourists.

A Youth Hostel and a Tourist Bungalow of
the Department of Tourism are under
construction at Madras and Rameshwaram
respectively.

Price Freeze

765. SHRI SANAT KUMAR RAHA: Will
the Minister of FINANCE be pleased to state
whether Government propose to freeze prices
to check inflation?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): Government recognises need
to control price inflation and is also aware of
the need for price control on certain sensitive
commodities of mass consumption. However,
due to a variety of 'factors, such as, continuing
changes in the costs of inputs, the varying
degrees of the essentiality of different
commodities to mass consumption, and of
supply and demand elasticities for them, the
need for an efficient distributive machinery for
making price control effective, the effects on
the long term allocation of resources, etc. a

complete price freeze is neither ad-
ministratively ~ feasible nor economically
desirable.

Resentment Expressed by Central
Government Employees' Organisations
over Recent Ordinances

766. SHRI SANAT KUMAR RAHA:
Will the Minister of FINANCE be pleased ot
state:

(a) whether certain organisations of the
Central Government employees have ex-
pressed their opposition to the promulgation
of Additional Emoluments Ordinance
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for compulsory deposits of Additional wages
and salaries sanctioned to both pub lie and
private sectors; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF FINANCE (SHRI

Y. B. CHAVAN): (a) Some organisations 0>."
the Central Government employees have
demanded withdrawal of the Additional
Emoluments (Compulsory Deposit) Ordinance
1974.j

(b) Government do not propose to withdraw
the Ordinance.

qrew gar wed o faddt wm o w "
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# arg oraw zave W a7 frewmre fear
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(@) afz g, @ aww 7 I0F
fasz =7 FATET AT 3

919 FT  FOT

f [Person apprehended at Palam airport
with foreign currency

767. SHRI RAJNARAIN:
SHRI NIREN GHOSH:

Will the Minister of
pleased to state:

(a) whether it is a fact that a person who
claimed himself to be a member of the Modi
family was recently apprehended at the Palam
airport with foreign currency worth over Rs. 3
lakhs in his possession; and

(b) if so, what action has been taken
by Government against him?]

FINANCE be

+[ ] English translation.
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faw vimwew @ wem wEr (o
Fo wWITo wU) (F) 14 @,
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tfTHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) 'A member of the Modi family
was apprehended at Palam Airport on 14th
July, 1974 and undeclared foreign currency
and traveller's cheques valued Rs. 24,950
along with Indian currency of Rs. 328, eleven
watches valued Rs. 4,025/-five blue films and
3 casette tapes of recorded sexy music were
seized from him. In addition, excess baggage
valued at Rs. 17,440 was also seized.

(b) The person involved was arrested and
subsequently released on bail by the Chief
Metropolitan Magistrate on furnishing a bond
of Rs. 7,000 with one surety of like amount.
Departmental adjudication proceedings are in
progress.]
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*([Amount

collected  under small

savings drive

768. SHRI SAWAISINGH SISODIA: Will
the Minister of FINANCE be pleased
to state:

(a) the amount collected throughout the
country under small savings drive during
1973-74; and

(b) the details of the future steps that
are being taken by Government for making
the small savings drive more popular?]
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[THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SMT. SUSHILA
ROHATGI): (a) Rs. 452.31 crores (Net).

j-[ ] English translation.
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(b) Every eficri is being made to achieve the
target of small saving collections incorporated
in the draft Fifth Plan. Specific plans have
been drawn up for achievement in the next
three years. Targets have been laid down for
the next three years under various schemes
such as the Standardised Agency System, Pay
Roll Savings Groups, Manila Pradhan
Kshetriya Bachat Yojna, Sanchayikas and
training of Extra Departmental Branch Post
Masters. These targets have® also been
intimated to all State Government with a view
to enlisting their continued cooperation. Syste-
matic campaigns are also proposed to be
launched in rural areas at harvesting time for
special small savings drive.]

Setting up of a new Security paper mill

769. SHRI SHANKARLAL TIWARI: Will
the Minister of FINANCE be pleased to
state;

(a) whether it is a fact that Government
propose to set up a New Security Paper Mill
in the country;

(b) whether it is also a fact that a team of
experts has visited various places in the
country to find a suitable site for this project;

(c) whether the team has submitted Its
report; and

(d) if so, what are the places recom
mended as suitable for this project?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI (K. R.
GANESH): (a) to (c¢) Yes Sir.

(d) Committee's Report is under considera-
tion with the Government.

R.B.l. Directive to Commercial Banks
for Scrutinising Account of top Fifty
Borrowers

770. SHRI NIREN GHOSH: Will the
Minister of FINANCE be pleased to state:

[6 AUG. 1974]

to Questions 82

(b) Every effort is being made to achieve
Bank of India has directed all the commercial
banks to scrutinise the accounts of their top
fifty borrowers; and

(b) if so, what are the reasons therefor?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) and (b) In accordance
with the existing arrangements effective from
June, 1970, all proposals for grant of limits of
Rs. 1 crore or more from the banking system
to any single borrower are required to be
submitted by commercial banks to the Reserve
Bank of India for credit authorisation, in terms
of a detailed pro-I'orma, for facilitating
scrutiny of such proposals by the Reserve
Bank. Banks were also advised by the Reserve
Bank to adopt the same proforma with a view
to ensuring similar scrutiny in respect of
proposals of Rs. 25 lakhs and above which are
not required to be submitted to the Reserve
Bank of India. Recently, on 4th July, 1974, in
view of the present difficult credit situation,
Reserve Bank has advised banks having
deposits exceeding Rs. 25 crores that they
should exercise utmost caution to ensure that
the amounts drawn by borrowers are the
minimum required for their immediate
legitimate needs and has suggested that, to
begin with, in respect of 50 largest borrowal
accounts of each bank, the bank should, in
addition to the existing procedure being
followed by it, look specifically to certain
important aspects of the operation of these
accounts, such as, large debits in the account,
the maximum and minimum outstanding
balances in the account in each of the last
three years, credit turn-over during each
quarter over the last two years, relationship of
inventory levels to production and sales, major
items of debtors and creditors, intercorporate
loans and investments, extent of dependence
on bank finance in relation to other sources
and such other items as are considered
necessary by the bank for the objective in
view.

Barter deal with USA

771. SHRI NIREN GHOSH:

SHRI BHOLA PRASAD:
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Will Hie Minister of COMMERCE be
pleased (o state:

(a) whether barter deal is likely to be
accepted by U.S.A. in foreign trade with
India;

(b) if so, the details thereof; and

(c) what are the names of the goods to be
exchanged?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No proposal for a barter deal
with the U. S. A. is under consideration of
Government.

(b) and (c) Do not arise.

[RAJYA SABHA]

to Questions 84

Increase in Interest Rates on
Commercial Bank Deposits and
Advances

772. SHRI B. P. NAGARAJA MURTHY:
Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Reserve
Bank of India has recently increased the
interest rates on commercial bank deposits
and advances; and

(b) if so, what are the details thercof?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): The revised rates of In-
terest on deposits of different maturities and
on advances of various categories, as effective
from July 23, 1974, are set out in Annexurcs |
and II. (See below).

Statement

Rates of interest on deposits payable by Scheduled Commercial Banks

Class of Deposita

Current accounts, deposita up to 14 daye and deposits
subject to withdrawal cr repayment by notice for

period of 14 days or leas,

(Per cent per annum)

Provailing Revisod rates
rates a8 on applicablo to
July 22, 1974 nll sobheduled

in the case

of larger

soheduled
commereial banks

vommercial bapks
effactive from
July 23, 1974

No intereat except with the prior
approval of the Reserve Bank of Tndia

Savings accounts .- .. . .. B0 5.0
Deposite for 15 days 10 45 days and deposits  subject (0 30 30
withrdrawal or repayment by notice for a period not,
oxoending 45 days.
Doposits for 46 days to 00 dsys and deposita subject to 35 35
withdrawal or repayment by notioe for n period exceed.
ing 45 days but not exeseding 90 days,
Deposita for 91daye and above but less than 6 months 540 i
Deposits for 6 months and above but less than 9 months b6 60
Deposits for 9 months and above but leas than 1 year .. 6-25 7.0
Deposits for 1 year and above but less than 2 years 6-757 80

Deposita for 2 yearsand above but up toand inclusive of

3 yoors.

'_' (for 1 year and above
[ but less than 3 vears).
7-5 |

Deposita above 3 years but up to snd inclosive of 5 vears 775 a0

Deposits above 5 years

Deposits above 5 years

(for 3 years and ahove
but up to and inclusive
of 5 years).

80 100

=1, ths avie of banks whors thair azreerate dsmand and tim> labilities are less than Ra. 10
aroses, the rabe of intereat payvable on deposite in savingd aceounts shall he at 5-5 per cent por

anoupm,
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Statement
Rates  of  Interest /Discount  on  Advances Chargeable by Scheduled Commercial
Banks
(Per cont per annum)
Prevalling  Revised
Type of Advances rates an Rates
onJuly  effective
22,1974 from July
23, 1974
1. General Minimum lending rate .. . 11-0 12-5
2. Belective Control Rates
(a) Foodgrains 1830 15-07 For all parties other than
(b) Oilseeds . ’e ‘e 13-0 15-0 | those exempted such os
{¢) Major  Vegetable Oils and Vanas. Food Corporation of India,
pati. 130 150
D), Cutton and Kapas
(1) To Mills in reapect of raw cotton
stooks for whioh thev are entitled
for the benefit of lower margin as
apecihed in the Directive, 12-0 14-0
(ii) Advanoea to mills not ocovered by
(I) above and to parties other than
cotton mills, 1340 15-0
K. Sugar Faclories
(5) Free sale sugar released by Govt,
of India for aale, 13-0 15+0
(if) Freo sale sugar not released hy
Govt, 12:0 14+0
(f) Parties other than sugar facto.
ries, 13-0 15+0
(7)) Cotton textiles (tradera, denlers, /
agenta), 130 15-0
A, Bill fingnea rate
() Drawers' bills. . 0-5 11:0
(b) Dreawees' bills . -0 12-5
1. Maximum export oredit rate other than
on deferred payments. 9-0 10-5  (With interest rate sub-
sidy of 1.1'2 per cent).
5. Food procurement credit
(a) Food Corporation of India 90 11:0
(% State Govta'Agencies 00 120

Number of flights and mileage covered by
Indian Airlines

.773. SHRI SUBRAMANIAN SWAMY:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of passengers carried
annually by the Indian Airlines since 1968;

(b) the number of journey kilometres
done by IAC fleet annually since 1968; and

(© the annual profit earned by the cor
poration for the same period year-wise?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(@) The number of passengers
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carried by Indinn Airlines since 1968-69 was

as follows:

1008.60 1,060,417
1969-70 2,248,177
1970.71 2,180,760
197172 2,382,465
1972-73 .- 2,993,639
19%3-74 2,479,484
(by The fleer  kilomerres  flown  since
19G8-69 were as follows:—
million
1968-69 . 40- 184
1969-70 - 43-530
1670.71 . 37-931
1971.72 e a8+ 190
1972-73 ve 40 204
1973-74 33804

(c) The net profit (loss) since 1968-69 was
ns follows:—

Neot profit or (loas)

(Rs. in lakhs)

1068-69 165-74

1969-70 228-43

1970-71 (467 - B0

197172 (454-93)

1072-73 0-75

1973-74 (Not yet fina-
lise<l)

Import of textile machinery tor
modernisation of industry

774. SHRI B. D'. BARMAN: Will the
Minister of COMMERCE be pleased to state:

(a) whether it is a fact that Government
propose to import textile machinery for the
modernisation of textile milk;

(b) if so, the details thereof; and

(c) whether it is a fact that the Minister of
Heavy Industry is opposed to the imports on
the ground that country has not enough
expertise and has the capacity to supply the
necessary textile machinery?

[RAJYA -SABHA ]

to Questions 88

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE: (a) to (c) The question of im-
porting textile machinery to supplement
indigenous supplies is under examination in
consultation with other concerned Ministries,
including the Ministry of Heavy Industry. No
final decision has as yet been taken.

Central Government's Directive to States for
cut in Plan Outlay

775.SHRI 1. MAHAPATRO:
SHRI JAGIJIT SINGH ANAND:
SHRI. B. D. BARMAN: SHRI.
S.  KUMARAN: SHRI BHOLA
PRASAD:

Will the Minister of FINANCE be pleased
to state:

(a) whether Government have asked all the
State Governments and various Central
Departments to make a drastic cut of about 30
per cent in the annual Plan outlay for 1974-
75; and

(b) if so, what are the details In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) No, Sir.

(b) Does not arise.

Sales tax evasion by spurious drugs

and cosmetics manufacturers

776.SHRI L. MAHAPATRO:
DR. Z. A. AHMAD:

Will the Minister of FINANCE be pleas
ed to state:

(a) whether it is a fact that the Consumer
Council of India had submitted a memorandum
to his Ministry revealing through their all-India
survey that sale of spurious drugs and
cosmetics and other items in the country are
leading to a sales tax evasion of more than Rs.
170 crores' annually;
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(b) if so, what are the details thereof;

(c) what steps Government have taken
against the traders; and

(d) whether Government had recovered
any money as sales-tax from these people
in 1972-73 and 1973-74?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K.
R.
GANESH): (a) & (b): A Memorandum was
received from the Consumer Council of India
alleging sales of spurious battery cells,
cosmetics and drugs all over the country thus
leading to an annual evasion of sales-tax of the
order of Rs. 170 crores throughout the
country. It was also alleged that the
enforcement staff was under regular monthly
payment of these tax evaders.

(c) Levy of tax on sales or purchases of
goods (including battery cells, cosmetics and
drugs) is a State subject of taxation vide
Entry 54 in List II of the Seventh Schedule
to the Constitution. The administration of
Central Sales-tax levied on inter-State
sales of goods has also been entrusted by
law to the Slates. The Memorandum
received from the Consumer Council of
India was, therefore, sent to all State
Governments and Union Territories for
appropriate action.

(d) The question of Central Government
effecting any recovery of sales-tax does not
arise in view of (c) above.

Compulsory Deposits by Agricultural
Land Holders and Self-Employed
Persons

777. SHRI SANAT KUMAR RAHA: Will
the Minister of FINANCE be pleased to state:

(a) what steps Government have taken to
assess the entire agricultural production in
each Stale and the Statewise details thereof;

(b) how much Government expect as
compulsory deposits from this sector;

(c) what steps Government have taken to
assess the income of the self-employed

[ 6 AUG. 1974 ]

persons; and

(d) how many people Government estimate
to be in this category?

to Questions 90

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The information is being
collected and will be laid on the Table of the
House as soon as the same is collected.

(b) The amount of compulsory deposits
under the Compulsory Deposit Scheme (In-
come-tax Payers) Ordinance, 1974 with
reference to the net agricultural income of I he
depositors during 1974-75 is on a rough
estimate not likely to exceed Rs. 25 lakhs.

(¢) Commissioners of Income-tax have been
asked to launch an all out drive to collect
necessary information about the names and
addresses of all self-employed persons such as
lawyers, doctors, chartered accountants;
architects, engineers and con-tractors actors
and bring such of them as are having taxable
income and not already on the registers of the
Income-tax Department, into the tax net. The
survey operations are also being intensified.

(d) Government have made no estimate of
lumber in this category.

Recovery of Taxes from Professionals

778. SHRI K. P. SINGH DEO:
SHRI LOKANATH MISRA:

Will the Minister of FINANCE be pleased
to state;

(a) whether it is a fact that 50 per cent of
the self-employed persons do not pay income-
Lax;

(b) if so, what steps have been taken to
realise the income-tax from these persons; and

(c) how much Government expect to realise
as income-tax from them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (a) As per reports received from
Commissioners all over the country, many
professional persons registered with die res-
pective professional bodies/associations are
not being assessed to tax. It has, however, to
be noted that of these persons some are not
liable to tax at all and some others
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are assessed t0 tax at places different from
the place where their names are registered
with professional bodies: Moreover, some of
these professional persons are assessed to tax
as salaried employees in respect of the salary
income.

(b) Commissioners of Income Tax have
been asked to launch an all out drive to
collect necessary information about tire
names and addresses of all self-employed
persons such as lawyers, doctors, chartered
accountants, architects, engineers and con-
tractors and bring such of them as are having
taxable income and not already on the
registers of the Income Tax Department, into
the tax net. The survey operations are also
being intensified.

(c) No estimate In this respect is avail-
able.

Supply of Fuel Qil to 1AC at Concessional
Rate

779. SHRI K. P. SINGH DEO:
SHRI LOKANATH MISRA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Indian
Airlines has requested the Ministry of Petro-
leum and Chemicals for supply of fuel oil at
concessional rates; and

(b) if so, what are the details of the
request made and reaction of that Ministry
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR):

(a) and (b) Such a request has been made by
Indian Airlines and the matter is under
examination.

Fake Appointment Letters
780. SHRIK. P. SINGH DEO:

SHRI LOKANATH MISRA:

Will the Minister of TOURISM AND
CIVIL AVIATION' be pleased to state:

(a) whether it is a fact that some em-
ployees of the Indian Airlines have been
involved in issuing fake appointment letters;
and

[RAJYA SABHA]

to Questions 92

(b) if so, the number of persons arrested and
action taken against them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) and (b) The Delhi Police have registered a
criminal case under sections 420, 468, 471
and 120-B of the Indian Penal Code against
four officers of Indian Airlines for alleged
cheating, forgery and criminal conspiracy.
They were arrested on the 24th July, 1974 and
later enlarged on bail. Police investigations
are in progress. All four are under suspension.

Agency for Sugar Export

781. SHRI K. I*. SINGH DEO:
SHRI LOKANATH MISRA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that delay in the
decision as to whether the export of sugar
should be arranged by State Trading Cor-
poration or direct by the Indian Sugar Industry
Export Corporation has resulted in loss worth
several crores of rupees to the industry;

(b) if so, the exact amount of loss incurred
as a result thereof; and

(c) whether any decision has since been
taken as to which agency should be entrusted
with the export of sugar?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) Does not arise.

(c) The State Trading Corporation has been
entrusted with exports of sugar with effect
from 9th April, 1974.

Opening of a Branch of Scheduled/Nation-
alised Banks in Rewari (Haryana)

782. SHRI RABI RAY: Will the Minister
of FINANCE be pleased to state:

(a) whether any new branch/branches of
any Scheduled or Nationalised banks are pro-
posed to be opened in the near future in
Rewari in Haryana State;
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(viii) Notification S.O. No. 1171, dated
the 11th May, 1974, publishing the Export
of Bright Steel Bars (Quality Control and
Inspection) Amendment Rules, 1974.

(ix) Notification S.O. No. 1391, dated the
8th June, 1974, publishing the Export of.
Minerals and Ores—Group I (Inspection)
Amendment Rules, 1974.

(x) Notification S.0. No. 1392, dated the
8th June, 1974, publishing the Export of
Minerals and Ores—Group II (Inspection)
Amendment Rules, 1974.

(xi) Notification S.0. No. 1393, dated the
8lh June, 1974, publishing the Export of
Mica (Inspection) Amendment Rules,
1974.

[Placed in Library. See No. LT—8110/74
for (i) to (xi)]

III. A copy (in English and Hindi) of the
Ministry of Commerce Notification G.S.R.
Net. 695, dated the 24th June, 1974 publishing
the Rubber Board (Rubber Production
Commissioner and Secretary) Recruitment
Rules, 1974, under subsection (3) of section
25 of the Rubber Act, 1947.

[Placed in Library. See No. LT-8109/74]

*Notifications of the Ministry of Defence

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Sir, on be-
half of Shri J. B. Patnaik, I beg to lay on the
Table, under section 185 of the Navy Act,
1957, a copy each (in English and Hindi) of
the following Notifications of the Ministry of
Defence:—

(1) Notification S.R.O. No. 192, dated the
10th September, 1973, publishing the Naval
Ceremonial Conditions of Service and
Miscellaneous (Sixth Amendment)
Regulations, 1973.

(i1) Notification S.R.O. No. 199, dated
the 10th September, 1973, publishing the
\;iv\ (Discipline and Miscellaneous Pro-
visions) (Second Amendment) Regulations,
1973.

[RAJYA SABHA ]

on the Table 96

(iii) Nctification S.R.O. No. 215, dated
the 4th May, 1974, publishing the Naval
Ceremonial, Conditions of Service and
Miscellaneous (Second Amendment) Regu-
lations, 1974.

[Placed in Library. See No. LT-8128/74for (i)
to (iii)]

I Finance Accounts (1970-71) of the Union
Government

11 Notifications of the Ministry of Finance

Mil. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I beg to lay on the Table—

I. A copy (in Hindi) of the Finance
Accounts of the Union Government for the
year 1970-71.

[Placed in Library. See No. LT-8199/ 74].

If. A copy (in English and Hindi) of the
Ministry of Finance (Department of Eco runic
Affairs) Notification G.S.R. No. 791, dated the
11th July, 1974, publishing the Post Office
Savings Banks (Eighth Amend-i..ent) Rules,
1974, under subsection (3) or section 15 of the
Government Savings Banks Act, 1873.

HI. A copy (in English and Hindi) of the
Ministry of Finance (Department of Economic
Affairs) Notification G.S.R. No. 792, dated
the 11th July, 1974, publishing the Post Office
Savings Certificates (Second Amendment)
Rules, 1974, under sub-sec-lion (3) of section
12 of the Government Savings Certificates
Act, 1959.

IV. A copy (in English and Hindi) of the
Ministry of Finance (Department of Revenue
and Insurance) Notification G.S.R. No.
358(E), dated the 2nd August, 1974, under
section 159 of the Customs Act, 1962,
together with an Explanatory Memorandum.

[Placed in Library. See No. L.T. 8149/74
for (ii) & (iv)].

MR. DEPUTY CHAIRMAN: Yes, Calling
Attention. Mr. Rajnarain.

SHRI RAJNARAIN: On a point of order.
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MR. DEPUTY CHAIRMAN: Are you on a
point of order on the Calling Attention?

SHRI RAJNARAIN: No, I am on a point of
order on the rules.

MR. DEPUTY CHAIRMAN: On what
matter?

SHRI RAJNARAIN: On the matter of rules.
The Minister should come prepared to answer

supplementarics. The Minister should not
give evasive answers.
fafewr wffma=h gfews =&

qATfa® W o wordr A1 Srae
foaarfas fafaez &1 Fard v graq
q wE aifgd 1 ag wEeia ey
A ZvEd AT EfA | ag A A ar
faar g5 & 1w aifqamaed Sfiew
w1 afzd | qearargar g frae fafaee
AATHELS FT 97 &4 & fad A4rd
% agl w97 gafas
g a1 399 fad gwrd ma #ur T 27

MR. DEPUTY CHAIRMAN: You should
have raised this point of Older during the

Question Hour. Now come to the Calling
Attention.

SHRI KRISHAN KANT: Sir, will you
allow a discussion on this.

MR. DEPUTY CHAIRMAN- You send a
innint- We will see.

ATHT 34

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Strike by Air India Pilots and declaration of
Lock-out by the Management

a1 AT IHT 930 )
A, § oge gfEm F faww qrE
ZET AT AE FEATA AAT WARTRT FT

ATATAET & TITOT §1 HTv 92T H1T A7
famama wadt w1 o9 Frarar

1111 MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.)SAROJINI
MAHISHI): Mr. Deputy Chairman, Sir,
Following the steep increases in the price of
aviation turbine fuel since October, 1973,
the management of Air-India

L/P(Isr)20RSS-"5
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~ public importance )
has been doing its best to reduce operational

and other costs to the maximum extent
possible. One of these measures relates to the
pattern of crew scheduling.

On tire India-U.K. route and on the India-
Japan route where the frequency of operations
is high, the slip pattern of operation was
considered to be more efficient than the
existing base pattern of operations. Apart from
effecting considerable savings in foreign
exchange estimated at about Rs. 75 lakhs per
annum, the introduction of the slip system on
these two routes would lead to an improved
utilisation of crew thereby cutting down the
nurnber of crew sets required to maintain the
operations. There would be a saving of three
sets of crew on the India-U.K. route and two
sets of crew on the India-Japan route.

Although it is indisputably a management
function to lay down the pattern of crew
scheduling, the management of Air-India felt
that it would be desirable in the interests of
good labour relations to consult the concerned
associations and guilds of the flying crew in
regard to the introduction Of the slip pattern
so as to obtain from them constructive
suggestions to ensure smooth implementation
of the revised pattern. I might mention here
that the slip pattern of operations was in vague
in Air India from time to time uptill 1966. It is
therefore, not a novel pattern of operations at
all and, infact is used by a large number of
leading international airlines including Panam,
T.W.A. British Airways, Alitalia, Air France,
Swissair, K.L.M., Lufthansa, Japan Airlines,
Qantas etc. In deciding to introduce the slip
pattern of operations the management
carefully satisfied itself that there was no
violation of any agreement with the concerned
associations and guilds, that time was no
hardship involved to the members of the crew,
safety of operations was not affected in any
manner and that the svstem was in conformity
with the normal pattern adopted by all leading
international airlines. It was also ensured that
adequate rest would be provided to the crew at
various stations before and after the flights and
that there would be no infringement of the
stipulated flight
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[Dr. (Smt.) Sarojini Mahishil

and duty time limitations. Despite lengthy
correspondence and a number of meetings
spread over several months from January 1974
the management did not receive any
constructive  suggestions from the crew
associations and guilds regarding any possible
improvements to the slip pattern and since the
matter could not be kept pending indefinitely, a
decision was taken to introduce it. It was
originally proposed that the system should be
introduced on the India-Japan and India-U.K.
routes from 1st April 1974. However, one of
the associations concerned, namely, the Air-
India Cabin Crew Association filed a petition
in the Bombay High Court to restrain the
management from introducing the slip pattern
of crew scheduling. The management
accordingly decided to await the decision of
the Court. On the 4th July 1974, the Bombay
High Court dismissed the petition with costs
and the management of Air-India proposed to
introduce the slip pattern of crew scheduling
with effect from the 15th July, 1974 for Cabin
Crew on their India-Japan route, from 1st
November 1974 for Flying a Crew, namely,
pilots, navigators and flight engineers on the
India-Japan route and from 1st August 1974 on
the India-U.K. route for all flying and cabin
Crew.

Although, the Bombay High Court's
decision on the Cabin Crew Association's
petition was entirely in its favour, the
management, after announcing their proposals
on the 12th July 1974, invited comments and
concrete  suggestions from the crew
associations and guilds so that these could be
considered and discussed if necessary prior to
the implementation of the revised pattern. The
Cabin Crew Association accepted the slip
pattern on the India-Japan route from the 15th
July and on the India-U.K. route from the 1st
August. The Navigators Guild and the Flight
Engineers Association have also agreed to
operate the slip pattern of crew scheduling on
the India-U.K. route from 1st August.

I might mention that the President of the
Pilots' Guild met me on two occasions re-
cently. On the second occasion he was also
accompanied by the General Secretary of the
Guild. Each of these meetings lasted

[RAJYA SABHA]
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for several hours and the slip pattern of
operation was discussed in broad details, as
also the question of consultation between the
management and the guild. On both occasions
I informed the Guild's President that it would
not be proper or appropriate for me to
intervene in a matter of this sort unless it could
clearly be demonstrated that the introduction of
the slip system would in any manner affect the
safety of operations or constitute violation of
flight duty and time limitations. I therefore
urged the Guild to give a fair trial to it. The
Indian Pilots' Guild, however, has not accepted
the slip pattern. On the 20th July, the Pilots'
Guild wrote to the management that it would
resist the introduction of the slip pattern. Earli-
er, on the 27th July, the Guild had issued a
directive to all its members not to undertake
any flights involving a slip pattern and further
directing all its members to refrain from
undertaking flights on the entire network if any
action was taken against its members. On the
31st July the Pilots' Guild directed all its
members not to undertake any flight from any
point on Air-India's network on the slip pattern
both on Boeing 707 and 747 aircraft.

Pursuant to these directives of the Pilots'
Guild all pilots who were scheduled to operate
or were stand-bye for on the slip pattern have
refused to operate them.

For refusal to perform flight duties
legitimately expected of them 10 pilots have
had to be suspended. On the 2nd August the
Pilots' Guild issued another directive whereby
all members of the Guild were required not to
undertake any flights whatever on any of Air-
India's routes whether involving the slip
system or not, Pursuant to this directive all
pilots who were scheduled to operate,
domestic and international flights or who were
stand-bye tor such flights have refused to
undertake operations. Tin's action amounts
loan illegal strike and the management has
been compelled to declare a lock out of its
pilots with effect from 8.00 A.M. on the 3rd
August.

The action of the Pilots' Guild in pre-
cipitating a crisis involving as it does loss of
valuable foreign exchange earnings and
inconvenience to large numbers of passengers
is painful and regrettable. I would
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urge the pilots to abandon path of confrontation
and give the slip system of operations a fair trial.
The management has made it clear that if in the

course of operation of the slip pattern any genuine

difficulties are encountered, it would be glad to
discuss them with the representatives of the
Pilots' Guild. The doors for discussion are
always open.

In the situation that has developed, Air-India's
services have been seriously dislocated and a
number of then have had in be suspended. I very
much regret the harassment and inconvenience
that is being caused to the travelling public. Air-
India will do its best to operate as many services
as possible with Executive Pilots and such line
pilots as are prepared to operate on the slip
pattern.

The management has issued charge-sheets
against three Office-bearers of the Indian Pilots'
Guild, namely, the President, Vice-President and
the General Secretary for issuing a directive for
an illegal strike which is a clear violation of the
law of the land and the conduct rules of the
Corporation.

The honourable House is aware that yesterday
I once again urged the Pilots' Guild to give the
slip pattern a fair trial and reiterated that any
difficulties could be discussed. 1 must regretfully
inform the House that as press reports show, my
appeal has not been accepted by the pi tots and
on the contrary, I understand that the Pilots
Guild has decided to resort to a social and
professional boycott of all such pilots as do not
fall in line with its directives. This is an
extremely serious matter. The action of the
Pilots' Guild in precipitating and continuing an
illegal strike is in fact an offence under the In-
dustrial Disputes Act.

Till yesterday evening, 23 pilots had given
undertakings to operate the slip pattern. Three,
however, have since resiled from their
undertakings, it would seem under pressure from
the Guild. Even at this late stage, I would once
again urge the leaders of the Pilots' Guild to
ponder over their action. Their conduct in calling
an illegal strike and persisting in fur-thering it,
ignoring the larger interests of
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the country and their fellow-workmen is in
flagrant violation of the law of the land, and
they are making themselves responsible
for it.
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to study and make recommendations regarding
the proposed "slip' pattern of operations.

They do not want only this much, but they want
T IT 7 AT arewa o 5 9w wRA
g urzd A 3w W AW wfed wiw e
qAE AT FT 37 &1 a7 AT, Afwa e
7 @ i
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T ARAT AT IA FIAT T30 F AT -
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TH A AT A9 | FHC ATF | A AF A7
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AT TAAEH T AT A2 F20 20 A7 AT
FAEAT FT 5% F44 0 TZ0TF 21 TFAT 8
Af6T 3T F a7 48 |12 qAT fireAvran wa
AHAA 717 A1 FF gw oF Gy Sy A

to study the working of the operations
department and make it a condition that along
with the proposal for the introduction of the
'slip' system, various oilier matters should
be discussedThis is signed by Capt. Nadkarni,
Vice-President. It says, "This is to
acknowledge receipt of your letter of even
date which is just received. The

ill, lions contained in your letter"

"The responsibility for the present crisis is
entirely with the management. In view of
the letter under reference, we are new
compelled to direct our members not to
undertake any flight with died from 1700
his 1ST 2nd Aug., 1974:"
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SHRI HARSH DEO MALAVIYA (Uttar
Pardesh): Sir, 1 am sure the nation at large will
support the lock-out declared in Air-India. The
pilots are a highly pampered lot, a highly paid
lot and it has been suggested that sometimes
they get more than a capitalist earns in the
country. They have acted in a highly selfish
and irresponsible way when Government was
willing to negotiate with them. In this slip
system, they will lose nothing ultimately. Only
the nation will save Rs. 75 lakhs in foreign
exchange. Their working hours will probably
be increased by a few hours. I am not exactly
sure. Perhaps, Sir, they are working to-day
about 45 hours a week and probably, they will
have to work 50 or 55 hours. I do not know
and the Minister, I hope, will clarify. But this
stand of the pilots in going on a strike on
flimsy grounds is absolutely condemnable and
1 am sure the entire House will be behind the
Government in taking this action which they
have taken now.

SHRI M. P SHUKLA: It is anti-national.

SHRI HARSH DEO MALAVIYA: Now,
Sir, there are certain questions which have to
be clarified. Our friend, honourable Shri
Rajnarain, has said a lot of things about the
Joint Committee and all that. But, according to
our information, Sir, the Joint Committee was
set up, the Pilots' Guild was invited and it was
thought that they would discuss all these
questions. Hut the Pilots' Guild refused to
participate after one or two meetings. I do not
know whether this information is correct
and I would like to
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know it from the honourable Minister, li is
reported that they refused to come to the Joint
Committee and they refused to participate in
the discussions after one or two meetings had
taken place. In that case, how can you charge
the Government? If they are not coming for
talks and if they refuse to take part in the dis-
cussions, what can the Government do? And,
on top of it, they go on a strike and this is an
illegal strike according to the provisions of the
Industrial Disputes Act. They have given
hardly any notice and the usual procedures
have not been followed. Therefore the strike is
illegal. Now, Sir, I would like to put certain
questions to honourable Minister ;

Have you tried to find out the reasons for
the refusal by the Pilots' Guild to come for
talks? Have they advanced any cogent reasons
which might not have appeared in the papers,
but which you may be aware of? Have they
made any suggestions and were they accepted
or not and what is the whole reaity about it?
What is the loss which the Air-India has
suffered since this strike started and what is
the total loss that has been incurred? What are
the salaries and emoluments and allowances
paid to a pilot? How much does he get by way
of salaries and allowances like the stay
allowance, whether it is for Hong Kong or
Beirut or London or Tokyo? How many flights
have been cancelled and how much loss they
are causing? Is it a fact that you are arranging
the flights of the Air-India passengers by some
other planes or through some other airlines
and, if so, what are the terms and conditions
and how, much have you to pay for this
arrangement? Is it a fact that there was this slip
system introduced in 1966-67 and, if so, why
was it given up and what happened to it?

SHRI RAJNARAIN: This is a relevant
question.

SHRI HARSH DEO MALAVIYA: Then,
Sir, there are certain other questions:

You are arranging flights by Jumbo-jets
and Boeings with the help of the executive
pilots and some other pilots also. Have you
taken good care to ensure
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that these pilots whom you are engaging now
are qualified enough to fly these planes
because these planes are sophisticated planes?

Arc you ensuring this?

SHRI RAJ BAHADUR: Excuse me. Would
you repeat your earlier questions because |
have missed some of them? I could not hear
them properly.

SHRI HARSH DEO MALAVIYA: I have
put a number of questions. Which ones do
you want?

SHRI RAJ BAHADUR: At least the
questions about the losses?

SHRI LOKANATH MISRA: Mr. Raj
Bahadur, I thought you were already having a
copy of the questions.

SHRI HARSH

I
have asked as to how many flights have been
cancelled. What are the losses you are
incurring? If you are arranging flights with the
other airlines for carrying the passengers of
Air-India what are those airlines and what are
the terms and conditions? I think the Deputy
Minister has answered something: But I would
like to know the details about the airlines with
whom you have arranged these flights. What
is meant by this slip system and how many
airlines in the world arc having this system?

DEO MALAVIYA:

One thing also I would like to know; I know
the Pilots' Guild is wrong, of course. But that
does not mean, I must say, that the example of
Air Marshal P.C. Lai should be followed every
time. Now, there is a report—I do not know
whether it is correct or not and if it is correct,
it should be: condemned—that in Hong Kong,
two or three pilots who flew from Tokyo to
Hong Kong were about to fiy to India, but
were suddenly asked to get out, ordered to
leave their hotel in Hong Kong and they were
ordered to come out of their planes and they
were evicted from their hotels and their
allowances were cancelled and they were left
stranded there. Whether it has happened in
Hong Kong or London or Beirut, don't von
think this is wrong?

You have been more considerate, in spite of
the fact that they may have been
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in the wrong, it is not proper to deal

with our own people in this manner.

These are the questions which 1 would like
you to answer.

Lastlyp, Sir, I would again appeal to you to
continue your conciliatory tone and you must
continue it. After all, the Air India is doing a
great service to our country. Air India is one of
the top airlines of the world, with a high
reputation. Its services are very much
appreciated in the whole world. Therefore, 1
want an assurance from the hon. Minister that
he will do his best so that this problem is
solved.

SHRI RAJ BAHADUR: Sir, so far as
the working hours are concerned, as per
the terms of the agreement signed by
both the parties, the management and the
Guild, it is 35 hours for 7 days ...

SHRI HARSH DEO MALAVIYA: 35 or 45
hours:

SHRI RAJ BAHADUR: Thirty-five. For
fifteen consecutive days it is 50 hours, and for
30 consecutive days, that is, one calendar
month it is 80 hours. I am only confining
myself to a month. Against that, the average
flight today is 45. After the introduction of the
slip pattern, it will still remain far, far, far
below the optimum provided, that is, 80 hours.
That means, it will be 50 to 55 or 55 hours.
This is the position so far as the working hours
are concerned.

The joint committee, as | have stated earlier
was appointed, but, unfortunately, the pilots
refused to come, and finally they called It
futile, and so on. I need not repeat the whole
thing again. About the reasons that weighed
with Pilots' Guild not to operate or work on
this pattern, I can only say that despite my
meeting with them, I have also not been able
to know the reason. This is something inex-
plicable. But if I may venture to just surmise a
little, their posting abroad may bring in certain
economic or other advantages and attractions.
Without being unfair to them, I would say that
this is human; that is understandable. I would
not quarrel with them on that. But the fact
remains that at the present juncture the Air
India cannot afford it.
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About the losses, I cannot give any e\aci

figure because some flights have been
maintained. 1 cannot say exactly how many
flights have been cancelled; some are being
run. Otherwise, on an a\crage, the loss per day
may be about Rs. 15 lakhs.

About other arrangements having been
made to avoid inconvenience to passengers
other Airlines' cooperation has been sought
and alternative accommodation is being
found for them.

How many Airlines operate on slip pat-lern?
This is the information that I can give you on
this point. All the leading Airlines in the world
like PANAM, TWA, British Airlines, Alitalia,
Air France, Swissair, Japan Airlines, Qantas,
and so on are operating on longer routes
compared to Air India and are following the
slip pattern. Some name or a report, was
mentioned earlier in connection with a report.
I would say that despite that report, the British
Airlines is still operating its own flights on the
slip pattern basis. So in the home or in the land
where the report was given, I would say, this
thing or this proposition did not really find
much support. I am really sorry that the Pilots'
Guild's si and is really very, very, very weak,
and without any substance and, therefore, I
would still hope that they would come back,
and if there is any difficulty in the working we
shall try to see what can be done to overcome
it.

About harassment, I would say that they are
our own kith and kin and we will not like to
harass them. But the fact remains, once the
lock-out is declared, from the moment it is
declared and it becomes operative, they would
not be entitled to draw any emoluments or
allowances, etc., etc And, therefore, if this
works against them, nobody can help.

SHRI
How
much are they getting?

HARSH DEO MALAVIYA:
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DR. (SMT.) SAROJINI MAHISHI: There is
difference between the salaries of pi lots of
707 and 747. The person who is on command
of the aircraft and the first officer, both of
them get different salaries. The basic salary of
the pilot of 747 including some allowances
comes to I"s. 5000 odd. In the case of 707
pilots it comes to Rs. 4000 odd. Besides this
they get flying allowances, 'foreign allowance,
outstation allowances, foreign allowance,
oustation ing upon . . .

SHRI HARSH DEO MALAVIYA:
What
is the total amount?

DR. (SMT.) SAROJINI MAHISHI: The
total allowances go on varying. It is very
difficult to say which pilot gets how much. On
the day they fly, they get the allowances. They
do not get certain allowances when they do not
fly. On 747 there is no navigator's post. For
every hour of flying they get one pound. Like
that they get so many allowances which vary
from captain to captain, from pilot to pilot.

SHRI HARSH DEO MALAVIYA: What
about my other questions?

MR. DEPUTY CHAIRMAN: No, I am not
allowing you. I am calling Mr. Shyam-lal
Gupta.

SHRI HARSH DEO MALAVIYA: But, Sir,
that was a very important question 1 asked . .

MR. DEPUTY CHAIRMAN: You cannot
go on like this. The first two Members have
taken fortyfive minutes. I am very liberal in
allowing you to put questions. But that does
not mean that you can monopolise the entire
time ...

SHRI HARSH DEO MALAVIYA'": No, no,
I am not monopolising the time. It is not
proper for you to make that remark against
me. You should not talk
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like that. You are being unfair to me. I

have only taken seven minutes ....

MR. DEPUTY CHAIRMAN: That means
the two minutes extra that you have taken
should not be answered. Anyway, I did not
mean that you were monopolising. I am
talking about the general tendency. Now,
Mr. Shyamlal Gupta.

SHRI SHYAMLAL GUPTA (Bihar): Sir,
many points which I wanted to ask have been
clarified by the Minister. There are two
Ministries, the Railway Ministry and the
Aviation Ministry, which are very important to
the nation. But unfortunately both are working
in a reverse direction. Wc have problems all
the time. There are pioblems which the
honourable Minister or his assistants in the
Ministry could have foreseen. There were
lock-outs in Air India and Indian Airlines
when there were strikes during this year or
during the last year; negotiations were held,
settlements were reached. But could you not
foresee this slip system when it came last year?
We should be able to foresee for three or four
years what problems could arise so that a
settlement could be reached when other
settlements were being negotiated. My
question, therefore, is this: Is it not a mistake
on the part of the Minister or the high officials
not to have foreseen that this slip system which
was in vague for so many years was eating
away so much money and we have become
conscious of it only a fortnight ago? It should
have been thought at much earlier so that we
could have saved much foreign exchange in
the earlier years also.

SHRI B.AJ] BAHADUR: A right action
taken as early as practicable or whenever taken
should be appreciated. As for the other
question as to why there was no anticipation,
we live always by the best of will in the world
and everyday we hope that we shall be able to
avoid troubles and disputes and settle them
amicably between the management and the
workers. Still disputes arise and they get
settled. And I may tell you, although there was
lock-out in the Indian Airlines, it also enabled
the Indian Airlines management on the one
hand and the workers
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on llie other to understand each other better
and to work in greater harmony and
cooperation. And one particular important
factor or fact which I would like to submit to
the House is that the on-time performance in
Indian Airlines services now is much more, far
more improved than it was ever before. In fact,
on certain occasions, the delay in flights have
not exceded 8 or 4 per cent. It was perhaps
,day before yesterday that not a single flight
was delayed. There was hundred per cent on
time performance. Apart from economy—and
I am not going into that here—there is better
understanding and belter harmony in industrial
relations, as in a family. So there could be no
anticipation in such matter.

SHRI LOKANATH MISRA (Orissa): Sir,
before I put the Minister to further strain, I
wish him that he recovers speedily from the
injuries he had sustained during the last
accident so that he is eligible for the contest of
the parliamentary strain in the House.

Sir, the hon. Minister has intentionally
avoided one question. And the question was,
why was this slip system discontinued after
1966? If the Management thought that it was
so economical, why did they discontinue that
slip system? Secondly Sir, the hon. Minister
has probably quoted the figure of Rs. 75 lakhs
of foreign exchange saving from out of his
imagination because, I hope, he understands
what the slip system is. And if he has
understood it, then he should not have
quoted this figure.

SHRI RAJ BAHADUR: I can assure you I
will make no slip in understanding.

SHRI LOKANATH MISRA: Probably,
there has been a mental slip for the time being.
Sir, the point is that certain crew staff is now
based either in London or in Hong Kong, and
they are paid Rs. 1,000/-extra as overseas
allowance apart from what they get as salaries
and other allowances. Every pilot gets it and
every member of the staff gets it. He also gets
a rent-free house to the extent that 15 per cent
is charged out of his basic salary and
allowances when he is abroad. Instead of
that, if we withdraw them, what
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shall we be paying for 14 flights that operate

between India and New York? We shall be
paying for one pilot, one copilot, one
navigator, at least two stewards, and six air-
hostesses if not ten as in the case of a Jumbo,
for each flight. And each one of them has to be
accommodated in a live-star hotel and a five-
star hotel in London costs Rs. 300/- per day in
terms of Indian currency. And we will have to
accommodate SO persons in 80 rooms con-
tinnously lor the whole of the month if we
withdraw the entire base of Air India London.
Then, how is it that the hon. Minister quoad a
figure—a fictitious fig-one to me—of Rs. 75
lakhs saving in foreign exchange unless it was
meant to persuade the Members in this House
and create an atmosphere in his favour. Sir, the
other point that I would like the hon. Minister
to explain to this House is of small technical
nature, and 1 hope he fifes gone into it even if
it has meant a little mental exercise for him.
Sir, each pilot has to get acquainted with a
certain rithway. And in the case of slip system,
what happens is this. Now, the pilot who takes
off from Bombay or from Delhi is acquainted
with three or four runways like Kuwait,
Tehran, Beirut and Cairo. Sir, in case of slip
system, the same pilot will have to get
acquainted with all the runways that the Air
India Boeing touches—Frankfurt, Rome,
Geneva, Paris, London and then New York
also. The clima-tic conditions in all these
places are different from one another. Each
pilot has to keep in mind the climatic
condition of the particidar runway in which he
is going to land. It is a very difficult thing and
a slight miscalculation here and there means
that you will lose a jumbo jet. Has the hon.
Minister taken all these things into
consideration? If the Management has made it
a prestige issue and they want to bulldoze the
entire Pilots' Guild and enforce the slip
system, then I have nothing to say and they
would be responsible for all that will happen.
But, Sir, why did they discontinue it in 1966
so thoughtlessly if they thought that this was
going to pay them dividends, or that this was
going to pay them dividends to the tune of Rs.
75 lakhs in foreign exchange every month.
Therefore, Sir, 1
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("Shri Lokanath Misra]

would like the hon. Minister to reply to all

these questions.

SHRI RAJ BAHADUR. Sir, let me, first of
all, assure him that it has never been my wont
to avoid answering any  questions,
intentionally or unintentionally. If I have
understood the question, I will cenainly
answer it and I propose to do it now also. He
has asked me why was this system
discontinued. I have said that both the systems
are in vague. Wherever we think that it is in
the best interests of die operations to have
some people posted, we will certainly have
them.

SHRI LOKANATH MISRA: The reply
cannot be vague. After 1966, did you have at
all the slip system and, if so, in respect of
which lines?

SHRI RAJ BAHADUR: Well, after 1%()
the slip system may have been in vague.

SHRI LOKANATH MISRA: Not 'may have
been'. You have said that you had both. Now,
let. me know specifically which is the line
where you had slip system after 1966.

SHRI RAJ BAHADUR: May be, for
services to Gulf countries, for example, or
African destinations, for example, definitely.
Nairobi etc. And, may be, others like
Singapore and Malaysia. Do you want me to
give you a catalogue of all the places I know
that you have been very much after this slip
system.

SHRI LOKANATH MISRA:. We have no
other source of information, except the hon.
Minister.

SHRI RAJ BAHADUR: I will give you, if
you so want. I will give you the list wherever
it was in operation. It is not that it was
completely given up. The base system, is not
being given up totally even now. For instance,
we will not have a base at Hong Kong, and a
base at Beirut and partly the base at London.
The base at Perth continues. The base at
London continues.

SHRI LOKANATH MISRA: I have no-
thing to do with the bases.
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SHRI RAJ BAHADUR: My friend will
please bear with me. These bases alone could
not have been enough to cater to all the flights
operated by the Air India. There were some
which were operating on the slip system also.
I would certainly like to assure the hon.
Member that I will make positive enquiries in
this and tell him which particular ones were
in operation.

SHRI LOKANATH MISRA: Sir, can I take
your indulgence for a minute. When the slip
system was in vague, according to the lion.
Minister, then the pilots who (lew our planes
to Nairobi and other parts must have been
working for 50 to 55 hours or 00 hours which
is now envisaged under the slip system. If that
was in vague then there was definitely slip
system in those particular lines or, else, it was
not there at all. Do I take it that they had this
particular number of hours system in operation
so far as the pilots are concerned? If they had
it, then he is right, or else he does not know
what the slip system is.

MR. DEPUTY CHAIRMAN: It is slip
system, not strip system.

SHRI RAJ BAHADUR: Sir, slip system is a
means to an end and not an end in itself. It
provides for the better utilisation of the flights,
better utilisation of the manpower

SHRI LOKANATH MISRA: 1 donot
want philosophy. I want a categorical answer
to the question.

SHRI RAJ BAHADUR: The categorical
answer is that the slip system was really given
up for certain base system in certain areas.

SHRI LOKANATH MISRA: What do I
understand, was it given up or was it in vague
or was it in vague in certain sectors or was it
not in vague? What is it?

Sir, I want your kind protection.

SHRI RAJ BAHADUR: I will have to stand
up because my friend is making a great
confusion, if I may say so, in the number of
hours, flight and duty time and the slip system.
I would say the slip system was given up and
the base system
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was adopted in 1960 because the number of
flights, the number of frequencies permitted
and made that more viable.

SHRI RABI RAY: Point of order. Does
he say that it was given up altogether in
1966?

MR. DEPUTY CHAIRMAN: There is no
point of order. Mr. Rabi Ray, what I have
understood is, there was a slip system and it
was given up in favour of the base system.

SHRI LOKANATH MISRA: But subse-
quently did lie not say that in certain routes
like Nairobi and other places we have the
slip system?

SHRI RAJ BAHADUR: He is trying
needlessly to make a point out of that. I
want to say ...

SHRI LOKANATH MISRA: They had
the slip system everywhere?

(Interruption)

SHRI RAJ BAHADUR: I want no
charitable reaction from Mr. Misra. But I
have also said that I will make inquiries
whether it was in operation anywhere and,
if so, when. Whey do you forget that.

SHRI LOKANATH MISRA: Then that is
all right. What about this saving in foreign
exchange of Rs. 75 lakhs?

SHRI RAJ BAHADUR: I have promised
him that I will collect the information and
give him.

SHRI LOKANATH MISRA: He should
say whether it is not unsafe to ask the same
pilot who is not acquainted with all the
runways to land the plane there.

SHRI RAJ BAHADUR: I know his per-
suasions, ideological and political. And I
believe he will concede the right to the
management to do what the management
has to do.

SHRI RAJ NARAIN: No, no, no.

SHRI RAJ BAHADUR: This is exactly
so. But I do not agree with him when he
says that Rs. 75 lakhs is a cooked-up 6gure
because the hotel expenses and
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other things might not be that

This is an estimated figure of
But it depends on the number of frequ-
encies. The more the frequency the slip
system operates the better and more eco-
nomically. By introducing the slip system
we want to increase the utilisation  of
man and machines, and, therefore, I
would say it depends on that. So far as
familiarity with airports is  concerned—
you may kindly consider for a moment as a
layman—A pilot flying on Bombay-Calcutta-
Bangkok-Hong Kong route—either he returns
from Hong Kong or goes to Tokyo.
He is familiar with all the airports even
now. And you know that experienced
Commanders of Jumbos or 707s alone will
have to do that and they are familiar with
all these airports already. There is no
question of training.  The question here is
whether they stop shortat Hong Kong and
come back or go onto Tokyo after due
periods of rest or on the other hand, whether
they set up bases at Hong Kong and make them
fly only between Tokyo and Hong Kong.
This isthe Whole question.

much.
economy.

It was also suggested whether they are
familiar with the airports at Kuwait, Beirut,
Rome, Paris, Frankfurt and London. They are
already fully familiar with them. I do not
know how the Hon'ble member, as an
experienced person and alter so much of
briefing, has imported this argument: It does
not hold water at all.

Lastly, he mentioned about climatic
conditions. Our pilots have been flying in all
sorts of climatic conditions. So far as climatic
conditions are concerned, whether it is IAC
pilots or Air-India pilots, they have their
methods; they have been tested and proved to
be the best. I can say about the slip system
1966 1 will make enquiries and if they say 'No',
I will say 'No'. Otherwise I will say 'Yes'.

Y WY3H THT; A (T 9w
IT-aWIYTe ST, AT WAT WEIRA 7 0 A1
aars f& a1 1966 7 fea farzw g7 9w
I awT srEr AT an e 51 oa-
AT | & #z S agar g fw oS awm
feemy faeew & @ oY arfn ave &1
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[T A3 g et

gt g% uiv g9 fasw &1 e oara
gdrT g ! @l ar At 927 @ o
g7 § gare faww 9w Ot fawrr
qad 9% f§ Awdr 3, oaftEen
TH ZF &, I 48 A9 fawaw & gror §
&1 8 AT 30 5oy &0 & 7 4y AT s
wrgan g fo wd R afedqw #w a
HATIFAT 0 FT FA9T FY 7 W
ag ot ST g fw fes & o A
& 3@ W 97 A T FfFoar
T ATY | UF GO WA W1 | S
#Y 2, THET wTR qrT @ s f 7
TR HemEr 9wl a4g W7 wedr ¢ fw
feaw fowew 5 a9 faeeas w awsiian
DT ST ATTHT AT, 39 THATT & fardra
o wE fyar @ T 7 fe faew
% favg 7 @i go o 3w qgw 2 o
afz gm¥ ara faese awear 3 %18
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ard @ it a1 ot feafa @ Ay ) wE
Fgw are F forg advg a wraew frar & wye
S @ &1 aATEY FF AT OEATE
fauia %2, 290 4 W orrET am a4 § 7

% waEr fer & FUeaA an
A 8§ UF ATd 91 HA AL F | 9B AW
LHT HT AT F1 QATA &, IAGT FZAT
#fw a i a9a & §a¢ § & HWT qg
7 fo avare & aw § asa g arfzn
TH w99 W 39T agar @ fE aewre ow
STgvE FHEY G ST waer fadrr e
& @ &1 441 afew wawa 7 W& wer wa
A § A FAAEAT G 39 97 fame
F W IO Ag o wgan & 5 oo aga |
WTE g9 F7 o a%AT 2 1 o4y feafa F
FAT ATHTT G0 TH(L K FAZL AR & o
dare & ar 7Y, T w1 9 9 wEeEy
ward Z |

TF FATET OF AT A AN
FEAN ATEAT E 1 AT AT AT,
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AraraEr %7 2, ag qrieEre araaear #1121
7z St e g f ag mo faa smare
LT 2 AT TG L ATATIAT F G H 7
# 7 oY AT A g fF T e #i
qifoare araraet smad e arem T Ay g ?
T Ag 7 war & f fea favew 7 famne
ATATT F1 HTE AZT & & A 9 AGT & )
uidt feafs § & g sear wmgr g fw
fammar sAwt w1 s wrf arfa @ e
AT ST W Tl 5 W I qAE A
Tt wEd A ag e, @1 sEE e
FTEOF A FEATA &7 Ao 41 F 7 aur
71 ferwew & a0 I wifas wg F
HTE FHT FRAT AT TAF FIE A FTLO0E 7
THH AG-ATT T AT ST FET A8 8 |
FAT ATT TH A49HZ & daraq 0 fawr
ATFHI F qrafataEr ®1 d1 e w7 §
@ mifn ew wwe @ #8 fomm Aq
aqg gwwE, " AR A
AT A F AT W AN ZE g I AA
w1 ol T A TET AT qE A q g
o e g 7 & fadq €9 7 oAy wEAT
aar § (& famma et o fea favew
a v gifaat g e F1or 7 ggara
7§ ATT WET G UEERe &
w9 | A7 arg gem

ot ToagrT A, w7 AT gl
HI7 AT &Y ATa @ 7wy aar 99 §
oA g 2 fF 74 @M@ wo &Y awa
—ATH AT AT AT FEAT Arfgn— FH0T
HYe fea feam deed wmy #% faar sn )

EUREC I LU e
fea fawew & v fau@ swmas & 39T
qITRT T A9 2 ... -

it TSt APIET - A7 Fewana #
afa famm & sae fasm gmr
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St WIRH g A o EEEl
¥ wdzwez wrar ¢ fw fawe Smes gafan
gEATE 97 & WH IR GIEA OFHAA
F1 wivw 777 U | 369 F@0 % "eqar
2?

oY Tw AT - 7 2w 97 a7
e far & 1E a1 drarer T it
GUETIMA W W1 wAT 2 SEEl afted
IAF FAAT FTET WEWT FWT | WA
qor & & 7% fawew &1 @7 w@a 91,
TFT TN AT § FAT FEALT E, TEEHT
AT § TEA F AW F IOCH Tg AT §
f stgi WA= samEr gt @ agt R
F2A FUTET THIATHE EaT &, SUTET Araus
glar 21 zad am wa w9 fE o
wFaTH GE faar | ag 7 fer dEa
@1 § i UHACH GAAT AGT gHT | ST,
Ay, W W AAd T AT WEAT 7
FUET, % 4T, qAwHeE &1 HifET gy,
T AT & FI¢ AGE AW AarE WE,
Sz FHA T T AW A AN\ THA
¥R TR G A E
mfae 7 ag far 7 oF @ few G
FT WTHAT 41, IAF WIWA ¥ A4 AT
AT S WEE ATAA G IR AT A A=T
|

A A Ama F@ 2w dad
famr Tl & fao oET FA T @ E,
ar & fod wii adt v @ E ! W
A qv &Aq 2 A gEear § — 20 AT
w7 FITRT 0 ET e, AT T A
gvft — f gare foad gonge st €,
Gz AdiEd &, afaw % & @A A
W # e ag feawe @ W W
gardy affeafa § - a=a Fw, @9 F
FH FAT |

fipr s @z qwr & & I S
wifew da § TEA @1E AT Tgar A
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AT 9=AT & 7 TOW F1E Ha< Ag) 9%al 2,
werHT dadr we dfaw varsEw A
W fetve Fvar ¢ & fraem 99d &, e
FH F74 &, 1 55T & | an 7Y afgq
(afory afgdt) & aavn 4% & agar
=g g f afas weqeft owegiea e
ifas varsaw § fedt wwre @1 sTEr
TE g )

TaF a1g WA g4 fwar & f5 arer
TEl wgeew & fawrw gwa avemadr
F1 1 7 wifE g7, A FIEF IEA
& o — 7 Afew faan, & Afew &5 % am
#1 f5 gn @m @9 F1aAET FC awa
oF @ gardr v fawrr qar a0 wd
g1 &%, @ fau ifow w7, gw fan
w721 faar | o= ag geede wrew
AT FAT AT T AL AFT AR F2T5F
o St @ Ayl fEfgaw fewmaza ow
1947, U9 WH-EE AT T 1957 A0
g 2 SY-aT (UF) Wr AT @ qa
g:

"(1) 'Lock-out' means the closing of a
place of employment, or the suspension of

work, or the refusal by an employer to

continue to employ any number of
persons employed by him."

T arydT 4@t & v faegm age
AET o7 fwar &Y Ay oy avE-uTIE W a1
faar sme \ IEET wAEa ag @ famE
TR wgrew fear @ e gaa A
sz fFar & 1 4 e Wi Teee =
T %%, feaw G2 797 77 « ar g A w
ST 8T ST "Far £

st Waw g v gy
WEIE, §Y UF TEI1E2 Gigee T 479 Tg)
fam ; foee & Sowds & o oF am a8 2
fa g @rq & gfeesor & fem famey
AN T W E, qW O T W E A Far
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[=fT |39 ST AT |

qUEIT 24 GHTE FT A15E FHE qAH

qaTT & arfw qF Gl J «@rd gr |

S UwagET : qg guE 2 e
aqara feafa & w15 "4y 81 2 ) oA
feafe arder g1 s, AR #7100, IER
Az @ 97 fa=are &1 wwar g, afwa wdr
# #1% wrearaa a4 T awar |

DR. K. MATHEW KURIAN (Kerala): Sir,
during the stewardship of the lion. Minister,
the labour relations in the Indian Airlines have
gone to dogs, and today even Air India which
has been functioning with a very high
efficiency, accepted throughout the world, is
also having a very serious management-labour
relations. I would like to have specific answers
from him to my following queries. I would
like to know to what extent the operations of
Air India have been crip-pied, whirl is the total
estimated loss for \n India as a result of the
recent strike and the lock-out. And compared
to the Rs. 75 lakhs of the so-called saving,
how many crores of rupees have been lost in
terms of revenue? This is my first question.

Sir, the hon'ble Minister said that it is the
management's function to decide about the slip
system. I would like to ask him as to where has
the principle of workers' participation in
management gone? If the workers have
participation in management; how can the
Government say that it is only the
management's function. The management has
the function to manage but jointly with the
workers and employees including senior
officers, pilots and so on. All those who are
salaried employees should who have a genuine
opportunity for participation. May 1 know
whether the Government have thrown this,
principle of participation by employees in
management to the winds? That is my second
question.

Sir, the Pilots' Guild has made the alle-
gation that the new system has overlooked
the safety factor. Safety is primary. Instead of
accepting this allegation or looking into this,
Shri K. K. Unni, the Managing Director of
Air-India has statedi—
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"Safety is primarily the concern of the

management." This is his statement. If safety
is primarily the concern of the management
and not the concern of the Pilots and senior
officials who are actually operating the
services, then 1 would say that this is a very
disorted view, this is a very dangerous view
and therefore, the Government should look
into this.

Sir, the Government at least in theory is
supposed to be impartial in a dispute between
the management and the employees. But in
this particular case I make the allegation that
the Government has incited this whole affair.
The Government is behind all this because
their objective is not the saving of Rs. 75 lakhs
but to break the organisational unity of the
existing trade unions, the Pilots' Guild and the
workers' associations. The object is to continue
the anti-labour policy.

It is true that the Pilots in the Aft India are
having vei"y high salaries. But it is also true
that they operate in conditions of risk. Sir, the
Union Minister of Civil Aviation may not be
working under great risk particularly if he is a
yes-man of the Prime Minister. But for the
Pilots they have to work under conditions of
risk. The high salary has been consequent to
that. Shri K. K. Unni is on record to have said
that stern action will be taken against the
Pilots. Sir this kind of provocative attitude will
only worsen matters. I would request the
hon'ble Minister to perform his function as an
intermefiary between the management and the
employees to ensure that the Pilots who have
been suspended are reinstated, to see that the
lockout is lifted immediately and negotiations
started with the recognised unions.

Sir, the good image of the Air India has been
destroyed through this precipitate action of the
Government and the management. Air Marshal
P. C. Lai's autocratic military tactics should not
be implemented in Air India. This will be
harmful to the good image which the Air India
has built up in the past. The good relations
between the management and the
employees, including the Pilots,
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should not be destroyed by precipitate ac-tion.
I would request the hon'ble Minister to ensure
that a Parliamentary Committee is appointed.
My conclusion, therefore, is that proper
management-employee relationship should be
developed in the Air India and also in the
Indian Airlines. The Government should
appoint a Parliamentary Committee to
examine ways and means of ensuring better
management-employee relationship in the Air
India and the Indian Airlines. The good name
which Air India has earned should not be
allowed to be destroyed by the autocratic
attitude of the management.

SHRI RAJ BAHADUR: I am absolutely
sure and confident that the management, the
House and the Government are at one in
defending, preserving, maintaining, and even
enhacing the good name and image of Air
India.

My friend asked about the loss. I have
already given the reply. It is about Rs. 15
lakhs per day. He has stated against this that
crores of rupees have been lost by this lock-
out. Sir, the question is simple. Should we
allow the leak in the tub to continue, or should
we plug the leak? If in the duration of
plugging there is some loss, we should bear it.
Therefore, we are trying to plug this loophole
for the sake of permanent values. That is why
the slip pattern has been brought.

On workers* participation, I would only say
that workers should be consulted. But the
question arises: Should they also have
..... (Interruptions). I take pride in telling
you that mine is a Ministry under whom the
International Airport Authority has got a
Board of Directors with a workers' repre-
sentative, Mr. Madhusudan. I am absolutely
sure that even if the entire management was to
be given to the workers' representatives even
if that management comprises solely of
workers' representatives, even that manage-
ment will have to be allowed to manage. They
also cannot manage, unless they are allowed
to manage and if there is somebody who will
off and on, time and again, disturb the
management and upset their decisions, even
they cannot manage. Therefore, the present
management has to be allowed, so

I/P(N)20RSS—6
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far as managing the affairs of Air India is

concerned.

Then, Sir, it has been alleged that safety has
been overlooked. I strongly dispute that
statement, Sir. This is not cofrect, because we
will be second to none in taking the fullest
measures and precautions in regard to safety.
By way of instance, I may just cite what the
slip pattern would mean. I shall give one
particular instance.

Under the base pattern of operations, the
crew posted in Bombay today fly up to Beirut
or Kuwait and return b ya subsequent flight.
We have six sets of crew temporarily posted
in Beirut who fly between Beirut and London
and back to Beirut after availing of rest in
London. We have another five sets of crew
temporarily based in London, who operate
from London to Kuwait and return to London
after availing of rest in Kuwait. After the slip
system, the crew will be away from Bombay
on around trip, from Bombay to London and
back, for about seven days, during which the
total flying done in the particular case cited
above will be 27 hours and 50 minutes. For
the remaining period, die crew will be laying
over and taking rest at Beirut, London and
Beirut. On return to the base, the crew will be
entitled to a minimum rest period of 4] to 5
days before he is asked to go on another flight.
The round trip flight time between Bombay
and London varies from 22 hours 40 minutes
to 27 hours 50 minutes, depending on the
route of the flight. It may not even be 27 hours
and 50 minutes. So there is no question of any
hazard to safety involved in this.

Sir, Dr. Kurian has made an observation. 1
know he has got his own viewpoints, his own
slant in looking at things. He said that [ am a
'yes man'. Sir, it is my proud privilege, and I
claim it, and I may confess or admit it, with a
great deal of pride and pleasure that it is my
privilege, it is my duty, and my good luck, to
be a follower of our great Prime Minister,
Shrimati Indira Ganthi. I have no apologies to
make to Dr Kurian on that score.

DR. K. MATHEW EURIAN: What about
my last question?
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SHRI RAJ BAHADUR: About Mr. P. C.
Lai, Dr. Kurian, if I may say so with all
respect, seems to have a certain obsession, if
not phobia . . . (Interruptions).

DR. K. MATHEW KURIAN: Sir, on a
point of order . .

MR. DEPUTY CHAIRMAN: There is no
point of order . .. (Interruptions).

SHRI RAJ BAHADUR: I would only say
that the Indian Airlines management and the
workers have for the last so many months
been working in perfect harmony. Why
disturb that:-

MR. DEPUTY CHAIRMAN. Mr.

Raha.

SHRI SANAT KUMAR RAHA (West
Bengal): I think all possible questions have
been raised in the House. I have nothing to
add.

SHRI RAJ BAHADUR: Thank you very
much.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra): Sir, industrial relations in Air India
have been characterised so far by an attitude of
passivity on the part of management and
aggressive mood on the part of the employees.
This is partly explainable by the fact that the
doyen of civil aviation, Mr. J.R.D. Tata, has
been anxious to build the external image of
Air India as one of the best services in the
world. Air India represents the highest
magnitude of investment per unit of machine
as compared to other industrial interpriscs. In
addition, Air India is a hundred per cent
foreign exchange earner and any disruption of
service means a total loss both of capital in-
vestment and foreign exchange earnings. The
reaction of the pilots to the slip system which
is in vogue in other Airlines as also in our own
Airlines today is not. only extraordinary but
also perverse. At the same time one has to
remember that these pampered few have been
called upon to adjust themselves to some
discipline. It is inevitable, therefore, that there
should he the kind of reaction which we are
witnessing. What is called for is a policy of
firmness and fair-play so thai (lie offenders of
discipline come to appreicate the virtue of
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discipline in the larger interests of the country

and also feel confident that genuine
grievances will be taken care of by the
management.

One more point and I have finished. The
Minister said that he will be saving Rs. 75
lakhs foreign exchange. I want to bring to
your notice, Mr. Minister, that the system
which you adopted of giving 100 dollars per
passenger on Air India is being misused. Not
only that. The other Airlines have also adopted
the same system. They pay at Beirut; they pay
at Geneva; they pay at Frankfurit; they pay at
Paris; they pay at other places. Do you think
this amount of 100 dollars is a temptation for
passengers to go by Air India? It is a
misnomer and I would request you kindly to
examine so that you can save a lot of foreign
exchange . , .

MR. DEPUTY CHAIRMAN'": This point
is not relevant to this question.

SHRI BABUBHAI M. CHINAIL
relevant to save foreign exchange.

It is

MR. DEPUTY CHAIRMAN: No, it
is
not relevant to the motion for discussion. Mr.
Minister, you are not obliged to answer that
part.

SHRI RA) BAHADUR: The honourable
Member has given expression to his views
about industrial relations in Air India in the
past. I do not want to comment on that. He is
free to have his views. I will not dispute or
challenge them. At the same time I must say
that industrial relations complex and a very
delicate mallei, and therefore, you cannot
provide for all situations and all times with the
same yardstick, it is the exigencies of a
particular situation which warrant or justi-fy
a particular approach in a particular manner by
the management at a given lime. He has asked
me that we should remain firm. And he also
used the word "fair pi,iv". He said that we
should be firm and there should be fair-play. I
can him that whatever is the law of the land,
if. there has been any violation under the
Industrial Disputes Act, illegal strike,
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threat of social and professional boycott, all
these matters will be taken notice of in the
right perspective. I very much regret that I
have to say that because, after all, law is
supreme; the law of the land is supreme, and
we shall have to observe it. If this very Act
Which governs the' rights and interests of
both the management and the workers, is
violated, it is not merely the management

DR. K. MATHEW, KURIAN: That Act
does not say that you should declare a lock-
out.

SHRI RAJ BAHADUR: That Act clearly
allows me not only to declare a lock-out, but a
partial lock-out against the particular number
of employees .

DR. K. MATHEW KURIAN: It is a poli-
tical action and you should take full res-
ponsibility for it,

SHRI RAJ BAHADUR: This is not a
political action. This is purely the concern of
the management, the administration. Hundred
per cent it is managerial and functional. And
that lias been exercised. And I need not repeat
it. But still I hope and plead that tny friends
who unfortunately did not listen to my appeal,
will still listen to it and will come back to ac-
cept this slip system and try to avoid a crisis in
to which they are taking themselves as also
some of their colleagues. Let me also take this
opportunity to say something about the threat
they have given. A threat has been given that
social and professional boycott will be done. I
can assure all those workers, all those IPG
members and all I hose pilots who are
threatened with social or professional boycott
that we shall provide them and furnish them
all possible protection for their due
discharge of their duties.

SHRI N. G. GORAY: I think we are
blowing hot and cold in the same breath, both
the pilots and the management. Only
yesterday 1. read that in the Lok Sabha the
Minister described these people as best sous
of the soil.

SHRI RAJBAHADLTR: 1 still say that.
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SHRI N. G. GORAY:: In the same breath,

some of us are describing them as pampered
children.

SHRI RAJ BAHADUR: It is not me.

SHRI N. G. GORAY: Some others do it.
Either they are very pampered children or the
best sons of the soil. They cannot be both. If
they are pampered children, deal with them
firmly and donot describe them as patriots and
sons of the soil. The pilots also on the one
hand say that so far as. the Slip system is
concerned, in principle they have no objection.
On the other hand, they have gone to the
extent of saying that those who accept the Slip
system will be boycotted socially and other-
wise.

I think, Sir, we should try to find out what is
the difference between the two positions. |
could see that the difference was very narrow.
While the management was saying that within
48 hours this question will have to be decided
upon this way or that, the pilots were saying
that it might take about a week. We have been
told that every day the loss will be about Rs.
15 lakhs and tire total savings will be 's. 75
lakhs. I would like to know whether ii is in the
interests of the Airlines or of the nation that
we go on losing Rs. 15 lakhs every day or
whether it is still possible for the Minister to
do something. Let liim not take a stand that
whatever the management does will be backed
by him. If it is possible, let him use his
indepen-dent position and try to find out a way
by which it will be possible for both of these
groups to come and sit together. If the
difference is only about the number of days it
should take to debate the point and carry on
the discussion, I think one week is not such a
long time that they are asking for. If they are
only wanting to have an excuse so that they
could go back and inform the Guild: "Well, we
have discussed it with the management. They
do not agree and therefore we have to submit",
let us provide them with an excuse. I do not
think that both of you should stand on
prestige and make it impossible for a
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[SHRI N. G. GORAY]

common formula to be evolved. The result
then will be that we shall be losing heavily
and the relations will be very much
embittered. If it is still possible to save the
situation, I think the Minister is the right
person to do it. He should not say: "I will
not interfere". He should intervene. He is
there for that purpose. Things should not be
allowed to come to a head and we should not
incur such huge loss.

SHRI RAJ BAHADUR: So far as I am
concerned, I do not stand on prestige. I can
assure him that, But there is no question of a
day or 48 hours or a week. The question has
been under discussion, under consultation
for the last six months. Can one more week
make all the difference?

SHRI N. G. GORAY: If it does not make

SHRI RAJ BAHADUR: After refusal,
saying that joint consultations or joint com-
mittee is futile, even after that, they have met
me twice. I may tell you that one of them
was good enough to have called on me while
I was in my sick bed. I am grateful to him.
Even then I appealed to him: "Please hold
your soul in patience and try this slip pattern.
If you find any difficulties, we shall look
into them through the normal channel". I
thought he accepted my appeal. He gave me
that impression. Probably I was wrong
because today I find that they have rejected
my appeal. I am always prepared to do
anything that is reasonable. Let them also
take into account two things. Firstly, they
have gone on an illegal strike. Secondly,
they are now resorting to things which they
should not have. As an elder bro'ther, Sir, I
would certainly advise them not to think in
terms of this social and professional boycott
and all these things. This is something which
ic—i will put it in the clearest terms—
reprehensible. If they want to persist in their
attitude or keep these strikers on like this,
that would amount to throwing the whole
trade union movement to the winds.

Then, Sir, the last point made was about
their being "the pampered children" or sons
of the soil and I am not going into

public importance
the semantics of these expression. But repeat [

regard them as the sons of the soil only since
they are some of the best pilots in the world
though they may be -called "pampered
children", they may still remain Hie best sons
of the soil and the best sons of the sod may
have still been pam-pered. It can be both ways.
But I have not used the word "pampered
child". It was wused by some other
distinguished friend. I only said that I still
hope and pray that they would come back and
meet the management and would accept the
slip system and work it.

SHRI MULKA GOVINDA

REDDY
(Kamataka): Mr. Deputy Chairman. Sir, Air-
India is one of the best airlines in the world
and it is known for its efficiency, for its
courtesy and for the help it renders to the
Indians who travel abroad and also to those
foreigners who come to India. Sir, Air-India
had very good labour relations and very
cordial relations were there between (he
management and the pilots. Sir, our pilots are
the best pilots in the world as the Ministei has
said just now. NWw, Sir, [ would like to know
whether the introduction of the slip system or
slip pattern was discussed at the IATA
conference. I would also like to know since
when the oilier prominent airlines in the
world introduced this slip pattern and how is It
that they discontinued the slip pattern in 1967?

Then. Sir, I would like to appeal to the pilots
that they should give up this illegal strike of
theirs and that they should soTt their
differences with the Minister. I ii sare thai
the management will not take any vindictive
attitude and victimise the ots ivlin have
gone on strike and the Hike will be
withdrawn and a now chapter will be
opened in the history of this airline.

SHRI RAJ BAHADUR: There is no
question of the IATA coming in here. It is the
International Air Transpprt Association and it
is an association of the airlines. But the
members of the IATA, as I have repeatedly
said earlier, so many of them, are operating
on the slip pattern.
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SHRI MULKA GOVINDA REDDY: Since
when?

SHRI RAJ BAHADUR: They have been
operating perhaps right from the beginning
and it is not a new system at all and it is no
novelty at all. The base system might have
come later for certain reasons of operational
exigencies. So far as the other points are
concerned. Sir, I would certainly share with
him the hope that the pilots would accept my
appeal and they would work this pattern and
would come back and that if there is any
difficulty, it can be sorted out by the
management and these people  sitting
together.

MOTION FOR ELECTION TO THE
COFFEE BOARD

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): Sir, I beg to move:
"That in pursuance of clause (b) of sub-section
(2) of section 4 of the Coffee Act, 1942 (VII
of 1942). this House do proceed to elect, in
such manner as the Chairman may direct, one
member from among the members of the
House to be a member of the Coffee Board."
The question was put and the motion was
adopted.

REFERENCE TO FLOOD
SITUATION IN EASTERN UTTAR
PRADESH

ot FwTET wArE Wi (I AR ¢
IqaATITT WEYE, WO AT A AT
&7 eqra g IWT waw § W1y fwa
ot & Faar wie fgarrar wwEar § | A,
& @y WAy, dafoan, A, e,
UTYANG AT Fg0ed, 4 5-7 Fer e,
Tt W g #Y A 7 faewma A
CUR U S el i M G S R
N W w9 a3 5 T4 a7 T w6
Wi ar wEe faavdt T F—anai A A
AR qEAY § HTT T A aAiz A1 a8 A0
FE FUTT T O A W70 27T F7 A A0 E
S, FTRTY AiRe @Ay § 7 10,000
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¥ ST AR wTT 90 & fawe w7 g
# frare 3 w0 2, 3 97 o7 ave ane
T, TII AWE A9 9 | Ag WAy |
Ao, 49 I97 939 § =16 fafe o
¥ fadaw frar 5 wze & wmar a9,
9w Sah A dife| § oure S
Far fe gw wifor 7% 2 &, W oy
araw difea & | afew §, gady w5 off
T8t WoE §, 9% AT A AT 9T ¥
frdem Fzar wwgar § f wam @t off &
a7 2 ¥ 99 47 & fau #% ggrmn
& TE, T A afewr g &, v @
¥, ar¢ 9% 3% T § @ A0, Gy Jear
@ 9l W g4 T, I @M T
fowrar a8l zar @1 o F1€ wEw gawTH
Tal &1 var & gafan i gdara e § e
FAE g sarfaeite qrr wgrr

e TwHgTE fag (fagre) o s
§ HTTEr ST
MR. DEPUTY CHAIRMAN: You never

look any permission. This Is not fair. This is
off the record.

o wrn® Fag: «ime, Zerd aw

MR. DEPUTY CHAIRMAN: Please take
your seat. I will nit permit you to say anything
in this House like this . . .

(The hon. Member continued to speak)

st san fag oo <ma |, gar
G157 ATH AZ7 2 |

MR. DEPUTY CHAIRMAN'" Mr. Rajna-
raln is having the floor. There is no business
here. Mr. Rajnarain, you are having the floor
now.
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Reference to unhealthy effect of Kesari Dal

AT ot vreATaAn (IFT AR A
7 9% @t fF mw arT g E——aed
FA FA AR A0 A FER F ) FAN
T 21 4 7 40 AEfAAT w1 oAwAT
wTT W AT F qETA & 2| 39 WA
aare for & @ F sa & f agr a7
w2 A ey A7 A3 AW § Wi S
IS FAT ® q3 43 731 7 A
F worgdd w0 v gfoadt w1 S A
A E gawr A& AT F 1 A A0 A T AT
FAT 7 ¥ S FAD AT A FTZ ) TR
S ATEAT AT &, A7 T2 "R, A1 9T
qAZ IART FAHAT AL ST F W AR
afzar aFEAr 3 1 A1 & Argar § a8 A
FY T T THFTT 3 T@ATT T&TL A7 AT AT
AT A A wodr e ferfy F a8
Y 219 F1 A & A1 sd § gaw faw
oA AT F daT F HAA gaar ar T
FARTAATA KT HTE ATATLRAT A31 | qTEa9
& ot qATT H ATATAFAT # A% T¢ 2 (%
TS Sy ArgaeT ufew oAt & A oAv
w7 R § 1 FE A1 gewe o ey
¥ AWt F O F1 AAT | AR AAA, ATH
ara & fan 4@ = w2

agt a7 quEt w1 ae & fam oA
TR TE AT & W g@ 07 A & fa i
AT @ W & ) av war a7 aar feafa &,
T WA, A FT & WIT A AT AT 2T
FT T A T feafa w geaEr

A, fora 3w F gum gt ax
35 gz wfafa = 21, o 8w & 4faaz
& "ot 97 4 gare v gfafzw =T 8@
ot 57 3w F FdeT 9T 6 FATT TYAT
TRATT A9 &, I AW AT A Ao,

[ RAJYA SABHA ]

[Amendment) Bill, 1974 140

fopaTa, STt FgAd FvAr & S e dar Fear
arsT agawE @, 48 feafy aga &
T & W a3a & wrfas q@t &)
™ 7@ W Ak owew awm & W™
AYE ®1 HEETL F1 AT HaAT AT2q |
HYHTT F1 39 e300 § gt avg a1 fraw
a1 37 Tfed f 39 avg & wwara warat
FI SAAT FT AGE AT G1fEA oA AH 4G
Tal wFdY 71 a7 wE e am o Ed
farar & oie ad arow & & oo @
FATL, FATE AT TZAT T ATT @EAT TIAT
21 AT ST & F ST Fai 1946 F
faa 4, sa®y qar st ) Ay of F o
o1 f& st wewTe A A7 &4 foer aAmT
A @ o Greard 5 4w v
Freiardl st 07 Wl AT 2, a8 qeRrT
T & YT A7 wewdr avdy #0 F =g
fa a7 wreft e ardfr 19 gu ot oF wder
TR AR AT 7 A 7 & |

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.45 p.M.

The House then adjourned for
lunch at fortyseven minutes past one
of the clock.

The House reassembled after lunch at
fortyseven minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

THE PRESS COUNCIL
~AMENDMENT) BILL, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): Mr. Deputy Chairman, Sir, the
House will recall that it had given consent to
an amendment to the Press Council

Actin 1973 which had extended the term
of the members of the Press Council and

its office bearers from 30th September. 1973
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to 30th June, 1974. As the House is aware 4
Committee consisting of Members of Par
liament from both the Houses is going into the
question of considering amendment to tiig
Press Council Act to provide a suitable
machinery for the nomination of the Chairman
and members of the Press Council.

S TOHATCED : 7 FAAT 0 AT

LG 1

SHRI DHARAM BIR SINHA: If the hon.
Member is interested, 1 can read out the
names of the Members.

From Rajya Sabha, the Commiitee con-
sists of:

Shri Bhupesh Gupta;

Shri V. G. Gadgil;

Shri T. N. Singh;
Shri Harsh Deo Malaviya;
Shri Krishna Kripalani; and

Shri Krishan Kant

And from 1ok Sabha, the Commitlee in-

cludes:—

Shri Anantrao Patil;
Shri C. L. Chandrakar;
Shri D. C. Goswami;
Shri B. §. Murthy;

Shri Hari Kishore Singh;
Shri Rudra Pratap Singh;
Shri K.
Shri P. M. Sayeed;

Shri Somnath Chatterjee;

P. Unnikrishnan;

Shri Atal Bihari Vajpayece;

r« AW. 1974]

Shri Era Sezhlyan; and
Shri Vikram Mahajan.
st Ao oAt oA
uF W § |
SHRI DHARAM BIR SINHA: Shri T. N.
Singh and Shri Bhupesh Gupta.

MR. DEPUTY CHAIRMAN: No discus-
sion, please.
SHRI DHARAM BIR SINGH: This Com-

mittee is going into this procedure. It has
already examined several witnesses and has
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gone into different aspects of the Press
Council with objective of recommending a
suitable machinery to select the Chairman and
the members of the Press Council. The present
Bill seeks to replace the Ordinance because
the lerm of the Chairman and Members ended
on the 30th of June and an Ordinance had to
be issued to extend the term of the Council till
the 81st of December, The present Bill seeks
to replace the Ordinance.

In this connection, I would only like to
bring one other matter to the notice of the
House and that is that on the advice of the
Committee on  Subordinate Legislation
contained in their Ninth Report we have
included an amendment which lays down
suitable provisions regarding laying of the
rules to be framed under the Act.

Sir, at this stage I would confine my
remarks only to these words and would later
respond to the suggestions of the hon.
Members that they would like to make.

With these words, Sir, may I now seek your
permission to move the Press Coun-(il
(Amendment) Bill, 1974, for considera-lion.
Thank you.

The question- was proposed.

MR. DEPUTY CHAIRMAN: Are there
any Members who would like to speak on the
Rill?

SHRI LAL K. ADVANI (Delhi): Sir, we
may take up the discussion of this Bill to-
morrow and proceed with the discussion under
Rule 176.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): Sir, this may cause inconvenience.
A number of Members have given their names
for speaking on Discussion under Rule 176
and they are not here at the moment.

MR. DEPUTY CHAIRMAN: Let, at least,
one Member speak. Then we will adjourn it
for tomorrow.

SHRI OM MEHTA: Sir, if there is nobody
to speak, then we will proceed with
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[SHRI OM MEHTA]

the Bill and get it passed. Then start dis-
cussion on the Railways.

MR. DEPUTY CHAIRMAN: Shri Raj-
narain, do you want to speak on the Press
Council Bill?

St TAAATOA : TTTH O & 724
ag a7 &1 9% 41 % a8 w9 g

SHRI OM MEHTA: Sir, the Members who
have to move the next motion are not here.
They might object. Shri Niren Ghosh, Shri

Rabi Ray, and others are not here. Then that
motion also goes.

AN HON. MEMBER: That motion cannot
go. There are other names also.

MR. DEPUTY CHAIRMAN: We will take
up that motion at 3 p.m. sharp.

CH TAwEe i, Y oE
Lro i ~ '

B LR LG GRS R IR R
w0 QAW ¢ AR, & Ao oA
W%@mé}mmm
TN FTRE

MR. DEPUTY CHAIRMAN: It must have
relevance to the Press Council (Amendment)
Bill.

SHRI JAGDISH PRASAD MATHUR
(Rajasthan): It is printed in press.

MR. DEPUTY CHAIRMAN: It has noth-
ing to do with the Press Council. Is it a
magazine or something?

= v ; F e R od
HIFGT &Y a8 AT AT | T T A B
oy sy oF A FmET—amr B oA
e ¥ ) = T fog, o wmw faerd
arsrAdy, #ff wEEr e, TsEr
AT oF gqfeam v & Ja91, 77 o B
T F | T 5 gwan ) a:m-r
qﬁfﬂlﬁ'mm Fr*m’r:ﬁmw
F9 Frafaa F 75 | m‘%’r%&’rm
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for gowor & owa a8 ArET a1 fw &l
QAT 08 77 F1 7 G |
MR. DEPUTY CHAIRMAN: How is it
concerned with the Press Council Bill?
A AT : 1o, i Sw Frafae
faer o7 @1 77y § 1 Gw Fsfew faw o
arA W4T ST 7 agr wega e & &

auEar § 5 Suet w1 wraerwar a6
WAL L W ATEAEEAT qE @M

Fiitw Tw Frefae faer ar Gw F aveg
# St it wfafaar a4 g4 & s fawsna
T ATHTT AT F (@0 Ja7T 721 8 1 "W
§9 97 AT g B o Y & g4
T ATFTC A e goger av foar &)
SH O FERTL AT AN GAT GAAT HSAFAT
¥ wgar o @ 2 fw gt qor A% S
TUE AT T W E

off gdRa Ay 0 wE @d g0
Fy e & andr 2 7

oY AR : F 2 |’ ATEAr
7 fr 51 F foro fopad st & et =l
A 9T g fadar wgar wifge e
w-rrfh a7 fi & @ zﬁ"m Fredt
ST T & | IHET ARAs 48 & fF oS w
Wﬂarﬁﬁﬁfﬂﬁﬂ%’fﬁ'ﬁ?ﬂ'ﬂmﬁ
ama w1 O A A aF | A F ag wEA
=1gan g v ag i 5w wrafae fagt a2
A 2, ST ey g fam ot g€ 8 ST
THT T THLA F ABTAT AT | AR ey
Zaf & A 91 Agy we § meaar &
AT & T FF] AT FHA FIET S |
T AT AT Faa oF wEer g fan
faranT o 1 TR AT FEAT A0

=t Aty Jgan cA1E A

st TSATOEW ¢ T qAr &1
fardreft =or T AEF wrAAT 1 e AT S
F TH FHAA A AT ATAL
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At W AgAn g dfser § 0w
AL F |

ot Qe ¢ afzze g1 e
od 1.7 Feft o #1 WmE gan vaaa
T & | gl & ot anr 3fad, A,
for #en 99  | wadE Ay = dfay
HIT & 7 =AedT df|ad | gAdET ey
§ quieder 99 ArE g 1 ot faee o
agl & wedfa § wa IAwr fiEE g
AT <@ 2 1 g ux any arew fafae
ArY 9T ATT, TN T AT AT A At
S8 w foe st &, @@ 8w S 2,
aat feafs saa & dar acft ST 20 F
I G § o Srgar § f S W g
9T gET g S @ § Il qr S
frer 1 Az e s o, A aga ana g
fr fmm & wumar = arewE #iw wfem
1 T 72 Wiz wiEw, a1 AT wie wfe,
b py, T AR | T T A
o fafemz | and fw ae & fe
Tregufar AT Y a9 T wee " G
97 AT =T 7@ & T AT geAen 21 ) gured
TET F1 A B AT &, AT FI AT
qr% Y AGH TT ATA-ATA AdT TFA . . .

A gd §7 WIOET  WTOR T B
T T AT AT F AT F AT FET E
AT ot AT TF ATIC AT AT FA AE] AA
AT |

St AR ¢ { OWTEN ATT A
QUi WEgRa g Wi W Sl #eares
a9 ¢ a8 a4t § 1 7 w1 faemar
1 AT [T FAAT T2 AAT GATE | ST 4T
I AW AT =S A § ITR AL H
HIT Z6E A1 B ATST | 7 AT 2

FA AT A AE AT FAT AT
Zar gnn fr ag st fodfy smare 7 @
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5 AT TR AT § WY 9 AT I 9T
ATt g § Hrer Ry & 1 e
F A qaardt F aqw F 1 Hedr o g
FAT & IAA A7 TE TP

% qry o WEHT W S 5 fa
% weArAr # qfow wwdf F wmyr.

o geamafa : §7 aw av F, "y
T |
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=t VNHATTRD : F AT F AHAT
TEE ...

at ggawarafs : oA e
¥aq 9 femwosT AT & |

Ht LHATAAN ¢ G AT T FAT AT
T AT T TAT 71 720 | 97 F47 A1 faere
Z &

ot graamfa oo ey T
s o

S EAaAn ¢ F 98 FF @ 9T
i o it 5 for svaran F gfaw sed)
H ¥ET | WASAN HENE 9184 7 A87 TAEA
frar o Zefem woh s ofm &
freare aeamar 1 ( dnterruptions ) gafao
firese s @ifF ag woar oz @
Fu & & | W arear # 5 fedy
[ATHT ATEA AT AT A5 gA F AT AT
TR FOEA A1 AB U A A AT I AT
F1 arggw fom @ 3w st w1 e
FAT . . .

Sy QU BT ¢ FATHA AR
79 Weat &t geiten § e

oft TrAATTrAW : A FEgAT AvEar g 5
T AW AN FAAT AT F AT HyIoE
w3t gafan G 71 Sdaar F o eaa
ST SAE B 9T § IAH0 T GAv Foen

TTAT | Wi & AL & 49 Fwer v e v aw | g aifgn & S s gy A sadaar
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[T TrsrAaTII|
97 HHA AT, FAHT TqTAAT FT Fe—
a2 fedr a2 & O F1E—39 T W
g2 | gAfAT § wag F FgAr A
fe ot & Sq wifaa fadas & o9 &
A T 39 aa w1 9ga & fgova & amy
F2 [ G 0 wvaaar a7 grar & fac Sy
AT W FFAT TIAT, AT OAT FAAT AT
Fult 39 % [ow #gq & #enfag g

:q'-
e |

DISCUSSION UNDER RULE 176—Re-
ported harassment, Victimisation etc. of
Railway Employees for Participation in Re-
cent Strike.

MR. DEPUTY CHAIRMAN: Mr.
Ray.

SHRI BHUPESH GUPTA (West Bengal):
Before you take this up, I had made a request
that the assurances given in the month of May
in this House by the hon. Minister should be
circulated from the proceedings of this House
and, if necessary, from the proceedings of the
other House. Now, we have not got anything

Rabi

MR. DEPUTY CHAIRMAN: Mr. Rabi
Ray.

SHRI BHUPESH GUPTA: You will be
seeing that the Government has violated all

the major assurances that were give. . . .

MR. DEPUTY CHAIRMAN: Yes, Mr.
Rabi Ray.

SHRI BHUPESH GUPTA: We are entitled
to have them circulated In order to debate it
in the most effective manner.

MR. DEPUTY CHAIRMAN: Mr. Rabi
Ray.
=t vt v (3deT) o wre o aEre

9% & AT AT TR E A8 TH T T A
g & o1 5 amat & ame & zmn
3w & T wowtear § gafas 2 1 I9-
warifr wgrzr, #ry wAd § fr 97 ggam
& wT ww T4 Ao 21 05 o

[RAJYA SABHA]
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awn & a4z e avg o awdre wwer &
g @3 wazd & ag few 0% |
geaadeat 4919 fwar wam g faafed
§ wreafa frdt wie st g aidy
% A9 § geanasAr gz @ gard
ATHA AT T |

- S a8 gafaa fear war fw
wrzafa At fafe 397 aegdl & qamfa
7 A & W A A & “fafcdam”
qEFHYL { w1 of1 & | gafean fafe aga
WA AT & AT Fa79 HAT & a8 Fgen
ar fir @t 4 arag § 193wy fegeam
F AT avs wiAl, et # ' et
§hd gu & 9T arq @grafa & v
ATT AAT TL | @6 AT ALHTT A ITHT
HATE F1 AGT AT T AR SHq fEmy
aZ AT A9 AW F1 wEw 2 G ety
A7 fadt 47 ga gwre 47 wremar o #@ie
ag @rga 9 fe Ta8 wagdl & arg gvar
ATE & AT &1 | F 00 W ORI @
q AL F arg A g | qata
war o awg @ el & wrg aara e
AT | F 7w e 7 T vl
F1 AT wifa® waver 9 4 | 9T worgdd
1 & "waar & s fata sar smar gfear
TAAAT FELIT FT ACE & Wi &1 af dv )
ITAT G 7 AT /T T AT T ATCE o~

"(a) All railwaymen be treated as in-

dustrial workers with full trade union rights
including the might to ingotiate.

(b) The working hours of railwaymen
shall not exceed eight hours per day.

(c) There shall be job evaluation of all
railwaymen through a scientific system to
be followed by their reclassification, re-
gradation with the need-based minimum
wage as the wage for the lowest-paid wor
ker.

(d) Pending the completion of job
evaluation and re< lassification, immediate
parity In wages with those of workers in
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the Central undertakings, viz:
BHEL, HSL, HAL, etc.

HMT,

(e) Dearness allowance linked to the
cost of living index with full neutralisa
tion for every rise of 4 points in a six-
month period.

(f) Bonus at the rate of one month's
wages for the years 1971-72 and 1972-
73.

(g) Decasualisation of all casual railway-
men and their confirmation in service with
all benefits given to them with retrospective
effect.

(h) Adequate and subsidised food-grains
and other essential commodities through
departmentally-run shops.

(i) All victimisation cases should be

Ir-gamifa s, 7 w: 7 wfrs T
qz A | agw feafy § ot wfas wfs-
argat T awEal 1 A ) adwe feafy
o orias Ffoargar T3 aogdi v 4
Ieft faafes & & 7t 47 | wr AT #
g wergl & wlafafaat # avr 787 50
AT #7 HLAT ATEA A AT AT A A
T T AT AT wRET A A
& 30 ardfrm F v S & A q4 7w
argt w1 @7 faadt & fr @3 ool &
wfafafia = st waw #t firemr w7
fomr v &\ F e § fe T g B
FL AT O AGA AT GHAT FAT AT T
oferereT 30 aTfa F AT ATt
qd Y 4f ag o wrt @ a7 |
ATHTT AT AALL B ACAT IHT HAAT
AT A TAMAT IER T 7L T THIL
& gaar ar faar 1 omg e £ R 30
AT F 28 WE T AL AW F gIATA AAT |
& wrat 48 St FaraT wAgar g gz
gé at 39% w2 fow a0F & gl A
FTT AATAT g0, T fgzae 7 v &1
o wra w7 frar | fezae & omrd F o T
%@ & g A8 go 4 1 e faefa

withdrawn."

[[6 AUG. 1974]
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T F o & amA gafaera w1 Ao
T ATRATE | qFT TT FTA-HIEA § qva
I AT ZEAAZE AT | T EEAH A A
"R Agwa AE1 41, Al g g §
W g7 & el serrare aed a7

A8t g | o faordm g g A
IAHT AON F1 AFT  AIT IT T HqTH

TATE FAA | T qATF AL A 7T
qAZL A WO F GHT W ZZATH T
FIOT A4 A0 | AN AT FAA F
AfFa g av6 faeam § wwgdi v
91T e f5d 91d § 1 T e
# FHTT AR I8 TJ591 & FI7T 39 41¢
37 wearare (60 o fs | ama 5y a@w
wad & fF g avE # g e

A

{1

® 9T 9gA oA A 70 § 1 ggaw o
T gE Al S0-40 gare agarfert g
A=A & e o o o =l g
AT 50 FATT HAAT FAATCAT H
AT A g Amv oW o awe &
AT OF AT THAET w® AT 7
gar foar mar | ood weeAEw a3 &
AT ATHAHT WAT AT TGN ouT avd &
a7 48 & % =9 a7 F T4 94 97 39
T FF g0 901 5T B 4 a1 aga #
T4 gt FT AT G 98 Areara faar wr
a7 fs gu fafearsins @ &4
17 fAfeardm & faafad § gz 3=
HAl Uqe Uqo fopr St grm 28 ¥ A
arer gfear ey F g wgr v 5 -

"Railwaymen have been assured that
there will be no victimisation".

fw 77 ot Far AT T -

"The Railway Minister has said that
ilicre will be no victimisation to the em-
ployees who participated in the strike."
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[+t =it <]
IrEaia 9EET, aTFTaET 28 ATHE F
qTATE FY 76 7 A WA A8 O FIA
3 fir ot w7 e Gy fow & 3
Far zw Fr5 fafeargsom @f &3
A7 7 A7 ARt Wi 2 oS aatam
faZudt a=ii & @rq T Wy 47 A wEv
F AT IH A ATT WAl FERLA AT
wgwa, At A ey 03 & sEEEETT
2, g avw & 0F wugEr s o
et § g 41 f o 39 Awgw I g
A IO FI BN ATE A ORIE
fafemrestor & gt 1 ag wngEr
qTEA TOHTT AT W F AT | Afwe a8
a9 g1 gu o1, 99 9ET ggar are
Fv fao gaisr | 6T 908 am @)
WAZE & FAT A1 HATATT g A ey
ot ST & 1A A 28 WE A A 5w
dte & wwindr fo @ f o 9 LEEe]
# arg wr frarga 7@ w35 9 ggara
TE AW, 39 T FIE FOATA TG G5 |
e, Y m feafa 2 7 o s
5, faeelt F S wE a3 mfeT § A
WATAT & ST AT FATH F, TATT A4
&, I U WAL XAX T ATE F Frwren
T, A7 § 9 77 qAAr F e oar s
2 B = faamr & 5 A9 799 F wwee
7 IA% AT AT AT A 8§
"It has been observed that despite the issue
of Shri Goel's D. O. no appreciable progress
has been made either in regard to the
processing of cases of condonation of break
in services or disposal of appeals preferred
by May 1974 strikers against their
dismissal, removal, termination. The Board

have also expressed their concern on their
account."

[RAJYA SABHA]

T Az 2 e ot weae A F aan @
ﬁ?ﬂ?ﬂrﬁvﬁmﬁmﬂm
=T |/ waar e g 2 ‘
%mﬁ'mmﬁ.ﬁ#ﬁg}w%ﬁw
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FAfed] F FIT AEATATE AT ZAT 2 |
# arret faeedt & wigd 341 g g
faeeft & T TEAT AEA & S e faeey
fefasr & #ufrddz 3, o a9daT 91ga &
figars &% foid gz, aiv ag @ fawe
T 2 f derare & w6 30w faars
TG TAT F TR P AR E ¢ S
T AT F AAH F AqE AL AT GETAIT
F1 4 fau go 2, 3w faars 3 s qaaT
feder & 7@ &, wAA deEreT & AR 9T,
forady faeeft & pqer 7 3 FW AN G
FE & AT ITw AET F AAC 750
Tad gl feafaw go &, 575 ot S dy
Foardy & 7 fenfamgm &

oY WEIET Ay W U I 9T
W57 | W A T FAT 9gar g w oaw
qEATATE ATz 4 AT (Al ARET &
fasre & @ T am dse g forw
Fﬁ?f?‘ﬁT"ﬂTf?"r

SHRI BHUPESH GUPTA: 1 suggest his
name and his father’s name also should be
taken so that the whole pedigree is known,
The whole pedigiee should be known of
this bureaucracy running the railways of
this country. (Interruftions)

MR. DEPUTY CHAIRMAN: Let him
continue his speech.

w1 @1 a9

F FIC HOTHIT KL @ F W Iq%
AR 9¢ T A AT fraaqg @
o TEa q F9EET & g
§ FgAar AEAT g | | AE) SO 5
waraw B 4Z SATET g ar a@ ?
Forarer 7 drET F wenla 14 wrafaEy
it firemenr foar o, #re wrdo AWIRe

| & s 5 et w1 T fear
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faq @it 7 ggata W awE foar g, | R e wm A q@# a2 7 ua

-

& 19 #r feafeq v faar mar 2

qudy 21w 33 sl a1 aui A

fear wr #6ifE F gena w wfas 9
gt a@ A w9 FAT F g 0w e
fefasa & 3o @vg & waaarT e g,
fafezwresom ardy 8w wifmr F
St qFad dafesr 8, 34t WATT 97 3
WA FL T § WL Az dia et aw
AT Y

FwaaafT o, AwA ez £ e
ggaTa  ATvE g1 T T AT T A
T g fFaggae e dro wree wwe
Y AT AT &, IAH A AT qET
FOT | FaTe Ag & 6 oo avdra w1 w2
e 7 9 A F@rAr fF avae /v
TR H IAT ATAT AT 6 A0 T AT AW
§ \wamag fRgaava 6w &
T FE TR T | 6 WET GT AT 50T
A A GEvu A el i@ qarfamr
§ @uAEe G A 1 g A% A FvErieal
FAMAE FE & fem AT &7 avn
#ag #gr  aar & fr o M Awgl
# 6 WOTl @1 9w w7 fowm T
5 g TEE )

FA HEGT & T AT AT 4T
T foi wga oz fon fe e
wrew A faq Gz our oun, 3w e

wogAl TSI OWAT AT S0 A1 W a9E
& 4z qfwd@a gy 1 F @ "Jean
g fo ga ag @1 ma wgww  waT @
AR FLIE & ) 5T 4z @ froww aw
ara w7 afedy & s a4y, 97 69
AT fagwa ° qgaw gar A1 oW ad
AT ¥AT AMEA ATE | T AT AL AT
T AT W AT AT TAARE
FEOM 2, IEEH WA A A @

A9 gITAE W AMEIS Foam 41, 399 | AT TAX | gEATA @i aras g ar

IAF AT AR 3T q7E 7T €G  F1 9OAT
TEE | FTETT AT AT FAG FRTAT @
& o twa @ geiew owr v F, afew
zawl gz amawrdr et @ fF free

,mwvm%ﬂﬁﬂrmﬂqaﬂtér

-

IH ATE A ATAFA TG AT E )
'rfa'a'mg AT AWTAT  TAT qF AR
TE 2 | HIHETL 9G] FHIAAUG T F
F fag @ #r e w99 F fad w7
@ & foamedy mad o 5 oo
ax fradt @139 993 & A1 arHeHr
diat g | wfad @ @ W@ g
fe @vwre 1 vAa FHarfEr F ag
yEIAATT g A adiE weAr wifgd W
I T AT G ) A T FGH G
1w faar 2 5 ag T@a s
F 417 fr’agwrar’z’uﬁ‘rsvﬁﬁfr q qE
a&uwﬁmwmm fe wriw
FTATIE AT FHA Al a1 oz
gfage & | dWEdE a9 W T2 am|
W A G4 2 fF @3 i &t
FTATA  HLA AT AGHTL g AW ow faa
ufasme 2

ZEATA AT AT AT IHT & WIT FAT
arz dr 7 A7 FEA ARA F @A
Fauarfat #v o wiatafa e & s
arg A AT & arfed giv
AT IAAT WM INE WFET | atadid
gt =ifed | wE Aw g fw oo S
T@a wuaran & faars g, g feafo
IR ww av 7 faan sy anfa Sea
A areet 41 faagem afga iy avg e
FTEAFAA | g TR a e
g & A § ame #wEm aw
T AETT FT A A B GEETS
HTHET AF] anET WfEd |

2152
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Bikcikaey

TR &1 T avg  ATHE] A
# fad avemr afga 9T 2re9 1 wrvaTaT
dar arfed o wa & T@F worgdl &
gfafafadi & @ig gw am@ @, @
FAT FIATGT AT WX AT AF-ZA-HET &
IART TU F AL ATHAAT T AT F
& ford o aramor dar FAr arfgd 3w
AZE T ATATALCOT TATFLA | 7 ST FAT
# f wror graw #1 Aifd s g fawr g
aga FeA 1 G TAAT E SHET 8w war
I | GO T H Ag AT AR E F
wregafa frdy & st oo HeAY # owEr
ar fFgwdn FaaAFT ATAET AT
az w1 o f& fafszmesoe a8 =%
IAG qIFIT AfAF A T IET &
HIHTT 7 24 FSA 0 01 wEAraa faay
a7 AR FEWA g0 A A awr g fw
EEE & 334 ATEA AHTT THA ATA AT
qreETaT 7 6 Az ew A AT "
o fgare w30

At www ad owi (fagre) @
aarfa wgrm, znr? A araerr o
St @ ug war fF gt w1 ag sfaz
gfase 7 f& 7 zgard &7 @adAT A
# fadr 1 weafw wlaw @ @ 2
T4 P BEATE, A AT st Afa
FAIT AW W Sl SAdiiAw P 2,
qwgA W1 AT WO gEATE A,
1 WEET &) WA A R AT Avgan
g fo i wogdl FEGT T A EF F
fad zzaa w1 a1 afgsre &, &4
A wewr A Wrarga § wigmT 2w wre
ag felt  ggamr #twafer 7 famz
qaEr & A1 39 AT A WA AOALAE
Rt & | A Al wfEEr wa A AT
#re @ a1 ara g 1 mae R

[RAJYA SABHA]

of Railway employees

| gfrr o fawit @ @ T v e
| FETT § AA A AT ST
| fair 3f gEaT A1 A e E A
| gurt dfaare #, @@ st afram
W W & uE ¥ T AT gh &
Wi d i wE darfa arfas 7@
| FRTT F T AT AT AGIT FAAT
AFAT & | WAL TIRIT T TqET |
IWq a7 gEare A HTAT Griaa faar
qr A I, WIT ST FAATT W AT
AT wATET A AT 6T AT ZAT, AT
#r g aMn ¥ faeg qdm FEF
qifsreT A F7 %9 F FA@T T FEAr
FUNHL ZIATH G AT FFA 9, AFT Tl
et @i Frar wiifE gaw frmrar fe
FUT FH FATAAT W AT A1 g Hqg W
AT | FTAA G2 TALT ey A@f, dfaere
T2 TR YT AEI AT TAGT 7L GAH
ATEAT TEN, THferd T4 ZEATa F1 415 FTA -
FEATA qTA9 & A AT A@ F Wi T
EIT | Z2ATT S AHAT &Y T HH T OF
A WA g A g @ FAE S
HA FO R &, WEAA A g A TS A
Al # W ww e gmaw §
q@ A0 I A FAAT FT ASAEAT
gt amfs Iarwlt @, wadw 9 st
A1 aga wafirs w@ar & 1§ SAE
T@AT AEAT § AT Argfez G a7 wd
ararrrra 9 faar & — 6 o v =a
FEATT T TH AT 56 FUE § ATLEA
w T fet aad i awd T o gar ?
FATAGET 0 ST &7 a1 °q 5 Tag

-

q ATTET g wrARdT frar ?

nr

!

FAT FATH HIF FEA a1 (Faret F 709

>y
2
,ﬁ'
it
ii;:.
3
%

F, AT T T TR A, AT
A, aq J, W @ AT frar 7 oww

| ]
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A 92 gy @ w7 afzd e 57 avre
AT A W AT FTATT AT AwdA far
UF Y T TG | afow § sureng wgEm, |
G & WA AT AE g ey |
g 1o A i aw wwdt A s |
T8 T 39 WA A, g7 w5 A 7w |
T T A e e A Ao |
B9 WA FTE gEATd AT are AR
A fawem e ww AW o sfer e
FT FEATT FI A F1 7 AT awAT AT W17
q ST FAAGT | 9T A qALL A
gt awa 2 1 fa vzl & a7 wfafaf
EF FT AT FIR § 3w A fAr F A
¥ F9 T ATE W Ara goEdi &
mwm e f@d ar & awdw amw
a1 | WNT IR AT BT AWEA AT
gAT, WL IF 4 HEd A4 aw e
TAT WAL AT AT I F1 ofdT qeq Gwd
FY FE TETT AT, IT F1ANT T
F1 F1E SEvA FZAT AT IAAT e e
THETER T TA®A 2147, ITHT HOT GO0
R WY W W7 A0 F a7 AT B §
A A wETE A oA | ag weefE
AT F A T, UEA F GEAF AT O
AGHA WATL A1 397 IAFT 7 I F 37 F
AR TN F7 H T G O A 77 AT A2
4 1 # TwEEara 4w F oqe tho
AT § v st arrezE dni a3
7 oWt WA 9 faeed A, afmre
Wifew &t we w@ W wremma fear
A wiwe Fardn fr ore, 7w B § a
Wagt & wogT @w 9T wa an
12, 14 f7 & & =@ v a0 oo

Reported harassment

[6 AUG.

FH A4 T, AT A WIT g owreqm A
SATAE  WEIRA, GHAT ST o
F STAT T AT 45, Gy RIR ECEd
o1 awda @Y, fad 0w o 47 feafr 7

fetvz #2d % fag mw feeefem wig
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# S qATE iy FEATT AT UM
ATATET FAT, 37 v wmatar T
ARG &5 T ag e famry £ e g
wage fefem qu, w3 wwge 4 afig
w3z fiFar m, T Wt T g
FAEATAT AT, AT AT A q@r v fiay
W E AFET AR F e omew &

| S TEA @ F, 9 Mmew e

F fazrdy
T R AN G gEW F maarr § e
T & VG ST { o ag A g oo
Tz faerd 19 aevE faed e fras
fefarr g, Feeett @1 -2 afad o,
fEaai oz dfr ey war sive fa
SIIE SR LR RO R e —
AT AR dMVE famm frozw & A
& T gEA & w3y 4,
T T et qwom gar g ag W
Tave fazrd ¥ o gegara & o 3@y
Tt afy g€ 1 oy ag it qeez fasd
ﬁwwﬁwéﬁr%ﬂrﬁwﬁ%
arq faaar AT FqT |V 9 | qere
fazrd f&wagsi & 507 g0 % areor g q
framr qeu gt we fue FHT &1 a7
T W o i ant o g
%éfaﬂws'rﬁmzmwrrﬂélwﬁ?&
WA & FEO W F v 5 A gx
A AT F G F UG faq & g
difad | arr oA 2 fafeargimy 2y
e &1 frfiemesio | o fafsareso
Fowr a7 gom w2t we o # o a7
rgmq-rmﬁrmfaﬁzmimgmw
T T T T ;A A A€ o fr e
AUSRER CIE R EIs

9 I A TEET F owmer fafae-
WES A, wvE 3w A qni g
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|t wer e A7) '
ST FZOAT 0T HITR ETIT 0 HE T A
qrt & fa=r, fasedr & faan, fafeards
fear | R 99 aral A w1 fafw- |
aréw femr o & @ & @, e |
# faT €21’ WO T AT WA I A5 |
Afv w1 s o e A, |
fafzargsr fmam | s 37 a1 #1 foed
TR WATS AET T AT FAMMG TAT ATEA f
ez 41, faffzwrss fear 1 zafao
A wew # faars  ag afwer # 5
weF ®f aAar w1 urA  fafeargs s
TEEN AT AL AT 7 | A AL
Ziagmr & st 4@ far aa |
Iq-aaafa Sy, gE wew # R i
wgar A g, fr chmm w@i gaw |
A8 FATZ\ug AT I WA F ) :
forar zfrgra 1 asparraw S #o G1s
Ao a1 HIT A9q9 a1d a1 fqaar ‘
AT &, W CATW A W T4 740 o
UF AT TAOH AT {95 NG ZAT TG [
A AT ST GERT a4 faT
TAFT 3ATEE T T 177 § —fgReeg
fermerora @12 femioa |4 39z gy
7 —femwy, femmerz alc fegw
TR ugAar  Wars e feaes
FIA HT faaedl G ET A RO, T AT
F% FU, IAN AYl F I FIA AT
a0 FATAET FOON ATET
SHRI G. LAKSHMANAN (Tamil Nandu):
Sir, on a point of order. We are now
discussing, according to the list of Business,
"the reported harassment, victimization and
break in service of thousands of the railway
employees for their participation in the recent

strike". But the honourable Member is going
off the point.

MR. DEPUTY CHAIRMAN: Please take 1
your scat. 1 know who is going off the point |
and who is not. Several members have gone [
off the subject quite often. So, please take
your seat.

[RAJYA SABHA ]

| AAAT A AT B BIEET
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oY ©AA AT @ AT AT HAT
gl ardt F qqea 7 w4 I frdaa §
qTea qERTT 7 3 Gaar faan fr of
acal &1, AT 6 a1 qeat a1 3w
ara 1 WiwT AF1 faar s s zard
qTHTT F AT AL A9qr q, FEA 7S
A zww zeww gaEar fear e
TAHI qEd IHT 9% W AW AT Hwa
arsh  # sif fewod &7 g arfyw
FI 4 IAE 4 ATRrHATa g1 T AT fee
fafgwesog &1 o a|g &

T AT ATHEA F AT Z (7 oT@
IMAT AIEHIT AGAA £, TH IA F AFHT
G Z | HTET & WT H wad 2 A
qATT F | IERT AL I F FEOAT A
1 safed
gr-arafa S, & ag wgar wgar g f
HAET o 2w & adEl & wfF gurd
HTHTT T GAAAT @ AT a8 Tt WIT wAwa
AT A0 @ @WAT q@h avw arz‘sgq
g ! H4g S 1Y w7 ‘J‘_g"_ éq‘a FAIT F ATHA
g 1| YT g6 FAT A1 Aawsd
wir fifeargiara w3 41 arg == 7 o
TE AT AT AT S jEET 93T
AT AT g g9Tar, ¥ 59 A a1
sy 2§ T wqem 3w A1 g
F1 HFEAAT F ATa, AR & A foag
w7 7z 2, faas suv fedr ofdeafs &
WHAT g1 g few F W FW FT T
F AT W gnay ARE T WA THATE -
weAl  qdfr o (DTime bll rings) § a7
FEAT A@AT F WAR Wrerw 194
WAl wgEa & fg oAt gage qweR
g1 %7 A1 A W q% F< ar fwer
U wEaw & FW 97w R fad
WAL o IR ATG AT Aai
gt aifed w5 T w51

-~

AW AT owwfa A Aw #wE @ wfew
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#, R wrem vw =R oA el
%1 Az fawr @ s 97 FwAT
forr o gEwad wfa @ 3=
A F ga@ 1 Ftfoor #1067 S
& fawg w1 3faq s soad @4
Tfzw, ag s wign | s fBeg oo
T wrRar TE 2, o za
TENT AT 4gw@d | AT AT (FAT A7
JradT 1 2 07 FUT g7 ARTTATAT
faare dvar wfgd  #=0fs aw wwrsard
# AT BN AN WA T AGAT UF 5
AT 2 | IF Wl & AvT d Aure wee

g |

SHRI G. LAKSHMANAN: Mr. Deputy
Chairman, Sir, the railway strike was con-
ducted, and it is over. I am here to make an
appeal to the Prime Minister of India and
to the  Minister  concerned, that all
those people who have participated in the
strike and  who have been punished or
victimized, whatever the  terms may be,
should be reinstated.! If our Government is a
National government, having socialism as its
aim, they must deal with the trade
union activities in a different way. But they
have dealt with the trade union activities as 1
hough this country is a colonial country, ailed
by foreigners. In any country, where there is a
national government or a socialist government,
these  trade union activities are not taken
so seriously as has been done by  the
Government of India. Recently, in England
there was a very big strike of coal-rainers. but
not a single employee was vieti-mi?ed there. In
any other country, this is the way how they
deal with strikes. But here, unfortunately,
in our country which is the 'Bharath
punnia bhoorni", that is India, thousands
of families are  in the streets today. The
Minister concerned is taking his food and is
dressing himself properly, and he is coming to
this House. The Railway Minister is the
first emplovee in the Railways. The State
Minister Is the second employee, and the
Deputy Minister is the third employee. They
have put their own employees in the streets.
And they are here. They should not sit here
when they

IVP(N)2<"R83—T
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say: It is an illegal strike,
‘punish an employee,
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are the first employees and their own colleagues,
with whose co-operation only they are running
the Department, are in the streets.

The strike was organized, and now the
Minister says that it is an  illegal strike. They
have had negotiations with Mr. Fer-nandes and

they have allowed that strike. II it is an
illegal strike, they should not have field
negotiations with Comrade Fer-nandes.  But

(hey held negotiations. They allowed the
strike. But when they found that in spite of their
propaganda and other attacks unleashed
against the workers the strike took a very
serious shape and the strike was organised very
well and the workers rallied and they successfully
conducted the strike, and now they come and
Sir, when you
the whole family is
punished. That you must lake into consideration.
In reply to a question yesterday It was stated that
a man, who is involved in sabotage or something
like that, is arrested and he is in the prison,
according to the Government but he is given a
subsistence allowance, whereas some people
who are not arrested but who are dismissed by
the officers do not get any subsistence
allowance, they are in the streets. It is not the
mistake committed by the minor children or the
marriageable daughter or the wife of that emp-
lovee  When you take such drastic action
against our own citizens, it is not becoming of a
national or a socialist government.
Therefore, 1 would appeal on behalf of the
families of these thousands of employees not to
land on prestige. After all, our Government is a
very powerful Government. Nobody can do any
underground work in this country. Nobody can
unseat the Government. If at all they do it,
they will do it as (hey have done in Gujarat or
as they are doing in Bihar. Our people are so cul-
tured. They may belong to any political
party. 1 may say that the Indian people are
the most cultured and the most civilised people
in the world. Therefore, the Government
should not be afraid of these poor employees.
After all, they cannot do any  underground
work and  they  cannot unseat the
Government. Therefore, the Government
should not stand on' prestige and these
employees must be reinstated.
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("Shri G. Lakshmanan ]I think our lion.
Railway  Minister is following the footsteps
of our revered Prime  Minister.  Our
Prime Minister has raised the slogan of
'Garibi Hatao. I do not know Hindi. But the
English translation is 'We will wipe out
poverty.  Therefore, Mr. Mishra, a true
follower of our Prime Minister, wants to
wipe out poverty Dby killing these poverty-
stricken people. I make this  charge  that
thousands of people are going to die in
two or three months. If 'Garihi Hatao' has
to be implemented by hon. Mishra, it should
not be this way. 1 think the Prime Minister
also does not mean it this way. Now, how
these railway employees who are in the
streets were treated? How were they
arrested and how were they removed from
service? You heard the speech of my
predecessor. I do not know his name. He
said that he was so veryangry because
the strike was led by Mr. Fernandes. The
workers who followed him did not belong to
any  political party. As Government
servants, they cannot belong to any
political party. That is in the Government
Servants' Conduct Rules. You have had
no legislation in this country to the effect
that no outsider should be the leader of
a trade union organisation for the past 25
years. It has only been talked Out in this
House. But you have not brought in any
legislation to die effect that no outsider
should lead any trade union movement in
this country. If such a legislation had been
there, Mr. Fernandes would not have been
allowed to lead the railway employees. You
did not bring forward such a ¢ legislation
because you have your own wing in the

Railways, that is the Indian National
Trade Union Organisation. The INTUC
people gave lists of the Railway

employees who were to be arrested. It is
the Indian National Trade Union Organi-
sation which gave the lists to the
officers and the officers In turn sent the lists to
the Police Department in each State and
the Police arrested these people. That is
why my predecessor did not show a
merciful attitude. He was only talking in
terms of revengeful attitude. All these
people are the persons whose lists were
given by die respective names,  especially
the ruling party in all the States to the
General Managers who sent the lists to the
Police De- |
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partment. That is how these people were
arrested. When the Minister spoke on the
Calling Attention, he said that this strike was
politically motivated. But when the strike was
going on. you behaved in a poli-rically-
motivated way. You instructed your rank and
file and partymen in all States to give the lists.
This is the method that they followed to
organise the INTUC. Now, they will victimize
all these people because they were not with
them but they were with the All India
Railwaymen's Federation and same other
unions. And now all these people will go to
the INTUC leaders because they have got to
earn their bread. They will go to them and
request them or prostrate before them and say
that they want jobs.

When the strike took place, you have
behaved in a politically motivated way, and
therefore, if the strike had been conducted in a
politically motivated way, you cannot
blame them. Whatever be the merits or
demerits of the case, now the question is that
you have to discharge your responsibility as a
citizen to another citizen. Therefore, 1 would
make an appeal on behalf of my Party to
the hon. Minister and to the Prime Minister of
India that this kind of  victimization and
harassment is  unbecoming of a national
government in power today. And you are
punishing whom? Ihave said already that
you are punishing the children of the
employees, you are punishing the wives of the
employees, you are punishing the daughters
and sons of the employees, Suppose one man
is arrested and removed, what happens? He is
penni-less. How can he get milk to his
children? So, it is a humanitarian thing. The
Ministers know if. But they have their Party
and their party discipline and they can be
guided only by the Party. And, Sir, they
want to organize trade union in the Railways
where they are powerless. And they
cannot organize trade unions there and
that is why they use such methods to organize
trade unions there. That is why this
victimization is taking place. I would appeal
to the hon. Minister and to the Prime Minister
of India to forget whatever that might have
happened. In the interest of the nation and in
the interest of the people in this country, you
must act in a noble
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way. When I spoke on the Calling Attention
motion on the arrest of Mr. Fernandes, 1 said,
"It is a cowardly act on the part of the
Government to arrest Mr. Fernandes." If the
Government wants to be noble in its
approach, if they want to be humanitarian in
their approach, taking into consideration the
lives of the people Involved in this, I would
say that they should reinstate all the
employees. You are the Minister in
charge of the Railways. You have taken the
oath of affirmation that you would discharge
your duties to the public and that the interests
of the employees are protected. Now, you are
going against it. Whatever the mistakes they
might have committed, you can excuse them,
if they are mistakes. But, according to me, the
strike is a complete success. The late lamented
leader of our country. Pandit Jawaliarlal
Nehru once said, "Any strike in a public
undertaking or a government organization
cannot be a success. If it is a success, then, I
will not remain here as the Prime Minister."
So, Sir, this is not the wav to act. I say, Sir,
the strike is a success. After the strike only,
you have brought In certain ordinances to cut
down inflation. Wage freeze, credit freeze
and so many other, ordinances have come.
This is because of the organized agitation
of the Railway employees. You have
brought in these ordinances; they have got
their own merits and demeiits. You have
taken certain action only because of the
organized agitation. So, as far as the Indian
working class is concerned, the strike is not a
failure. The strike has brought senses to the
powers that be that something should be done.
They have brought in something, of course,
in their own way. In a capitalist economy,
this is the maximum that could be done by
our reverted Prime Minister. So. the strike is
not a failure; it is a success. Therefore, 1
would appeal to the hon. Minister and the
Prime Minister that without following a
revengeful attitude, they should see that all
these employees are reinstated
immediately. My earlier speaker said that
some people indulged in sabotage and this
and that. And no train was derailed when
there was such a nation-wide strike.
Nothing happened. However, the strike was
a success. They have conducted the strike in
the most peaceful manner, in the Gandhian
way. In a vast country like ours, the strike
has been con-
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ducted very peacefully and I salute the entire
working class though they were intimidated
through the radio and the press. In every
possible way, they tired to pull down the strike.
But, still they stood as a rock and successfully
conducted the strike. Now, the nobility in the
Government of India should help them and all
those employees should be reinstated
irrespective of the charges or anything against
them. So, I would make a fervent appeal to the
Railway Minister on behalf of the families of
the Railway employees who are citizens of this
count-rv of ours and who are responsible for
the Minister sitting here as a Minister in this
House, to reinstate all these employees and
meet them again in the year 1976 when he will
know his fate.

SHRI J.. N. MISHRA: That is already
known.
oy wedt Tag (ToredTs) o SaTeAw

e, WY A% ¥ @ WIT § Ug 4va
?ﬂ‘%mﬂﬂ'ﬂﬁr% wafs m‘-g
FT a7 27 & fE 1 A 998 9T 9%
%émﬁmﬁﬂﬁ'ﬁwqﬁq}m
FrmTT ¥ faan A € & 7 woeT A
frate w4 | A7 | =9 WT a9 AT
faeft wmadT A9sa &1 3§ A TE &
A fr fsdt 1 30T ¥ faan o,
T & ¥ 9% @0 F f@mw w1 9%
T8 FrHAT g0 % A TAa F FHAr g
foret afaw 3 i s & ST o feafr
F = # o e g 2 7 #a ag
g fr waw 3= feafam w2 fon @ 979
e o frar WYz wer & T feafa
¥ & ar Iuc d37 AT GAATT GET ®
v 74z faedarar 2 foeei =Tew @
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wﬁsﬁfwﬁwmi’r%mwﬁf, LIS
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Z1 9T, I #vr | 0¥ 01 I 59
faet arz 2w 72 7 fF Ao 21 e AT
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g fAAr AT F e AT F At
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ferr wewre & ot v fer 2 B o e |
I F G WA JT WA 9T H7 @z |
T I 97 47 wpmAfaEw e w50
AT T AT W F o qeraafarEw
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aifer e Y @gaTd & o dare
4, A1 &0 {Y qEFT F g2 fewvar aed
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§ oft Wi @ A & awge A o A
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SHRI BHUPESH GUPTA (West Bengal):
Mr. Deputy Chairman, Sir, if the suppression
of the railway strike was brutal and barbarous,
the manner in which the Government Is
dealing with the railwaymen, after the strike, is
cynical, cowardly, mean and vindictive. We
are discussing here not the strike. The
railwaymen's strike will ever shine in the
annals of our working people's struggle as a
glorious milestone and landmark, just as the
Government's behaviour in thai context would
shame generations of Indians born and yet
unborn.

At the moment we are not going to discuss-
the railway strike because the last word has to
be yet said on it. I know the Congress
Government, the Prime Minister and others
and more so the tyrants who sit on the
Railway Board are mightily happy that they
have suppressed with a heavy hand one of the
glorious class actions of their own working
people, the like of which we have rarely seen
in this country either after or before
independence. This strike opened the eyes of
mans in this country. The Government has
been moving to the right, handing out
concession after concession to the monopolists
and the mullimillionarire class, and the
suppression of the strike was an expression of
its loyalty to the capitalist class and betraval
of the working people.

Today, I get up here to urge upon the
Government, if it has any conscience left with
it, to understand the sorrow and suffering of
lakhs and lakhs of railwaymen and their
families who have been robbed of their bread,
who have been thrown on the street and are
unemployed, who have been humiliated and
humbled and who have been thrown into
prisons. Still about 700 people are in prison.
They face in many ways a dark and dismal
future.

[The Vice-Chairman (Shri Bipinpal Das) in
the Chair]

But those rulers who came down heavily
upon them shine on the misery of the masses
and on the sorrow of the people, on the agency
of the man in the street and above all, of our
working people.

Sir, we are dealing with victimisation in this
discussion. But before that, I should
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only like to say what has happened to Shri L.
N. Mishra's very facile statement in this
House last May that their demands had been
conceded. Let him spell them out. What
exactly has hern conceded, I do not know.
Many people do not know. The railwaymen
certainly do not know.

SHRII.. X. MISHRA: They know.

SHRI BHUPESH GUPTA: Even with re-
gard to the demand for the supply of food-
drains to the. railwaymen through fair price-
shops, it will be remembered, I hope, that the
Minister here in this House gave an assurance
that he would lake the lull responsibility for
making foodgrains available through fair price
shops to the railwaymen. What happened?
Today it is not being done and other kind of
direction has been given and the Government
has broken its commitment—it is a breach of
faith—even on this matter. Starvation stares
the railwaymen in their faces.

Now, with regard to the other commit-
ment—well, 1 am not a trade unionist, I would
not like to go into this—I urge upon the
Government that they should start and resume
the discussion from the point where it was left,
with the representatives of the railwaynlen.
We were given to understand by the Prime
Minister at the meeting of the Opposition
leaders, not once or twice, but at least three
times, that the Government was not opposed to
negotiation. Today we find that the Railway
Minister and the other Ministers are telling the
nation that they would never negotiate with
them. They have dealt with the railwaymen in
a cruel and violent manner and they have got
them down; they want to get them further
down. But, Sir, history will take revenge on
this kind of attitude. All the same, I would
urge upon them to negotiate with the rail-
waymen and their leaders before it is too late;
and it should be done immediately. That is
according to their own commitment. AVe are
never told under what circumstances they
would not negotiate. They always told us that
they were in favour of negotiation with the
railwaymen and their leaders, and they wanted
to blame us. But we know that they, broke off
the negotiation. Is it not their duty today to
start, to resume, the negotiation and bring
about a better situation
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in the railways by meeting the legitimate and
just demand of negotiation? There should be
the approach of human decency. I am nut
talking about the other bigger considerations
of'democracy and others. Human de-fenev
demands of this Government that it resumes
the negotiation with the leaders and the
representatives of the railwaymen.

With regard to victimisation, what shall I
say This Government has set a record.
Somebody from London sent me a cutting
from the Daily Telegraph of 17-5-74 wherein
Lord Mason wrote a letter to the editor, in
order to have a jibe at the labour leaders of
London—"Look here! See what the Indian
Government is doing. You are asking die
people not to send goods to Chile. Why don't
vou ask your people, the workers, not to send
goods to India?" India was defamed like that. I
do not say that our Government is like the
Government of Chile. But you see how you
have defamed our country. The Guardian and
all other papers wrote things which should not
be complimentary to this Government. They
published stories of the brutal repression, of
what was happening in a bourgeois democracy
which has indulged in such a terror,
victimisation, humiliation and vilgarism, in
dealing with the strike of the working people.
The right to strike given wunder the
Constitution has been declared illegal
arbitrarily by the administration in order to
take revenge on the railway-men. This is not
the way to function in a democratic institution
or even to project yourself as if you are a
civilised government.

With regard to the victimisation, how many
have been victimised, we do not know. Today
in the Lok Sabha the hon'ble Minister in reply
to a question declared that about 40 per cent,
of the staff whose services were terminated
have since been reinstated on representation or
appeal. But he did not reveal how many of
them are permanent employees, and how
many of them are casual employees. Nor did
he say how many appeals for reinstatement
have been rejected. Yet these are material
points. Sir, casual workers have been very
badly hit. In each railway there are 5,000 to
6,000 casual labourers. Many of them were
removed from service. This includes daily
rated workers, monthly rated workers whose
services in
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many cases ranged from 10—15 years have
been taken back on daily wage. The Mian-
bhai Commfttee about which we heard so
much had recommended that those casual
labourers who had put in four months' ser-
vice should be treated as temporary emp-
loyees. Now what they are doing is
something in die opposite direction. I do not
know how many they have dismissed and
victimised in this manner. But their number
would not be less than 10,000 to 12,000.
According to our reckoning and estimate not
even one-third have been reinstated.

Sir, we are told that the Government lias
given guidelines. What is preventing the im-
plementation of these guidelines? Guidelines
are being implemented by the bureaucrats
who are trying to wreak vengeance on the
railwaymen. They are putting them to all
kinds of humiliation. I have got an interest-
ing example from Baroda. In some Division
workers are being humiliated in a strange
manner. In the Baroda Division particularly
some dismissed employees were called for
interview by the Divisional Officers and
asked whether he was married. If he was
married he would be asked to go hime.He
was told to go back home with that chappal
and he should ask his wife to beat him on die
head with that chappal as many times as he
had children. Is it the way human beings
should be treated? Has any enquiry been
made into this and similar other allegations?
Such things are happening. In other cases
blacklegs have been given double, triple,
multiple promotions. A regime which feeds
on black money will certainly worship
black-legs, that we understand.

SHRI L. N. MISHRA: Not black-legs.

SHRI BHUPESH GUPTA: This is a re-
gime which encourages black money and
now it encourages black-legs to rule our
society. Black-legs have been rewarded.
Black-legs were also recruited and now they
are being rewarded and being given promo-
tions over the heads of many others. You
can imagine what a situation will be created
resulting in constant friction and tension. Do
you mean to say that those railwaymen who
had gone on strike, who worked for die
cause of their class, are going to submit to
the treacherous people who have been
elevated to high positions or brought

[RAJYA SABHA]

of Railway employees 17«

in anewin order to keep them down. Treachery
shall not be allowed by them to go
unpunished. It is bound to give rise to constant
tension and friction. Is it the example you are
setting before the country?

Sir, in our country we have black-leg
Governors, black-leg Ministers, black-leg poli-
ticians, black-leg bureaucrats and, I would not
say, black-leg Railway Minister. But the
Railway Minister is now all the same thriving
on black-legs. He is the master of black-legs.
Mr. Mishra today commands the largest number
of black-legs in the whole world. Mr. Lalit
Narain Mishra can certainly get the
international award of the underworld for
maintaining inservice such a large number of
black-legs. We do not need an enquiry
commission for that. It is stated there, ft is seen
there. It is a shame. This is not the way to
discharge public duty.

Sir, there are other things also with regard
to the way in which the railway-men are being
treated. They are being made to give
undertakings. They are asked by the
Divisional and other officers who are
interviewing them for reinstatement '"You sign
that you went on strike because you were
forced to." This kind of thing is being done.
So, on the one hand, workers are instantly
humiliated; on the other, cases are built
against others in order that they could be kept
out of their jobs. This is cowardice; this is
immoral. This does not conform to any
standard of elementary moral decency, to
behave with the railwaymen in this manner.
Yet, Prime Minister Indira Gandhi told us on
the 18th May—on the day on which there was
explosion of a nuclear device in our country—
at a meeting in South Block that she would not
humiliate the railway workers. I do not know
the bourgeois sense of humiliation or decency,
but any decent man would feel humiliated if
you behave with him in the manner in which
you are behaving with your railwaymen.

Sir, these officers are implementing the
guidelines according to their temperament,
according to their wish. As you know, the
Railway Board presided over by one
gentleman called M. N. Bery. Why don't you
send him somewhere? He belongs to the
Mafia. He does not belong to any
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civilised administration. He belongs to the
Mafia.

SHRI L. N. MISHRA: Very unfair.

SHRI BHUPESH GUPTA: His place is the
Chicago underworld, not New Delhi or the
Railway Bhavan. That is what I say. He is
corrupt, degenerate, tyrannical oppressive,
and has let loose a reign of terror and
vendetta against the railway-men. Sir, I will
share with you a little interesting information
which they kept secret. During the strike, a
Control Room was set up in New Delhi as if
they were in a war. The Control Room
consisted of representatives from the Railway
Board, Steel, Mines and Coal Ministries and
the police. From that Control Room the Mug-
hal Sarai strike was suppressed. When the
Mughal Sarai strike was successful, instruc-
tions went from here through a special
telephone connection that the workers should
be surrounded and they should be taken back
to work. They were taken to a' camp, beaten
up there, humiliated there and forcibly taken
to work. This was done. Let him deny it. I do
not know who was the Commander-in-Chief
of that Control Room, or the Field Marshal.
Maybe Mr. M. N. Bery was the Field
Marshal. I do not know. Or if Mr. L. N.
Mishra took that position, well, he can say so.
I do not grudge him that honour or
distinction.

DR. K. MATHEW KURIAN: Does he
also belong to the Mafia?

SHRI BHUPESH GUPTA: No, I would
not Include him in the Mafia. He is not of
that type. He is not of the Mafia type
because there are four rings in his hand and
the Mafia does not do that. He is a very nice
person that way, but I do not know what his
smile means.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Please wind up.

SHRI BUPESH GUPTA: I am just finishing.
This is how the strike was dealt ' with. That
story is a story of shame, a story of horror, a
story of disgrace. We even hate to remember it.
But they flourish on their achievement in
suppressing this strike in so cruel a manner.
One or two instances I will give. In one office,
the
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superior officer has put a ban on employees
visiting the toilet during working hours. They
have to go only in the interval. Employees in
the administrative offices should not go if the
superior says they should not. Medical
facilities have been put out lor those who suffer
break in service. This has led to untold
suffering. There is one case of death of a new-
born child of a train examiner in Gauhati, your
place, Sir. The doctor refused to treat the child'
and the child ultimately died. Now, do I under-
stand that Mr. I.. N. Mishra would promote this
method for purposes of family planning? Kill
the children. What can you say of this
Government's behaviour. Arrests are taking
place all over the country. Even now many
people are being arrested. In the name of
screening witch-hunting; is going on. Most of
the popular people among the railwaymen have
not been reinstated. In this matter it is
interesting that the NFIR services under the
command of redoubtable A. P. Sharma are
being used. I wish A. P. Sharma were sitting in
between Mr. Qu-reshi and Mr. Lalit Narain
Mishra. I would be prepared to pay Rs. 500 as
fine If you could bring this gentleman and
make him sit here between those two persons
so that everyone could see the trio in its proper
composition. Now, that is what is happening . .
. (Time-bell rings) Yes, I am finishing. You
have been ringing the bell and you have' been
advised to ring the bell. When some people
advise you to ring the bell, you 'ring the bell. It
is disgraceful that some people advise you to
ring the bell as if you do not know when to ring
the bell, as if you do not have a watch to note
the time, as if you cannot see the time.

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You have exceed by five minutes.

SHRI BHUPESH GUPTA: If you do not
have a watch, then take my watch and see the
time. It does not look good to ring the bell
when you are advised to ring the bell.
Everthing is ugly here, including the manner
in which we conduct our proceedings in the
House. If the Chair does not have a watch,
there are wall-clocks here . . .
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THE VICECHAIRMAN (SHRI
BIPINPAL DAS): Please conclude now.

SHRI BUPESH GUPTA: Sir, before
I sit down, 1 would suggest that the Govern-
ment should no longer delay restoring nor-
malcy in the railways. All the people who
have been removed should be reinstated
as a matter of policy; and this will not be done
unless at the highest level, a policy decision
is taken to reinstate. immediately all the
victimised workers, dismissed or removed
from sen ice or otherwise not taken back.
This decision will not be taken until the
Prime Minister gives her blessing to it. The
Prime Minister owes responsibility in this
matter. Railway strike was a national issue.
Many of the Members, from that side also,
have been demanding reinstatement and
stopping of victimisation. Is it not the duty
of the Prime Minister of the country to listen
to us? She accused us, the Opposition, of
not listening to her, of not cooperating with
her, and so on. [ am not going into all
that now. But on this point, despite our
serious political differences, we on the
Opposition are all one and many on the other
side are sympathising with us at least on this

point that there should not be any
victimisation and that all those victimised
should be reinstated ~ without  pre-
conditions. Why is not such a policy

decision taken at the instance of the Prime
Minister? The Railway Minister himself
should see that necessary administrative
arrangements are made in order that such a
decision is faithfully and loyally carried out,
not sabotaged as many of the decisions are
being done by this Government. There is
one of the most important of my
suggestions. I do not wish to say  more.
(Time-bell rings). Now two things are
clear. The first is reinstatement without pre-
conditions for which you need a policy
decision and necessary administrative
arrangements. The Minister of Railways
should be personally responsible for telling
the House from time to time how the decision
is being implemented. This is number one.
Tire second point is  very essential. The
Government should not stand on
prestige. Hardly has it any prestige left. You
travel on the railways and see how they are
being talked about this Govermmemt in the
country. And these black
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legs should not be put where they are. Seven
"A" grade drivers have been tranfevred or
degraded to B grade in Vtjayawada. Thirteen
drivers from B grade have been reveille and
certain 'C grade drivelled to Foremen. Such
things are happening. It is very, very
essential today that in the interests of the
Railways you should come to some under-
landing. One thing I might tell you. There was
black money given tomany people during
strike.  We have information that during
the strike every Divisional Officer ilied
with  unaccounted money. It net to be
accounted for. In order to . the strike they
were given Rs. 6 toRs. 7 lakhs. This was
the secret moneyi lo them. We have also
information that  this money has been
misappropriated and has not been used even
for the purpose for which it was given. This
money was misappropriated by the Divisional
officers. This was black money.
Everything black over this matter ...

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Please conclude now.

' SHRI BHUPESH GUPTA: You are asking me
to stop. I do not feel like stopping. I wish all of
us get up and start speaking. Damn with this
Short Duration Discussion. We shall discuss as
long as we can because we all feel aggilved
over this matter. We ourselves feel
humiliated over this. Only your Part)' has
prestige and only  your Party lias a sense of
honour to be protected! And you seem to
think that all that we say from this side of the
House even on behalf of the workers has no
relevance and has no meaning. You brush
that aside as if we are saying something
nonsensical and something which should not be
uttered by men. You just ignore the voice of
workers. This is the arrogant attitude of this
Government which is shifting recklessly day
after day to the right. It is carrying out the be-
hest of the Tatas and Birlas and that is why
you are placating Tatas and Birlas. You
read Birla's memorandum. You read Tata's
memorandum demanding anti-working class
posture to be adopted by the Government and
with the support of K. K. Birla the
Government has taken that posture and has
tried to prove grateful to
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them at the bar of the big money by taking
measures one after another, attacking the
working class people. The working class today
is the main target of their attacks . . .

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): I am calling the next speaker.

SHRI BHUPESH GUPTA: Working class
today is being assailed on all sides by
bureaucrats, who can never reconcile to any
democratic norms, supported by some Min-
isters. Unfortunately Shri L. N. Mishra is
helping some people to rum amock among the
raihvaymen and in the Industrial sector of our
country. Therefore, we strongly protest against
the behaviour of this Government. I would ask
again and again my friends opposite. You had
differences with us over the railway strike. But
thatis over. ..

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): Yon have made your point.

SHRI BHUPESH GUPTA: Now you should
join with us as honourable men and women.
At least join with us in implementing the
pledge of your leader whom you flatter
everyday in the House, namely, there will not
be any victimisation and there will not be any
humiliation of the workers and ask for
immediate resumption of talks to end all
victimisation.

o st W (e 5EE)
AT ITAATTE A1, TN A7 § A
AU e AT FT AT AT TG AT |
dwar | A Sy AT wgR AT TEem
7l 2 &few s F At F dmT & A
amar 2 fr gy e = @ & A
FAY 41 T IEET Fore F R e Far
fgm, afws, gave, w93, AfEs
sfys awar & Fv G @ 8, a fauw
B ET AT, WO 21

aga T ¥ @7y oo owew & 9w
qTF AL E AT I AT WG ATCHATATA
T TS AT AT A AT 077
# auear § e o a1 G A SEAr
it w7 avar freiardy &, afew ot aw
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A WA AT A4 £, {Ad HAT A
WIAATT TEET #] 9E A AT WAL A0T TG
97 fzar 2 wtv 49 ag ff e & G
WIAA WAT ST HAATT WO [ 1 ARA
AETASATE WA 3T wd ) AfhT R
qAEAE A S A W AT T wA
areT &, I A faAza wr Gw@e g
fr ag o W § 59 U3 AN &
Ued 9% AE0 (2ar 3 oasem 1 Frg W
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AR QIOHHT ATHA AT ATZ, FWF 50 FU3F
AR &1 KW 7T TEE AT A AFAT | AT
TR qETL FY AW A F A g AT &
= 9 ol & a9 A7 A qzd1 a%
@nnt & fom, wzdt aw At & enfar
T A AL FT AT @HAT | IA g
AT AW AT AT FF FA I AT A
sqFEAT AT A A WA | 9T AW Tq0,
2o FT HF FrAEAr AN AT 6§ LA |
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¥ TTHET a7 AT AT FET G | IAw
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gX AT 9% PeiarR, gT A a7 frwed
Fg T agT AT ) W agd A
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Ft qarelt ¥ FFA g AF § | WMT W
AR IT IV IFT w9 § TaAT WA
Y gEHl F FFL, AP TR F AR
a4 g A ot frw T A
AT AL ISET & I§@ AW A A 4
TR AU T AW g g 63 |
T TF § FTH FE A0 ) qvA Y
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g TN AT T FYH ISEAT [
qwT TR @Y, F | OR g
WMAZG M RE, ISA R FT G|
F% I AT o¥ar & WA afrefisy
&R T8 3w d 0 § A0 S 9% T A
W § TUFT ST F1 IGAT ATCLT |
afer o wita 2 st g § 599 @9g
AT Al § I AW R KR | 9w
UG HTT 7E FO0 a1 {6 qn=y g 7Y
qAHiad AT BN qR AEEIRO
# fru, o fame & fAm W ey
YATET q@ FAT qY, A A A §
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ATFIAT BT aAT R AT g AT FX
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Fr ot Ty qgar, FrAva el o
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A1 ATAT E | AT # 33w & o f
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# 412 W0 F FHGH FT6 FgAT A13A71 F
B 9z a7 =37 ¢ T ¥ za9 & afawmw
AR F1 SAT FOT

qIT A1Aq & (% 7w an F 1 1| ar
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FAdT FAT £ A9 dr 29 wrE e JE

TEAl, EWTY AMT &1 AKATE AL BT
T A7 W a1 daa g7 W dr fal

= gara F owdr aF e 2 A faeme
AU 7| {IH IENIE 2 T 49T W T &
ad T, 5 @6 F w9 9T ATOF IR0
ANT FH w0 1 7 A% 0% a9 w5g 7
w1 sirgan g o e fhe qiw g siv
m&T 7 faur v ofE: T HwAEy FET W
YFEIETI FE AT |

SHRI D. THENGARI (Uttar Pradesh): Sir,
before I come to the subject proper, I must
make one clarification. Approaching the
International Transport Workers Federation is
not tantamount to seeking foreign intervention.
Otherwise, India's membership of the United
Nations also would be treated as such. So, that
misunderstanding should not be there.

Sir, YOU Must have been amused at the
bravado of some of the Members on that side.
All of us know that the strike was imposed
upon the Railway employees, who wanted a
negotiated settlement with the Railway
Ministry. We also know that there was no
sabotage or violence anywhere in the country.
So, the strike was nationwide and continued
for 20 days-in some places it was for more
than 20 days-for which the Railway
employees should have been congratulated by
the other side. We also know that while the
railway employees went in for industrial
action, the Government greeted them with
serai-military operation and tried to crush
them as if it was an array of China or Pakistan,
and not their own brethren, flest of their flesh
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and blood of their blood. And then, our
friends on that side boasted here of sup-
pressing the railway strike as if they have
suppressed a rebellion or a revolution. It is
quixotic. Sir, you must have heard the story of
Don Quixote as you are well versed in all
these things. Now, the Government has said
that the strike was illegal and  technically
they can say so.

SHRI BHUPESH GUPTA: You said that he
is well-versed with Don Quixote. I think, after
having seen exhibition of Mr. L. N. Mishra, he
must have forgotten this story.

SHRI D. THENGARI: He has out-Quixoted
Quixote.

Sir, this strike has been declared as illegal.
Yesterday, 1 was surprised to hear from Mr.
Qureshi that it was illegal because the strike
ballot was not taken on the demands tor which
the strike was launched. In the first place, this
is a misrepresentation or a misunderstanding
because whatever might been said in the
course of negotiations, one tiling is certain that
the demands for which the strike was launched
were precisely the demands for which the
strike ballot was taken. That is one thing.
Apart from that, I want to know whether
according to the hon. Minister the strike would
have been legal had the strike ballot been taken
afresh on the same demands because,
according to us, the strike became illegal as
there was a Notification from the President
that the railways are the essential services. And
on the strength of that Notification, it was
declared illegal. Does the lion. Minister mean
to say that had the strike ballot been taken,
notwithstanding the Notification by the
President, the strike would have been
considered as legal? Against this background, [
want to ask, can there be any occasion or any
period or any circumstance under which the
rail-waymen in our country would have an op-
portunity to stage a legal strike because, every
time when there is a likelihood of a strike by
the railwaymen, some such notification by the
President would be there. And, therefore,
virtually the railway employees have been
deprived of their legitimate trade union rights
because strike is a legitimate trade union
right. And I would like the
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bon. Minister to specify the circumstances
under which they will have an opportunity to
stage a legal strike.

Now, Sir I will not go into all the details of
the Government action during the strike. But I
should like to inform the House that even after
the strike was called off, victimization is
persisting. Yesterday I said, and it was not
contradicted by either of the Ministers, that on
July 18, the services of four lady employees of
Tinsukia in Assam were terminated while
there was no sabotage or violence in the
vicinity. And in mid-July, the services of three
members of the running staff In Kanpur were
terminated. And there are reports from other
places also. Sir, the hon. Minister has given
some information about victimisation. Bin, it
is not a total picture of victimisation. He has
gone on technicalities. Only the number of
dismissed employees has been given by the
hon. Minister. It was ten thousand and odd.
But, Sir, victimisation comprises not only
dismissal but removal, termination, discharge,
compulsory retirement, discontinuance without
any sort of communication, etc. Now, Sir, if
the Members of Parliament inquire as to what
is the total number of dismissed employees,
they are not going into the' technicality of
difference between removal and termination
and discharge and dismissal. They want to
know the total picture of victimisation. But,
standing on technicality, only the number of
dismissed employees has been given which is
not only inaccurate and incomplete but
misrepresents the total picture. To give one
example only, in the Ajmer Division, in this
month, i.e., two mouths after the strike is
over, notices compulsory retirement have been
served on about ISO employees. Now. Sir,
according to rules, it is true that there can be
com pulsory reirement and notices can be
given but I would like to know when that rule
was made. Pandit fawaharlal. Nehru had
assured that it would be used very sparingly
and only in cases of corruption and gros®
inefficiency and in cases of danger to na-
tional.security. But, in the case of these 180
employees it has not been proved that either
they suffered from corruption or gross
inefficiency or that they constituted danger to
national security. Nor even a committee for
scrutinising their cases was constituted.
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Arbitrarily they were served with notices for
compulsory retirement which is also as much
victimisation as dismissal.

Now, Sir, the Railway Establishment Code
says that transfers should not be ordered by
way of punishment and here, after the strike, a
large number of employees have been
transferred without rhyme or reason by nay of
punishment.

SHRI MONORANJAN ROY (West Ben-
gal): They will say that it was done for
administrative purposes.

SHRI I). THKNGARI: It is a convention that
transfer in the same grade can be
ordered norma IK before the academic year
starts. But, after the strike there have been
large-scale stransfers even before the com-
mencemeni of the academic year. Even
[men, who are normally not transferred, are
being transferred. The implication of this
should be properly understood. In the lain
Divisions, transfers within the Division also
mean inter-State transfers. lake, for instance,
Ratlam Division. It comprises areas I torn
three States—QGujarat, Rajasthan and
Madhya Pradesh. So, the medium of
instruction, text books, curri-n etc.
changes.  This certainly causes hardship to
the children of the employees.

Now, in the event of a transfer, the ad-
ministration has to give Rs. 200 to each
employee and they are giving it. This is
unnecessary expenditure on the part of the
administration and it is only to satisfy the
persona] vendetta of some of the offi-cials. All
these cases should have been gone into by
the Railway Ministry.

Sic. the extent of vindictlveness can be
understood by the fact that there are cases
where people have been dismissed on the
ground of having gone on strike while, in fact
they were arrested before the commencement
of the strike. That will just the idea as to how
vindictiveness is playing its own part.

Sir, there are cases of employees who have
been refused permission to occupy their
quarters during the pendency of their appeals.
While the appeals are pending, employees are
employees and as such they should be allowed
to occupy their residential



191 Reported harassment

[Shri D. Thengari]

quarters. But, they are being evicted, thrown
out bed and baggage though their appeals arc
still pending. There are also cases where
employees were thrown out. Again they
were asked, giving a latitude, to re-occupy
their residences arm once again they are
served with notices that before ISth of
August they must quit; otherwise they will
be thrown out forcibly.

Sir, we bad in this House and also, in the
other House reported a number of cases of
police atrocities. Even there were man-
handling of females in railway colonies but
no enquiry has- been been instituted in all
such -atrocities which any civilized Govern-
ment should have done by now.

Sir, after llie strike though it has been
said by the Railway  Minister that
the railways, constitute one  family, he is
just ahead of the family of the railway
employees and now the free movement of rail-
way employegs which was a normal feature
till the strike has been restricted. They are not
allowed lo move. You will be wonder -unci;,
Sir, ihey are not allowed to move out of
the office buildings or workshop
buildings even during lunch hours. Virtually,
thev are prisoners during office hours. The
employees were normally required to mark
their attendance once in a day but
they are required to mark their attendance
thrice i.e. at 10 am., at IS.35 hours
and at 17-hours. Probably, as some
psycboliglst said that. whatever is in sub-
conscious mud is .revealed by nnconcious
gestures. A very significant gesture has
been there in Delhi that the boundary walls of
the office of the Divisional Superintendent at
New Delhi have been raised after the strike
further by six to ten feet. Probably they are
strangthen-ing the walls  between
themselves and the emplovees. Names of all
the employees attending gate  meetings are
noted and reported by railway intelligence.
At Jagadhari some employees are being
charge-sheeted for attending gate meetings
which is a normal trade union right.

Sir, there was no system of appealing in
1900 and ,1?68,; Now this appeal system
has been-introduced. But in appeals it was
decided, we were told, that no humiliation
would b* inflicted upon the employees,
It
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was a gentleman's agreement that what is to be
given in writing should be that I have been
dutiful and I will continue to be dutiful; I have
been loyal and I will continue to be loyal in
future. But in practice, in order to break the
morale of the re-instated workers, they are
compelled to write something humiliating.
Those whose break-in service has been
condoned after due consideration are also
forced to give similar  humiliating
undertakings. I may say with confidence that
the number of, those suffering from break in
service was much higher than 2.5. lakhs when
the Minister declared that figure on the floor of
the House. Subsequently, the officials had to
hurry up the process of condoning in order to
bring down the number to 2.5 lakhs. In the
process, they got this in writing from the poor
employees mere as a face saving device for
themselves.

Sir, personal venom of officials is playing
havoc in appeals. The cases are rejected in
spite of earlier clearance after scrutiny.

According to the policy now 'hard core" is to
he kept out but what is 'hard core? In a number
of cases, we know, Important office-bearers
are being taken back while ordinary workers
are kept out just to satisfy the sense of
personal revenge. '"With whomsoever they
have quarrels, officers are keeping them out
and some of them are described as 'hard core',
the others as blacklisted but it is just venom
and nothing else.

5P.M.

Quite unusually the SPs and District
Magistrates have been required to consult the
D. S. of Railways for the purpose of Finalising
as to which cases should be withdrawn-id spite
of the fact that the group of workers is charge-
sheeted and, apart from F. 1. R. earlier
screening by the Departmental Security Officer
and Police Department, nothing new can now
be added. Even there are cases in which the
entire group thus charge-sheeted is categorised
for being taken back and then, subsequently, a
few of them have been omitted on the advice
of railway officials. For example, at Agra, two
employees, Ranbir Singh and Man Singh, have
been left out deliberately, while the entire
group, whose members were
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charge-sheeted together, has been taken
back. Terupoiary staff, who can be taken
back, have been deliberately kept out, des-
cribing them as casual or substitutes. In
workshops or open lines there can be no
Substitutes. Still they are so described and
maliciously kept out. Preferential treatment
to the so-called loyal workers in bound to
create a permanent division among emp-
loyees, which is not in the interests of the
smooth running of the administration. Re-
cently there has been en masse upgradation
of officers, while simultaneously reduction
has been effected in certain categories such
as stenographers, etc. I should like to know
whether the Labour Ministry has become
defunct so far as railway officials are
concerned. It is not functioning in the normal
way. R.L.Cs. are not taking cognisance of
the complaints of railway employees. P.N.M.
meetings are not being held and thus all the
doors are closed. This Is bound to aggravate
discontent further.

It is very unfortunate and unusual that the
Railway Ministry is trying to interfere in the
democratic trade union movement. You will
be surprised to hear that at every level, from
top to bottom, the office-bearers of the
recognised unions are told that tlicv must
throw out Mr. George Fernandes from the
Presidentship  of  AIRF.  Otherwise.
victimisation will not be withdrawn. T must
sav that this is quite undemocratic and
dictatorial. It is for the workers to decide
who should be their President. Still I should
like to announce here that if the legitimate
demands of the workers are met, i.e., all the
arrested  persons are released; the
victims'families are  compensated; all
victimisation is withdrawn; all the notices for
the de-recognition of unions are withdrawn,
negotiations with the NGCRS are resumed, if
all these demands are conceded by I he
Railwav Ministry, here and now M. George
Fernandes is prepared to resign from the
Presidentship of AIRF. I want to know from
the Government whether they are prepared to
concede these legitimate demands, instead of
interfering like a totalitarian State in the
democratic trade union rights of the railway
employees. Thank you.

SHRIMATI  SUSHILA  SHANKAR
ADIVAREKAR (Maharashtra): Sir, the
railway
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strike ended in a rather unexpected manner
than visualised by its organisers and so it looks
that the opposition Members are extremely
agitated over the outcome of It and die
consequences of it. Nobody denies the role of
trade unions or Its right to go on strike. Trade
unions are meant to agitate for better
conditions of work for their workers and
demand and protest when necessary. Strike is
a weapon to be used sparingly and as a last
resort. But recently the railwaymen have made
It a regular practice to go on strike very
frequently. The last strike was the most
unprecedented one at a time when the country
was passing through a very critical economic
crisis. But those expcri critics of the
Government and its economic policies, leading
to innumerable hardships to the common man
were the first to forget the interests of the
country or its people. To them the national loss
or the common man's hardships had no
consideration, when they so loudly gave a
nation-wide call for strike. Sir, do we not all
know what irreparable damage the strike has
done to our country? India's rail net-ivotk is
literally our lifeline. The call to strangle this
lifeline was most unfortunate and most ill-
timed. This has crippled all our industries,
large or small, for want of fuel, lor want of
raw materials. Sir, about 60 per cent of India's
materials are carried by goods trains. Once
need not be an economist to imagine what
could have been its wider impact if the
Government had not decided to lake timely
steps.

It is a well-known fact that it was with deep
reluctance that the Government intervened,
not in the traditional way to appease the
opposition party leaders but in the most
effective way, to reduce the impact of this
most uncalled for strike. The massive walk-
outs by railwaymen and the stopping of
thousands of trains have threatened the
country with devastating economic dislocation
that one can ever think of. It was not just the
stopping of the trains. But, Sir, it was the
stopping of our country's economy. When our
country is reeling under rising prices, high in-
flation, shortages of essential commodities,
was this call of strike justifiable? The
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Government knew that under no circum-
stances could it allow any such move to
paralyse the economy.

[The Vice-Chairman (Shri Jagdish Prasad
Mathur in the Chair]

The Government which is always known for
its extremely lenient and sympathetic attitude
towards the workers and their trade unions had
to deviate a bit from the usual course by
taking a real firm stand. This move represents
a decisive break from the past practices,
especially when the opposition leaders were
not in a mood to concede any persuasive and
negotiating methods. No doubt, Sir, there were
a number of economic grievances of the
railway workers which required solution and
attention. But it is also equally true that the
Government was not in a position to afford to
pay the total emoluments that were demanded.
The opposition leaders, instead of pressing the
workers to work hard to increase the pro-
ductivity of the country, to fight inflation, etc.
chose the path to make political gain out of it.
In other words, I may say that it was nothing
short of political adventurism.

Sir, it was for the first time that the
opposition parties and their trade unions were
facing a resolute Government, and that is die
real harsh truth for all the bitterness and
rancour and so, these talks about victimisation
and intimidation. But really the story has the
other side to it. The opposition leaders were
touring and inciting the railway staff to
violence and acts of sabotage. And there were
a number of such acts that were reported, like
placing of boulders, logs and explosives on the
railway track and also the harassment of the
workers who were not prepared to participate
in or associate with the strike. When the strike
organisers were planning such massive
sabotaging activities, did they ever take into
consideration the safety of the travelling
public? What can the Government do in these
circumstances except to arrest them and take
disciplinary action against those who indulged
in unlawful activities? It just cannot allow this
to pass as unnoticed in the larger interest of the
country. Which Government in the world can
sit with folded hands silently witnessing the
drama of dragging the country to-
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wards chaos and misery to millions of people?
Sir, 1 earnestly wish that these opposition
Members and other leaders of the strike had
been the victims of this situation and had
travelled along with the other lakhs of citizens
of Bombay and other cities in trucks, buses,
tempos, etc. with all the inconveniences and
the hazards to life, not to speak about the
tremendous suffering of women and children
travelling in open trucks in sun and rain. Sir,
we just do not know what the nation has lost
during this strike. It might be colossal in terms
of production. But when these people were
planning to jeopardise the industries of the
country, did they ever think of the plight of a
poor self-employed person like a hawker or a
shoe-shine boy or even a singer or a beggar
who has to depend on his meagre daily
earnings?

There is a lot of talk by the strike organisers
about the repressive measures adopted by the
Government and the police excesses in the
railway colonies to harass the workers and
their families. After the strike failed to achieve
the desired results, these types of talks have
become the face-saving device. The just and
ordinary actions of the Government against
any violent activity are criticised by them. But
they conveniently forget what assaults and
humiliation they have inflicted upon the
workers who reported for duty during the
strike. Just because their genuine desire was to
keep the wheels of the railway moving so that
the economy of the country is not stranded.
The Opposition Members also forget thai the
militant elements of the strikers have also left
a saga of sad stories of their behaviour which 1
need not narrate. And even today we read and
hear about labour leaders still exhorting the
railwaymen to violate the law and adopt go-
slow tactics.

One side, Sir, they have to indulge into
practising all that is anti-national and on the
other side they are keen to criticise the
Government for its, just, appropriate actions
by naming it as victimisation, harassment etc.
How far this game of face-saving is to
continue? The people have no sympathy with
them and that has been proved during the
strike. It Is always true
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that when you overplay your part and when
you repeat your actions too often, it loses its
charm, it loses its importance and, of all the
things, it loses the sympathy of the public
that you want to win. No doubt the
Government has given assurance that it is
prepared to look very sympathetically into
the cases and even set an inquiry where there
is any justification about it. Sir, I can in my
own bumble way only appeal to the
Opposition Members that instead of being
critical for political reasons let us all strive
together to meet this critical crisis of the
country as this is our real prestige issue.

SHRI MONORANJAN ROY (West Ben-
gal): Sir, I do not give any credence to the
public announcement of either the Prime
Minister herself or our Railway Minister.
The Prime Minister said that they had no
intention to crush either the strike or to
victimise any employee. Sir, the Railway
Minister on 24-7-74 told in Lok Sabha that
"there was no question of victimisation at
all". T do not know what he means by
victimisation. The dictionary shall have to
give a different meaning. Also he said thai
except those who had been convicted all
others would be taken back and had been
taken back. I am not saying this on my own.
This is from the synopsis of the debate in the
Lok Sabha over the No-Confidence Motion.

Sir, I would give the latest figures that I
could collect till 1st August, 1974 pertain-
ing to only one Division. This is in respect
of the Eastern Railway:—

Henio

Division Removal Rein-
stated  wval ns on)
1.8-74
Headguarters .. 89 {;4 4"‘-
Howrah Division Rid 428 il_ir
Sealdah Diva, 472 i‘f‘ 20
Assnsol o _'.:,.i ,:;.'.'
Dhanbad It ! 21 _'.’.5
Danapur .. 674 ?:1:: f !-t-
Jamalpur Workshop 17 Nil 17
Kanchrapara W.S. 20 3 ‘t“.
Lilooang W.B. .. 43 4 30
Mugalsarai Plant . .
Depot 17 Nil 17
_,g,.;.]; a4 LT
Casunsl labour dismissed .. . -1_-I\E_li
N

Reinstated
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And he says that they had all been taken back.
Sir, I will now show the attitude of the
Railway Ministry, the Government of India
and the Prime Minister herself. We are living
in a mad house. The workers are being dealt
with by the made house itself, I would say. The
attitude is not only vindictive, but it is sadistic.
How are they carrying out their guidelines?
The  Divisional Mechanical Engineer (P),
Chakradharpur (SER) in his confidential
letter No Con/] MP/EMER/74, dated July 6,
1974, advises his loco Foremen that the appeals
submitted by the staff could not be considered
because "the same were not apologetic and
proper" and circulated a sample copy of
appeal which the employees were asked to
submit. I would ask the Railway Minister to
hear me and tell us whether this is their
guideline, this is their attitude and policy. This
sample appeal reads:

"I was totally misguided and misled over
the issue . . ."

This is to be written by the permanent
worker who has been removed from service.

n

.. and declare that I did not have any
subversive motive behind my absence. I
was totally out of my mind

II it is not a m,ui house, why should they
have written like that?

"... and had no control over my thought".

This is to be written by a removed employee
use he took part in the absolutely legal strike.
The strike was forced upon the heads of the
workers and they were forced to go on strike.
Now they will have to write:

"I was totally out of my mind and had no
control over my thought and therefore
resorted to erroneous methods ... I firmly
decaler that in future I will not take part in
any such strike".

In regard to break in service, another forii' has
been circulated in which the employees
lomerned have to give reasons for their
absence with documentary evidence like
sickness certificate, etc., and slate that they
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had no intention to join the illegal strike. It
should have been "join any strike" because
the strike was not illegal under the existing
law of the land, under the Indus-tiial
Disputes Act which should guide the
workers and also the employers. For getting
the break in service condoned, he shall have
to write that he "solemnly assures that in
future he would not join any illegal strike
and give any cause for complaints against
his behaviour or performance". If this is not
a slave condition, I do not know what a
slave condition is. In future, he should give
no cause for any complaint against his
behaviour or performance.

Now, Sir, there was a circular that as far
as the casual labourers were concerned, they
should be taken back because the tracks
continued to remain unsafe. Then the casual
labourers who were almost regular, were
asked to forgo their wages, their status, and
work as daily labourers, thereby reducing
their wages by Rs. 100 to Rs. 150 per
month. That is another condition for casual
labourers to lie condoned and be reinstated
as daily labourers.

Then, Sir, I would cite another circular.
In a joint circular No .ELS(T)/3/4/ dated
June 15, 1974, issued in the Adra Division
(SER), the authorities planned to run trains
without brake-vans and without even guards.
That is most dangerous. A letter was sent
by one of the Lok Sabha Members, Mr.
Samar Mukheijee to the Railway Minister
in tin's connection.

Because of a mass deputation in Tata-
nagar, a number of workers were charge-
sheeted and dismissed. After the strike was
withdrawn, a member of the Staff Council,
A. Dilli, has been dismissed from service on
July 10 for an offence allegedly committed
by him in 1972. Is it not a mad house? Now
I would read out another circular. The
people who have been evicted from their
quarters include not only those who have
been removed from service but those who
are in service till now; they have also been
removed from their quarters. I do not know
under what rule they do it. The District
Judge of Jalpaiguri during the strike period
delivered a judgement declaring eviction
illegal. Despite that, they are doing it. Do
they care for the law of the land? Do they

care for the judgment of the courts? Did they
go to the High Court and the Supreme Court for
eviction of the workers? No. They have got the
force and they are doing these things. The
Divisional Superintendent of Chakradharpur,
wrote a confidential later to the Superintendent,
Railway Police—vide letter No.
GKP/COM/1/74 dated July, 1974 —stating—
there was a small deputation of the workers
against illegal victimisation, illegal
transfers, mass transfers and illegal
promotions; because of that this confidential
letter was written by the Divisional
Superintendent,  Chakradharpur, to the
Superintendent of Railway Police, Tata-
nagar—"Soon this will swell into a bigger
demonstration and a bigger issue unless
immediately their plans are nipped in the bud".
You see the audacity of this man to write this
letter. He writes that the rights of the workers
should be nipped in the bud. "I would,
therefore, be grateful if you could kindly
take necessary action to see that these" men
do not come in groups anywhere near the
station premises or any other workshop". The
railway authorities are also using all sorts of
nefarious and vicious words and instigating the
workers. I would like you to note this from
the Loco Foreman, Steam Loco Shed,
Tatanagar. In a top confidential DO letter dated
June 1, he asked for transfer of sixteen workers
on the ground that "anti-national elements"—
the workers— were mixed with political
parties like the CPM and tried their best to
collapse the Steam Loco Shed. Since when is
the CPM declared as an illegal party? Even now
the CPM is the major Opposition Party in the
lok Sabha, it is the biggest Opposition
group in the Lok Sabha. And this petty
officer has got the cheek to write that railway
workers are mixed with CPM workers and so
they should be  transferred immediately
because they are a danger to the
administration. Yes, the railway workers are
dangerous to the bureaucrats, to this Ministry.
There is no doubt about it. That is why these
bureaucrats are taking all sorts of steps against
the railway workers. I want a reply from the
Minister as to what authority that Foreman or
that Assistant Foreman got to write such thnigs
in such a language. Is it the Prime Minister's
reaction that if railway workers are mixing with
the CPM, they should be immediately
transferred or
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dismissed? Is it your direction that only they
should mix with Congressmen and should be
enrolled with the Congress? What is your
reaction? I am giving you the numbers and
dates of these confidential letters. You please
Inquire into them and let me know. Please tell
me how this man got the audacity to write like
that. I may tell you still workers are being
hounded, still warrants are kept in abeyance
and workers are being searched here and there;
still workers are being arrested. Victimisation
is continuing. Large-scale transfers, demotions
and all sorts of things are taking place.
Everyday more and more workers are put in
jail. That is how they are dealing with workers.
Sir, the Divisional Superintendent and General
Manager now boast that they have got the
power in their hands. The District Magistrate
and the Police Superintendent have been asked
by the Home Minister here in the Centre that
all arrests or release should be done in
consultation with the Divisional Superintendent
or the officer incharge of the Railways and
according to their directions. So far as
railwaymen are concerned, the officers can get
any man arrested and keep him in prison for
months and months, if not years. This is the
condition under which the railways are now
working. And the Minister says normalcy has
come. What specimen of normalcy has come?
Yesterday 1 was coming by Kalka Mail. In the
First Class there was no light and there was no
switch. The poor workers tried to rectify it. But
what could they do? There was no connection
at all. The battery was exhausted. With that
battery the train started. This is the condition of
all the trains. Late running of trains has become
usual. It has become normal. Not only the
railwaymen but the passengers are also being
harassed and put under all sorts of
Inconveniences. They will continue to harass
them if they think of doing this. What they do
is all illegal because under the law of the land,
the Industrial Disputes Act, the railwaymen
gave notice. But you forced them to go on
strike. Shri Mishra himself announced in the
House that stoppage of 200 trains long before
the strike started was his strategy in

the ensuing fight. That was his declaration
of war on the workers. This strategy put
a number of passengers to unheard of diffi-
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culties. After that you declared another war by
clamping DIR on the workers. This could be
done only in an emergency. But you declared
that the strike was illegal and threatened the
workers that they would be arrested under the
DIR and not under the ordinary law of the land.
What authority you had to declare such a strike
illegal? Could you not have talked to the
workers? But you did not prefer to do that.
They wanted only a paltry sum. I will give
some figures. Due to this strike how much did
the country lose? The Minister said in the Lok
Sabha thai the loss was about Rs. 60 crores.
But it was much more than that and the country
lost Rs. 600 crores. The workers wanted only
Rs. S50 crores. But that the Railway
Administration and the anti-working class
Government would not give anything to the
workers. I would read out what some of the
capitalist countries have given to their workers
when the prices have gone up. These figures
will show how the wages of workers have gone
up. In the United States during the last five
years the prices rose by 25 per cent. The wages
rose by 37.5 per cent; In U.K. prices rose by 45
per cent; the wages rose by 67.5 per cent; In
France prices rose by 32.5 per cent; Salaries
rose by 65 per cent. In Italy prices increased by
47.5 per cent; the salaries went up by 62 per
cent. In Belgium prices rose by 10 per cent; but
salaries went up by 75 per cent; in West
Germany prices went by 37.5 per cent; but the
wages went up by 40 per cent; in Canada the
prices rose by 37 per cent; the wages of
workers went up by 45 per cent; in Australia
prices went up by 30 per cent and the wages
were increased by 52 per cent; in Japan the
prices went up by 40 per cent and the wages
were increased by 87.5 per cent; and in India
prices rose by 125 to 300 per cent during the
last decade. And, Sir, in India, the workers'
wages were raised from 20 per cent to 30 per
cent only! It is a matter of shame for those
people and the Government who call
themselves as progressive people and pro-
gressive Government. Sir, in this connection, [
would like to reiterate the demands of the
railwaymen here. They go on speaking
anything but truth inside the House and
outside. Sir, they say that they have accepted
six demands. Firstly, they talk about the
Miabhoy Tribunal. Are they not ashamed
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over the fact that two years ago when the
award came they kept silent and sat light over
it? The Tribunal's award was not in the
demands of the railwaymen. Was it a
demand? Not at all. But they say that they
have accepted the award of the Tribunal and
thus say that they have accepted one of the
demands! What about the demand for eight-
hour work? It was never the demand of the
NCCRS with whom they have been talking
and who gave the call for the strike for the
removal of anomally only. Their demand was
for job evaluation outside the scope of the
recommendations of the Third Pay
Commission. It was not accepted and not a
single demand has been accepted. Then the
demand was for subsidised ration shops in
every railway area so that the raliway
employees can be assured of their foodgrains
and also at a subsidised rate. This was not
accepted and instead the Railway Board is
supposed to have accepted the question of
fair price shops. Then, what about bonus? I
have explained how in the capitalist countries
they have increased their wages and here
how they have decreased their real wages.
Sir, in conclusion, I would like to reiterate
my demands:

Start negotiations with the NCCRS Imme-
diately and unconditionally; withdraw all
warrants; release all those people who have
been arrested unconditionally; reinstate all i
he victimised employees; revoke all the
transfer orders; and pay compensation to the
families whose womenfolk have been injured
and who have been beaten up brutally and
whose properties have been looted.

Sir, a girl of 14 years of age of Kanchar-
para, Krishna Chatterji by name, of the City
Bazar Workshop Colony was attacked. On
the 16th of May, 1974, Sir, she was brutally
assualted and the hair on her head was torn
and the whole head was full of blood and she
had to be taken to the hospital in an
unconscious state! Who did that? It was the
goonda elements who were sent by you and
the police forces were behind them. This is a
fact. Can you deny that? 1 have given the
name of the girl and you can make an inquiry
and tell us how she was sent to the hospital
and why. Her mother, while she was bathing,
was beaten tip and taken in that condition to
the police

station and while being taken to the police
station, she was being dragged almost naked. A
number of women who were related to the
railway employees as mothers or sisters or
wives «ere also beeten up and sent to the
hospitals in a number of places in *i, in
North Bengal, in the N'F Railway, in  the
Eastern  Railway and the Soutli-Easiern
Railway Zones and also at other places
and their properties were looted. When
they were evicted from their houses, Sir, their
properties were also looted and, therefore,
every such family must be com-pensaled for
this. This should be done if they want
normally to be restored. But I know that
neither the Railway Board nor the
Government is interested in bringing
normalcy. They do not bother about the loss
of money because it is the tax-payer's money and
they need not bother. They are thriving on black
money and they are sitting here in the Parliament
and in the Ministry only because of black money
and they can use it in the elections and
they are not afraid of the people today. But the
people will show them the road. Mr. L. N.
Mishra, if yon want really normalcy to be
restored, which I doubt very much, you have to
do what 1 have asked for.-But you do not
want normalcy. Otherwise, you would not
have brought forward the many Ordinances one
after another and every Ordinance hits the people
and the working-class people will not tolerate
for long and you should be aware of it. 1
warn that if you continue with this, you will
have to face the consequences in the future and
you must know that every action has its reaction
and you will have to face the consequences if
you do not accept the demands that we have
put forward. These are all very simple
demands. Bring normalcy and start negotiations.
Thank you> Sir.

=i} gidm AT (39T WAW) @ AR
fireeft ¥ #Y Z2arT 39 & fad vF 7@
AT £ W FH AT TH A% | T9 ggard
77 frr & & A 49 gfE | et
Tz F1aT T oz wfer & fa=me w9 Ww
IH & W7 AT FATAT AH| GET T
vt a1 gare fad o7 & e et |
forar a8 7 #@r | gzam el & fa aa
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FT AT AL AT, T@ AT A AW T A
W FT FE AT, T F awATE g8, I
FT FAAT T FT AT AT T F1 oY
T AT | WA WE AF W oW 2,
g7 7 gEara w1 fadrg fear 9t #w o
W1 TH AT T AW 2 05 g T wAfad
41, ggara Iftam aE v | wED oA
ff %o foar &7 450 FOE AL WA
qIHFT 7 190 F4F 7 faur | A w5
wtfaw feafa 1 20 110 w3T 7w
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SHRI, N. G. GORAY (Maharashtra): Sir, I
had almost given up the hope of opening a
new chapter so far as the relation between the
Railway Board or the Railway Ministry and
the Railway employees are concerned. Sir, [
was very much disappointed when I listened to
the speeches made by many of my friends
from the other side. Our former colleagues,
Shri Kamalnath Jha and Shri Jagdish Joshi,
talked in such a fashion that I had an im-
pression that they were egging on the Railway
Minister to be more ruthless with the Railway
employees, as If they had thought that what he
had done was not enough. They had some
strange ideas about the functioning of
democracy, some strange ideas about the trade
union rights. Sir, so far as [ am concerned, so
far as I understand democratic functioning, it
is not that democracy does not allow any
confrontation, It is not that it does not allow
any conflict, it is not that it does not allow any
strikes or agitations. But, the main
characteristics of democracy are that in spite
of these confrontations, in spite of these
conflicts, as soon as they are over the healing
process starts. Very soon the conflict is
forgotten and those issues which had divided
man from man are forgotten and the whole
people, all the citizens, come together as
citizens of one nation. I would like to ask Mr.
Mishra whether he and his Ministry are really
helping this particular process of healing or
they are determined to take such steps that will
keep the word open that this sore will faster?

SHRI MONORANJAN ROY: They will
say that they are helping this process but do
otherwise.

SHRI N. G. GORAY: This particular
feeling of bitterness will continue and either
they will become victorious or the workers
will become victorious. Is that the feeling with
which we are going to continue?

Sir, I was very much encouraged when I
heard Shri Harshdco Malavlya's speech. That
was the only silver lining that I came across.
That was the only silver lining. Sir, what has
he asked the Minister to do? Sir, he has asked
the Minister to end this chapter of
victimisation and what he has asked the
Minister to do is not something
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which the Minister himself had not pro-
mised to us.

Sir, if I may recall, it was he who used the
words that the entire railway is a family. I
believe that he still holds to that view. What
are these sad stories, endless sad stories of
beating, manhandling, victimisation, eviction,
break in service and dismissals? What are
these things? Sir, when I went to talk to the
Prime Minister about these things, I told her
that in these days when the prices are sky-
rocketing, to dismiss a man is to condemn the
entire family to death. It is nothing short of
that. Do you still call yourself a democracy
when you say that it had to be done because
they went on a strike? It may be a legal strike
or it may be an illegal strike. For the sake of
argument I accept that this was an illegal
strike. All right. If I go on an illegal strike,
does it mean that for the rest of my life I am
on the streets? That is one question which Mr.
Mishra will have to answer and ponder
seriously over.

Let him not be guided by the Railway
Board. I am not talking about any particular
Member of the Railway Board. But he must
undersetand that, after all. Railway Board
consists of officials. And officials always will
have their blinkers; they cannot think of
anything beyond discipline. Orders are orders:
That is how they look at it. It is futile to expect
from them that will treat a trade union strike
or an agitation as if it is a fundamental right of
the workers to strike when he wants to, when
he is forced to. They will not look at it from
that point of view. But we are here. Why is
Mr. Mishra, the Minister here? Why are we
here? Why are the Treasury Benches there and
the Congress Party people are there? Because,
it is we who can look at it from a political
point of view, from a democratic point of
view, because we understand what is
sanctioned by a democratic system and what is
not sanctioned under a democratic system.
This is the larger point of view that I would
beg of you to adopt. That is number one.

Number two is, Sir, we know that the
economic system is in a state of collapse. This
has been admitted by the Finance Minister.
This is the burden of whatever
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the Prime Minister is saying on the tours
throughout the country: That economically we
are stagnating; we must have more industrial
production; we must have more agricultural
production; we must have a better
communications system and transportation
system. All this is absolutely necessary if we
want to take this country out of the bog or
stagnation. Now, in this context I would like
to ask whether the particular policy which you
seem to be determined to follow so far as the
railwav workers arc concerned, is going to be
conducive to development or is it going to be
counter productive? How do you adjust this
particular policy to the total picture of a re-
vival of economy, our national economy?
Does it in any way help to revive the national
economy? I would have liked some Metrfb«r
from that side to stress this point.

The railway workers did strike work but why
all these falminations against Fernand-es?
Fernandes has been in politics for the last 25
years. [ was very much sorry when I heard Mr.
Malaviya describe him as an opportunist. What
do you mean by that? An opportunist is a man
who turns his coat to suit his convenience. And
if I may be pardoned for saying so, Sir, many
of the speakers who talked and fulminated
against Fernandes, six months back or a year
back they were totally with Ferenand-es. Now
it is they who are prejudiced against
Fernandes. But I won't call anybody an
opportunist. [ say, in these fast changing times,
these revolutionary times a man may feel
compelled to change his creed, to change his
ideology. Perfectly all right. But don't turn
round and say Bhupesh Gupta is wrong. Don't
turn round and say that Jana Singh is wrong.
Don't turn round and say Fernandes has be-
come an opportunist. The point is that so far
this has been an accepted thing ?n this country
that the workers have a right to strike. What
vou want to say is that they have a right to
strike provided they do not strike. This is what
it comes to. You have a right to strike, but I
will see to it that you do not strike at all. And if
you strike, then you will be punished for doing
so. This is what it comes to. Otherwise, what
are these dismissals, thousands
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of them? Even the Railway Minister will
not deny the fact that thousands of them
have been dismissed. Does it mean that all
these thousands of people were bent upon
some sabotage or violence? Then, I would
sav that if 30,000 or 20,000 people were
out to sabotage, your railway System would
have broken to pieces. If 30,000 people
were engaged in sabotage, what will hap-
pen to this'country? The very fact that the
railway system is intact shows that they
never indulged in sabotage. May be one
or two people five or ten. Yes, that is possible,
bin please tell me. I have participant! in
every single campaign by Ghandhiji himself,

non-violent, peaceful campaigns, right
from  1930. Will you show me a
single  compaign, a country  wide
campaign in  which there was no

violence anywhere? There was violence in
some corner or in some places, but that
does not prove that the entire character of the
movement was violent. If you look into facts,
right from one end of Assam to the other end
of Kerala; right from Dwarakato Pari, the
entire railway workers were on strike, but
to point out a few instances, five or ten
instances, where there was some sabotage,
does it mean that these 25,000 people or
40.000 people were indulging in sabotage and
violence? It is simple arithmetic. Therefore,
I would beg of you, donot try to prolong
this chapter, a sad chapter, an unfortunate
chapter, a chapter of bitterness and hostility. I
am not begging on behalf of the railway
workers  because strikes ~are = common
everywhere in capitalist countries. Mr.
Jagdish Joshi said there is violence whenever
there is some strike in the capitalist countries.
I am very sorry that Mr. Jagdish Joshi is
absolutely ill-informed. In America, England
and Fiance there have been any number of
cases where violence occurred. That does not
mean that the strike was violent. That does not
mean that the workers are to be dealt with with
such severity.  Therefore, I would again
and again say, keeping in view our democratic
traditions, consistant with our democratic
professions, also in order to help ihe process
of economic regeneration and industrial
advancement, it is very necessary to
close this chapter. You must not give
powers to your junior officers, divisional
and subdivisional, because they have
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scores to settle and they, do it. They have their
likes and dislikes. Therefore, a very general
directive must go from here. Tell them very
frankly that this chapter is over. There ought
not to be any more victimisation, any more
dismissals. We must forget what happened in
the meantime. Unless this is done the railway
worker will never co-operate with you. I want
Shri Mishra to answer this simple question. In
spite of the fact that the strike was withdrawn
two months and fifteen days back, on the 28th
of May, why is it that normalcy does not come
back to railways? It is because the railway
worker is not satisfied. He is nursing a
grievance. He is perhaps waiting for the day
when he can strike back. Only a few days back
you said that if there is any strike, we shall
again deal with it firmly. Why do you say that?
You think perhaps there may be another strike.
Mr. Malaviya went so far as to say that Mr.
Fernandes is going round. Of course, he will
go round. Do you mean to say that he will sit
in one place? Why should he not go round?
Have you created an atmosphere where Mr.
Fernandes will feel that he has some direct
connection with the Minister and the Railway
Board? Again and again you have said that you
will not talk with the NCCRS. But are you
ready to talk with the AIRF? No. He has
written to you. He has written to the Chairman
of the Railway Board. No reply.

Now, if you bang the door on the face of the
All India Railwaymen's Federation or on the
face of the NCCRS, do you mean to say diat
all these people will sit quiet? You must create
an atmosphere where people will feel, all right
the confrontation is over. And now it is time
to sit round the table. But Mr. Mishra has not
done even a little bit to create this atmosphere.
Again and again, he is trying to warn the
workers that indiscipline will not be tolerated.
We are not asking for Indiscipline. The strike
was withdrawn. That phase is over. Now, are
you going to entrust the entire thing into the
hands of the Railwav Board arid its
subordinates? It Is a very wrong policy. The
Minister must function as Minister. He
must give
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the guidelines. He must lay down the policy,
and as soon as die situation changes, the policy
also must change. Admitting for debate's sake
that you were correct; when the strike situation
was there, you took certain measures. But I
would like to ask you: When the strike
situation was over and when these people are
asking for some negotiations, why is it that you
do not open your door? Why is it that you are
sitting light? Why is it that you are threatening
the workers? Why is it that you are taking
from them such humiliating declarations? I
was really ashamed that the employees had to
say, "I was out of my mind." What is it? Are
you a totalitarian country that anybody who
goes on strike is out of his mind and he has to
be sent to a mental asylum or something? It
will not happen in a country which is truly
democratic. I do not say do this or that. Any
number of grievances can be settled across the
table, if you are ready to talk at toss the talbe.
But you are not ready to talk across the table.
And if you allow this discontent to percolate
down to the commonest man, to the gangman,
and to the station-masters and the assistant
station-masters, etc. then please do not blame
anybody if there is another explosion. I do not
want another explosion . . .

SHRI I.. N. MISHRA: It is a threat also.

SHRI N. G. GORAY: There is no threat.
These are the natural consequences of your
own policy. After all, what did they ask from
you? They said, we should have parity with
those workers who are working In the public
sector undertakings. For God's sake, I would
like to know: What is wrong in this demand?
You have got so many plants and
establishments; workers are working there.
Here also they are working like the workers in
other establishments. What is WTOng in their
saying that they should have parity with them?
What is wrong in their saying that they should
get bonus. The hon. labour Minister only the
other day declared that all the workers will be
given 8.33 per cent bonus everywhere,
irrespective of the fact whether a plant is
running at a loss or profit. Now, if these
workers come to you
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and say, "All right. You give us bonus", is it
aati-national? Is it disrupting the economy of
the country? Is it a step so that others would |
starve? So many times it has been said that
these workers are asking this and that while
the other people are starving. All right, if
others are starving because of the workers,
you do not give bonus to any category. But
you want one set of rules for them and another
set of rules for yourselves. This is the
dichotomy, this is the contradiction in which
you have put yourself, and that is why you arc
inviting so much trouble.

I do not want to go into details, I will not
take long. But I would say that 1am
very much concerned over this. The
railway workers are a vital link; without
their total cooperation, it is impossible lo
revitalise the economy of this country. It
will be admitted by everybody whether it is
food or coal or other commodities, unless they
are transported from one place to another
in a smooth manner, the economy of the
country can never be set right. Therefore,
it is not only that you should face the
reality, but you should really work in a

manner which will strengthen the
economic structure  of  this  country.
Therefore, your responsibility is  greater

than others and therefore your heart must be
larger. It must not be a narrow heart. You must
not have a narrow roncept of your duties
and your responsibilities. You must look
wider that you are an essential part of the
entire national economy of this country. If
that stops, the entire economy stops. Therefore,
I would plead with you. Please set an example.
When you say, "Forget and forgive", it is you
who should start the negotiation because you
are in a position of domination. You are in a
dominant position. You are the Minister and
you must, therefore, give guidelines to your
own subordinates with a view that the
efficiency of the railways will be restored to
the old good days when such a conflict and
confrontation was not there. Thank you.

st weq ATq (TET WAW) WA,
IT-AATITE AR, @ed A W 9= A
T} 4g A & AR e g
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AL AT JT FAAT § A1 59 A9 §
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policy we are to consider,
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We should not negotiate out of pear, but
we should not fear to negotiate. ZHq HHAT
Fa9 qeAWT TeE T qF A I
AW qAT 71, AFAAT &1 A1 ZAT &AW
F1 WATFEAT G2 E HH | T WAl D
arq & qIOR A8 & E )

[t Feq 719

THE MINISTER OF RAILWAYS (SHRI L.
N\ MISHRA): Sir, at the outset I would like to
say with all respect to the House and
honourable Members that this debate on this
question of railway strike lias become a stale
one. During the last Session we discussed it
for about 24 hours— 17£ hours in the Lower
House and 6£ hours here. And after that there
was a No-Confidence Motion in the Lok
Sabha during the current session in which also
eleven to twelve hours were devoted to
railway strike. Therefore, there Is nothing new
that 1 can say in this House. But I would like
to say and make it very clear that we still hold
the view that this was not a trade union
movement nor a trade union struggle. Every
logic that has been put forward by the
Opposition I am prepared to accept so far as
trade union part of it is concerned. But if it is
politically motivated, if it is a scheme for
doing something  else, if it is to
paralyse the
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national economy, if it is a political cons-
piracy, then I cannot treat it as a trade union
struggle or trade union movement and
naturally any Government will have to take
some extraordinary measures. It is in this
background that this Government had to take
some extraordinary measures to fight this
menace. Its leadership was in the hands of
such people . . .

SHRI BHUPESH GUPTA: Now in re-
trospect what convincing evidence have you
produced in the country or what has been seen
during the strike to indicate that it was all
politically motivated, that it was not an
industrial action o£ the railway workers?

SHRI L. N. MISHRA: I will tell you
although I am not expected to reply to
interruptions. You have been associated with
trade union movement though from some
distance and I on my part was associated with
the administration of trade unions for a number
of years. I must say that in any trade union
strike or call for a strike there are certain
demands for certain settlements, and in this
strike eight demands were put forward.
Negotiations went on, discussions went on,
with my colleague, Mr. Qureshi, Members of
the Board and later with me, and out of eight
demands six were conceded. We gave them a
rise of 40 per cent of the wage in one year's
time. Nowhere in the world in one settlement
does any labour get an increment of 40 per
cent in one year's time. That was conceded.
And then the other points were also there. That
could have been discussed. Bonus we could
not concede because it was under the Bonus
Review Committee. Therefore, only two de-
mands were left: one was bonus; the other was
parity of wages. Mr. Goray was asking: What
is wrong about it? Yes, there is everything
wrong about it. The Railway Administration
can never pay as much as am public sector
undertaking does because it is giving other
facilities to its workers. I say if it had been
purely an innocent, honest, trade union
movement, | would have agreed .

SHRI BHUPESH GUPTA: No,
cannot .

no, you
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SHRI L. N. MISHRA: Please don't disturb
me.

SHRI BHUPESH GUPTA: 1 am here to
disturb you. This is not your assignment. Tin's
is my assignment. Let me do my duty.

Upto 30th April you were talking to them.
Then it was all a trade union movement. It
was not then politically motivated. After vim
had arrested their leader and you broke the
negotiations, you came with the argument that
it was politically motivated. It only proves
vour mentality.

SHRI L. N. MISHRA: Till 30th April or
mav be 31st—I do not remember the correct
date. Yes till the 30th April we were
negotiating

SHRI BHUPESH GUPTA: Even the
greatest tool knows that April has only
30 da's.

SHRI L. N. MISHRA: My memory is not
as sharp as yours.

Only the minutes were to be finalised. It
was to be signed on the Ist of May. For
working class people May 1st is a great day
and we thought that the settlement should be
arrived at on the May Day. But the lender of
the group did not agree. He said he had some
business in L.ucknow. Sir, some motive was
Imputed for his arrest. If we had any plan to
arrest tills gentleman, why did we delay it and
why we took all the trouble of sending a
special plane to Lucknow? Something
happ?ned in between which I am not in a
position to say . . .

(Interruptions)

SHRI BHUPESH GUPTA: On a point of
order. This is a new element. You know that
we had debated this in this House. We are not
discussing the actual strike loday. The lion.
Minister said that something happened
between his piesence in Lucknow and his
arrest. He said he will not divulge it to the
House. What happened? I should like to know
whether the Minister has claimed protection
under the Rules. If he does claim protection,
he should ask lor protection under the Rules.
Otherwise I would regard it as a mere bluff to
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bamboozle the public and also to hide the veal
facts. Shri Mishra, at this late hour you
should not try new gimmicks.

SHRI L. N. MISHRA: No, no. You
cannot force me to say that.

St W& T : IT TETEAE, WA AE
warer A § fF WA wgem w7 @ @
fr ST 99% T T A9 FT GAAT & TADI
7 ET3Aes A&l HLq, al AT WAl AZTE4
@ qfgh fa s =g fesa &0 #1 wrwan
+ 5 STgdes Al BT ¢ FAT AT FAIEH

141 992 & wAareafd & 49 I
e wAT ur 4% F Arade w0E § wfvd
HIHETE F1 IAME LFAT 487 4 7 aAfy
gAd O FIE GAAT F, WA IART ATeq
¢, TARI & HEA & AT T |

SHRI Eft G. GORAY: I would like to ask
Shri Mishra one question. He himself admits
that the negotiations were carried on in a
smooth atmosphere and lie was eager to come
to some sort erf settlement and he sent a
special plane for Fernandes. Alter that plane
was sent, I do not know what happened in the
meanwhile. It is something like Nixon's tapes .
. . (Interruptions). We know that within four
or five hours something happened which
changed the trade union matter to a political
matter so much that he had to arrest the main
man in the meeting.

SHRI MONORANJAN ROY: Shri Mishra
said that something happended
interruptions)

Sir, something happened . (Interrup-
tions). He says that something happened

SHRI BHUPESH GUPTA: Sir, I am on a
point of order.

SHRI MONORANJAN ROY: Mr
Khu-pesh Gupta, just wait. [ am on a point of
oider.

SHRI KAMESHWAR SINGH: What
is the point of order?

AN HON. MEMBER: What is the point of
order they are raising?

L,P(N)20RSS—9
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SHRI BHUPESH GUPTA: Sir, the
honourable Minister needed blacklegs. Surely,
Sir, he does not need them now. Then, why
are they getting up like this?

SHRI MONORANJAN ROY: Sir, my
question is this: Taking it fur granted that
there was something on the morning of the 1st
wh.'ch necessitated the arrest of Mr.
Fernandes, what happened in Assam to arrest
some women who had nothing to do with the
railways? What happened there? I was there
in.Assam on the 1st of May?

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR): Please'do not go to
other points.

SHRI MONORANJAN ROY: Why was it
that the arrests started not only in Lucknow,
but done elsewhere also? Why was it done?
Not only Mr. Fernandes was arrested, but
others also. Why?

(Interruptions)

SHRI L. N. MISHRA: This question 1 had
already answered in May also when Mr.
Fernandes was arrested. I did not want to go
into that subject again nor do I want to- go
now into it. I was only trying to explain Jiow a
trade union movement turned into a political
one. This is what I was explaining. Now, out
of the eight demands, six have been accepted.

SHRI MONORANJAN ROY: No demand
has been accepted . ..

(Interruptions)
SHRI L. N. MISHRA: Will you please
allow me to go on?. . (Interruptions)
SHRI MONORANJAN ROY: What were
the demands . . .
(Interruptions)

SHRI L. N. MISHRA: Please let me have
my say.

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR): Mr. Roy, please wait,

SHRI MONORANJAN ROY: What were
the demands and what were the demands
which were accepted?
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SHRI L. N. MISHRA: Kindly take your
seat.

SHRI MONORANJAN ROY: Why should
1?

SHRI L. N. MISHRA: Six demands were
accepted. It the honourable Members were so
keen as to know what they are, I thought of
informing them later on. But the whole thing
is known to every body and everybody knows
1t.

SHRI RANBIR SINGH: The whole country
knows it.

SHRI BHUPESH GUPTA: Sir, he says the
whole country knows it. Of. course, it is
known. But now that you are in the Chair, we
have to ask him as to what happened then.

SHRI L. N. MISHRA: That I have already
said.

SHRI BHUPESH GUPTA: You tell us
now.

SHRI L. N. MISHRA: Mr. Bhupesh Gupta.
I listened to you with great pafence? Can't you
have patience for five minutes? Have some
patience. 1 was trying to say that it was not
purely a trade union movement, but it was a
movement which was politically motivated
and started by political adventurists . . .

SHRI RANBIR SINGH: Yes.

SHRI L. N. MISHRA: I was trying to say
this. Let others he provoked . . . (Inter-
ruptions) . . . These demands were conceded. I
do not want to say what those demands were.
Everybody knows it and everybody knows
that six, demands were conceded

SHRI MONORANJAN ROY: Never.

SHRI L. N. MISHRA: Out of the two
important demands, Sir, one was regard-,7ig
bonus and it was before the Bonus
Commission and the other was with regard to
parity which we could not agree. Now, in the
trade union movements, nowhere demands
are conceded hundred per cent
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and perhaps, in a very ,rare case the demands
may be conceded hundred per cent. Then, Sir, 1
wanted to tell the whole thing We were very
keen to start the negotiations. But on the 1st
and on the 2nd, we came to the judgment on
the basis of the facts available with us then,
which I cannot lay on the Table of the House,
that there was something, that there was going
to be some kind of movement or something in
the name of trade union movement which
would paralyse the national economy and
something should be done to prevent it and,
therefore, this had to be done. This was the
decision and it was taken on the basis of the
facts available with us then. He asked why the
people of Assam should be arrested. Of course,
they were also in Ifiat game and they were in
the game to paralyse the economy of the whole
country and they were to be arrested and they
were, therefore, picked up. TvJot only, Mr.
Fernandes was picked up, a large number of
people were picked up. A total of 19,000
people were picked up, rather it is about
20,000. In all, 19,883 people were picked up
and Mr. Fernandes was, of course, the leader of
the NCCRS and he was also to be picked up.
What I was trying to do was to prove our bona
fides that we had no intention to take this as a
political move-Blent, but only as a trade union
movement and that was why the negotiations
went on. But, later on, when we detected
something, we came to the conclusion that
there was something and we thought, that it
was the responsibility of this Government to
protect the interests of the people of this
country and that was why we acted in good
faith and, Sir, if surh a thing arises again, we
shall act like that again . . .

(Interruptions)

SHRI BHUPESH GUPTA: Sir, even on the
basis of his statement that there was
something.

SHRI L. N. MISHRA: Mr. Bhupesh Gupta,
I have already answered that point and I can't
explain it further. Then, Sir, there are a
number of points . . . (Interruptions). I am not
prepared to say everything that you like me to
say here.
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Some Members wanted to know about
victimisation. I would like to say that there
could be nothing further from our minds
than to victimize our railway men. As I said
on the 27th of May. they are members of
our family. I still treat them as members of
our family. I assure vou that maximum
possible consideration, or whatever you call
it, will be shown to genuine trade union
people who are involved in this. There is no
prejudice in our m!nd. We do not want to
victimize anybody . . .

(Interruptions)

Then the number of railway men arrest.
ed was 19,883. The number of those
released up to 5-8-74 was 19,286. The num-
ber of released staff taken back to duty
15,535. The number of railway employees
whose services were dismissed, removed or
terminated is 16,749. The number of
railway employees taken back to duty up to
S5th  August, 1974, is 6644
(Interruptions). The number of casual
labour discharged was about 18,500, and
out of these those who have subsequently
been taken back to duty up to 5th August,
1974. was 9458 .

SHRI  BHUPESH GUPTA: How
cap

they be taken back? They were on
daily basis . . .

SHRI L. N. MISHRA: Your Party mem-
ber, Mr. Indrajit Gupta, has made this point.
That is under consideration. Kindly like
your seat. That has been made and that is
under consideration.

About the break in service, It will apply to
about 5.5. lakhs. But individual appeals are
being reviewed by the Administra. lion and
so far break in service in the case of
1,40,000 employees has been con. doned.
During the last fortnight, the number of
break in service condoned has gone up from
60.000 to 1,40.000 . . . (/nferruptj'ons). It is
expected that the number of staff who will
eventually have a break in service will be
only about 2.5 lakhs. But this is a mere
guess. Individual crises will be gone into in
appeal and they will be very carefully
looked into. This much assurance I can
give. We will give
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them all possible consideration. As Mr. Goray
just now pointed out, if one member is
penalised, the whole family suffers. This point
we do appreciate, and we will take a
sympathetic view of the ease. But the question
is those people who have committed some
crimes cannot be condoned

SHRI N. G. GORAY: What is that ciime?
Going on strike is not a crime . . .

(Interruptions)

SHRI BHUPESH GUPTA: The hon.
Member has stated that some people are guilty
of acts like sabotage and others. Some may be
or may not be, I do not know. But why are
they not being paid half the wages as in other
cases. Unless they are proved guilty, they are
not guilty. Meanwhile, they should be treated
as suspended workers and should be given half
the wage. This is the normal practice.

SHRI L. N. MISHRA: Mr. Bhupesb, Gupta,
you have made a point. I will look into it. If it
js being done in olher cases, there is no reason
why it should not be done in this case. We are
not going to lake any vindictive attitude. This
much I can tell you as a Minister. But there
cannot be tt general amnesty, (Interruptions)
As hon. Members know, the total number of
people who went on strike was 5.5 lakhs. But
before 27th May or by the 2Wth of May,
about 3 lakhs had joined duty. Therefore, the
actual number of people who went on strike
till the 27th May, when the strike was called
off, was only 2.5 lakhs out of 14 lakhs of
railway employees.

Sir, some questions were made about ar-
rests, etc. [ have already explained about that.

Many friends used the words 'black legs' for
dedicated workers. I will pay atribute to them.
A large number of railway workers stood by
the nation in the most difficult times and they
did a splendid job. We are thankful to them
and they will get their due compensation.
Loyal workers will get their recognition and
the Government will not forget their services
and special recognition will be given to them.
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I have already explained about casual
labour. (Interruptions). Mr. Bhupesh Gupta, 1
warn you that if you do like this, 1 vull not
allow you to speak. Please let me speak.

SHRI BHUPESH GUPTA: Sir, the Minister
says that he will not allow mc to speak. He is
welcome to do it.

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR): Mr. Bbupesh Gupta,
please take your seat.

SHRI MONORANJAN ROY: Would you
kindly hear? Recently, two of your R.P.F.
men have been killed by anti-social elements
and they have not been given any
compensation to their families as yet.

SHRI L. N. MISHRA: If they have been
killed on duty, of course they will be given
compensation. A number of people have been
given compensation. A e,ungman was also
killed. The compensation was given on the
spot.

About police excesses, no case has been
ereported to us. On the other hand, I will like
to pay a special tribute to all the State
Governments who co-operated with us during
these difficult times. I will make a special
mention of West Bengal and Maharashtra. All
the other States also gave us their co-
operation.

SHRI BHUPESH GUPTA: I talked to a
State Chief Minister and he said that he
would not have acted like this but for the
direction of the Central Government. He is
congratulating them.

SHRI L. N. MISHRA: Sir, one thing which
is coming In the speedy way of settlement of
the problem is the post-strike activity of the
leaders of the strike, especially the top man,
Shri Fernandes. Sir, if you have a look at the
speeches that he has been making, it looks as
if some such strike is coming in six months
time. Unless ibis' atmosphere is changed and
they help us in changing the atmosphere, it
will be very difficult for us to do what lie
want to do. We want to be fair to everybody.
We want to do iustice to them. But utmost
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patience is required. Making speeches every-
where and saying that when the next sisike
takers place those who will not join the
strike will be liquidated, does not help. This
kind of irresponsible remarks have been
made at a number of places. 1 will request
the lion. Members to prevail upon him. He
has every right to make spuxlic *-He can
make a speech but this kind fat speech does
nothelp . . .

T Gt T« AW, §EITEE JTE A
ag & Fr oy srfea arorgwr e form awna
% 4Ty § fors %7 @ & F0dA weAiiew 7 97
AqTA FATT HAATT T AT AT Z | FEA
w4t € B 947 oft off vy 5 & 739 faw
qEIEE W EE | WA A
o weAtfew & g1 fauy )

FrEwra A (At Ardta Sew )
qg 9IS WTE WIS A9 2 | WA MIIET
A IEA A A4 F

SHRI L. N. MISHRA: Sir, Mr. Goiay
talked about the victor and the vanquished.
Sir, we are noi working in that spirit. No one
is a victor and no one is a vanquished. There
were some differences in the family and I am
glad that these are being settled. Our
approach is this, Sir. We do appreciate the
feelings of Mr. Goray and I will say again
that there is no victor or vanquished . . .

(Interruptions)

Sir, this is also not correct to say that we
want to deny the right to strike to anybody. I
am one of those who believe in the trade union
movement. It is an integral part of a
democratic system of Government. Sir, when
the trade union movement is suppressed in any
country, democracy is gone. I am one of those
who believe that tht trade union is a very
strong pillar of democracy. Therefore, no
impression should be created that we are at
any place or anywhere or in any situation
against the trade union movement as such. But
if under the garb of trade union movement, .
some political game is to be played, as a
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Government, we will have to light it out
and we shall light it out.

Lastly. Sir, X will read an appeal to the
railwayman. And through this House, and
through you, Sir, I would make an appeal to
the railway men to create better atmosphere in
the country. And I hope this is the last
discussion on the subject and so, I thought I
should make an appeal to the railway worker.

Now that the railway strike is over, the
sparamount need of the hour is that all the
railwaymen should put in their best and
increase the productivity on the railways. Our
nation and the world all over is passing
through the effect of inflation caused by
various factors. This is not the rime when any
patriotic Indian should think in terms of go-
slow, work-to-rule or any such national
crippling measure when maximum
productivity is called for. All railwaymen
should sink their differences and work for the
common cause of improving railway
transportation and service to the public. They
should channelise their trade union activities
through constitutional means and should
correct that leadership which is either
adventurist or political in character. Here, I
would like to make it clear that Ike
Government is not in the least opposed
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to normal trade uiion functioning. The
railwaymen have their recognised unions.
And over and above these, the Railway
authorities have not hesitated to lake up any
grievance of any section of railway workers.
The  so-called Nation  Co-ordination
Committee of Railwaymen's Struggle has no
lor us standi at all.

The objective for which it was set up,
namely, waging a strike struggle was speci-
fically banned by the Government and the
strike was a failure. The Government has
always held that it would be prepared to
negotiate—and I repeat, Sir—the Government
has always held that it would be pic-pared to
negotiate with recognised different unions on
normal trade union basis. Hence, there is no
place for N.C.C.R.S. so far as the Government
is concerned. Unless this body is dissolved, it
will be difficult to achieve complete
normalcy.

Thank you.

THE VICE-CHAIRMAN (SHRI JAGDISH
PRASAD MATHUR): The House stands
adjourned till 11.00 A.M. tomorrow.

The House then adjourned at
fiftyone minutes past six of Hie clock
till eleven of the «clock on
Wednesday, the 7th August, 1974.



	PQ_89_06081974_S323_p1_p12
	PQ_89_06081974_S324_p12_p18
	PQ_89_06081974_S325_p18_p30
	PQ_89_06081974_S326_p30_p31
	PQ_89_06081974_S327_p31_p31
	PQ_89_06081974_S329_p32_p32
	PQ_89_06081974_S330_p32_p34
	PQ_89_06081974_S330_p35_p35
	PQ_89_06081974_S331_p36_p36
	PQ_89_06081974_S332_p36_p37
	PQ_89_06081974_S333_p37_p37
	PQ_89_06081974_S334_p38_p38
	PQ_89_06081974_S335_p38_p39
	PQ_89_06081974_S336_p39_p40
	PQ_89_06081974_S337_p40_p44
	PQ_89_06081974_S338_p45_p45
	PQ_89_06081974_S339_p45_p46
	PQ_89_06081974_S340_p46_p47
	PQ_89_06081974_S341_p47_p48
	PQ_89_06081974_S342_p48_p49
	PQ_89_06081974_S343_p49_p50
	PQ_89_06081974_S344_p50_p51
	PQ_89_06081974_S345_p51_p51
	PQ_89_06081974_S346_p51_p52
	PQ_89_06081974_S347_p52_p52
	PQ_89_06081974_S348_p52_p53
	PQ_89_06081974_S349_p53_p53
	PQ_89_06081974_S351_p53_p54
	PQ_89_06081974_U245_p93_p93
	PQ_89_06081974_U738_p54_p54
	PQ_89_06081974_U739_p54_p55
	PQ_89_06081974_U740_p55_p56
	PQ_89_06081974_U741_p56_p57
	PQ_89_06081974_U742_p57_p59
	PQ_89_06081974_U743_p59_p60
	PQ_89_06081974_U744_p60_p60
	PQ_89_06081974_U745_p60_p61
	PQ_89_06081974_U746_p61_p61
	PQ_89_06081974_U747_p61_p62
	PQ_89_06081974_U748_p63_p63
	PQ_89_06081974_U749_p64_p64
	PQ_89_06081974_U750_p65_p65
	PQ_89_06081974_U751_p65_p66
	PQ_89_06081974_U752_p67_p68
	PQ_89_06081974_U753_p68_p68
	PQ_89_06081974_U754_p68_p68
	PQ_89_06081974_U755_p68_p69
	PQ_89_06081974_U756_p69_p70
	PQ_89_06081974_U757_p71_p71
	PQ_89_06081974_U758_p71_p72
	PQ_89_06081974_U759_p72_p73
	PQ_89_06081974_U760_p73_p73
	PQ_89_06081974_U761_p74_p74
	PQ_89_06081974_U762_p74_p75
	PQ_89_06081974_U763_p75_p76
	PQ_89_06081974_U764_p76_p77
	PQ_89_06081974_U765_p77_p77
	PQ_89_06081974_U766_p77_p78
	PQ_89_06081974_U767_p78_p79
	PQ_89_06081974_U768_p79_p81
	PQ_89_06081974_U769_p81_p81
	PQ_89_06081974_U770_p81_p82
	PQ_89_06081974_U771_p82_p83
	PQ_89_06081974_U772_p84_p85
	PQ_89_06081974_U773_p85_p87
	PQ_89_06081974_U774_p87_p88
	PQ_89_06081974_U775_p88_p88
	PQ_89_06081974_U776_p88_p89
	PQ_89_06081974_U777_p89_p90
	PQ_89_06081974_U778_p90_p91
	PQ_89_06081974_U779_p91_p91
	PQ_89_06081974_U780_p91_p92
	PQ_89_06081974_U781_p92_p92
	PQ_89_06081974_U782_p92_p93

